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LOK SABHA
Monday, March 20, 1087 /Phalguna 29,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mr, SPEARER in the Chair]

MEMBERS SWORN

* Shrimati Gayatri Devi (Jaipur)
2bri Brijendra Singh (Bharatpur)

—_—

ORAL ANSWERS TO QUESTIONS

Activities vf CIA

+
*1. Shri George Fernandes:
Shri H, N, Mukerjee;
Shri Indrajit Gupta:
Shri 8. M. Banerjee:
8hri A. K. Gopalan:
Shri Umanath:

Will the Minister of External Aftairs
be pleased 1o stafe:

(a) whether Government are aware
of the disclosures now being made in
the American Press of the use by CIA
of various international agencies to do
spying and subversive work on behalf
of the United States Government in
several parts of the world;

(b) whether Government have got
a list of the Organisations in India—
either solely of Indian background
or branchesy of international agencies
~—that are receiving CIA funds
through any source to finance their
activities; and
~ (c) whether Government propose to
- start immediate investigation into the

e,
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extent of involvement by labour urga-
nisations and other public and semi-
public associations in India with in-
ternational bodies that receive funds
from the CIA in the United States?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (c). The
Government of India have noted re-
ports in the U.S. Press indicating that
the Ccntral Intelligencs Agency of
the United States hag contributed
funds to various orgainisationg in the
U.S. which in turn have financed per=
sons from other countries to take trips
to the US.A, to various Conferences
and Assemblies and also other acti-
vities. These Press disclosureg have
listed some Indian bodies as being
among the beneficiaries of suoh funds
T.ike most recipients elsewhere, these
Indian podicz innncently accepted
funds from international U.S. organi-
sations since they were ignorant of
the fact that the U.S. organisations
concerned had been financed by the
CIA,

By their very nature, activities such
as those now attributed to the CIA
are carrieg out secretly and such acti-
vilies are not normally capable of
voification Government are, how-
ever, co:atantly vigilant to protect the
national interest. Whenever possible
they take action against subversive
and intelligence activities. In the
present case, the implications of the
revelations in the U.S, are under con-
sideration and if any specific action is
called for, it will be taken.

witege ¥ wotwil & g dar
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frwt J§ ofie ag whiw W weww
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T W ot qeg & anft &7

Shri M. C, Chagla: I have a list
here of the Indian insti.utions which
were mentioned :n the American
press. My hon. friend is right that
one of the organisations that was
mentioned is receiving funds from
the CIA was the Congress for Cul-
tural Freedom and also the Inter-
nationa] Youth Centre, Delhi and the
World Assembly of Youth,

oty fond : wow wPew, w0
TF AT W WTET £ 1 o o et
O & ag A gor fr wwder §
we oft § 9% v deqrel & AW
g T ff, 37 w1 7 § e v W
gETT H Arerd ¢ i dro wrlo
Qo & 37 wegrel #Y a1 fyeraw &7
w@l wr @t warg T owifggy &
et § 6 aza #1 wwa g 7 f
oy |

Shri M. C. Chagla: 1 will correctly
answer it. As far as the Govern-
ment of India is concerned, its atten-
tion was drawn to this fact for the
first time when the reporters appear-
ed In the American press.

dtuy fomiy: wg W @2frdy
gt s G 7 °@ R W
o far ot v
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Shri Jyetirmoy Basu: What i3
meant by the word ‘immocently’?
Mr. Speaker: Shri Fernandes might
ask his second question.

Shri Krishna Xumar Chatterjee;
Sir, you must give opportunity to this
side also.

Mr. Speaker: The hon, Member
must know that two supplementarias
are allowed to the first Member, Then
I will look to the other side.

ot el e : T e wrle
To ¥ sic & far ot dewi W,
aed wysE WG g9 g o e
qu wigd, forey dar e § 9w <1
drAt ¥ SRR @ A sfedt
TR § 7 W W A AT qTETC
wg?

Shri §. M. Banerjee: It is a very
serious malter. The hon. Member

"has mentioned the names of two

organisations with which it seems two
Cabinet Ministers are concerned,

off wof sty : # @A w1
AE A T F AT WY T A o

Mr. Speaker: Lot tiie hon, Minister
answer tt. He can explain his point
when he asks @& question,

Shri S. M. Banerjee: Sir, I want
{o rise on a poini of order,

Mr. Speaker: Let
answer the question.

Shri M. C. Chagla: I am noi aware
of any Cabinet Minister or other
Minister, or any eminent person, in
India who is associated with this
association, I have not had a look at
the names of the office-bearers of
these organisations. As 1 said, this
matter came to our attention only re-
cently and the matter Is under our
consideration. I can assure this House
that if any Cabinet Minister was as-
socisted with any of these organisa-
tions, he could not have been awire,
a8 Government was not aware, thal

the Minister
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these organisations were being financ-
od by the CIA.

ot vy foerd : vy wT, AT
angz s writ fow dET a0 &
wrenge ¥

Shri 8. M. Banerjee: I raise a pomnt
of order under rule 41, That rule

says:

“Subject to the provisions ol
sub-rule (2), a question may be
asked for the purpose of obtain-
ing information on a matter of
public importance within the
special cognizance of the Minister
to whom it 1s addressed.

(2) The right to ask a question
is governed by the following con-
ditions, namely:

(1) it shall not brmg in any
name or statement not strictly
necessary to make the question
intelligible.”

The hon. Member, Shri George
Fernandes, has not mentioned the
names but he has said that two Cabi-
net Ministers were concerned, to
which Shri M. C. Chagla has rephed
that i1f these Ministers were associat-
ed, they were not aware of its conse-
quences and that Government knew
about 1t later on. I would only men-
tien that since two Cabinet Mimsteis
have been mentioned 1t 18 but neces-
sary that those names should be
given by the hon Minister. The hon.
Member has made this defimite charge
that two Ministers are concerned

Mr. Speaker: Not necessary There
is no point of order

Some hon. Members rose—

Mr. Speaker: Since many of the
hon, Members are new, 1t will he:p
me and the reporters as well if they
mention their names and States before
they speak. Old Members are known,
but many new Members are geiting
up and we are not able to locate their
names. 8o, it will help if they men-
tion their names and States.

PHALGUNA 28, 1888 (SAKA)

Oral Answers 244

Bhri Hanumanthaiya: That is nol
the procedure followed anywhere, It
is not a public meeting.

Shri Jyotirmoy Basu: Where is the
time to do that?

Mr. Speaker: After the seats are
cllotted, reporters will be able to
locate them, but for two or three
days, f1l]l seats arc allotted, they may
not know them. But if they do not
want to do that, I might locate them
by pomnting out my finger but repor-
ters might find 1t difficult.

ot wy fomrdr: &% frm @0 41
aamar 91, .,
Shri K. K. Chatterjee: If there 1s

always a point of order, there will be
no questions.

ot 7w foed : o @ woT qwEn

2 1 weft |t Y ferr qear @ e R
Sl &7 yara fear w1y w faaw
41(T) e #ifax:

“Subject to the prowvisions of
sub-rule (2), a gquestion may be
asked for the purpose of obtain-
ing nformation on a matter of
public 1mportance within the
special cognizance of the Minis-
ter to whom it is addressed.”

Obtaining mformation JfFxr  *rf
serd el fw W@ 3 W
w & [mfer s § et wer
¥ gor fe s wnit & & wEequ
weel W Gl gt deenit ¥
maﬁlﬁﬂﬁomol{a ¥era
Tt foaen 2 1 femaw & o ool w1 ATy
e, Wit 2 ot aww faa wet
§ | gl STrTd A e Wifey Wi
Fgr wifgd 5 ag o @@ £ TR
W @4 it ool HEAEN & o Fared
WA AT R IR
¥ faegw grafraa & 1 ag A oz s gmar
E:

“Dear Madhu, this morning I

telephoned the AICC Office to find
out who was....” (Interruption).
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“This morning I telephoned the
AICC Office...."”

Shri Randhir Singh: Under what
rule is he reading out this letter?

Shri Madhu Limaye: Rule 41.
et & faam & fad qoi g, afsw
dqTq

“This morning I telephoned the

AICC Office to find out who the

seniormost Congressman was in
charge of the Indian Youth Con-

gress. The girl, who answered
the telephone, said, one Mr.
Tiwari was the President and

Mr. D'Mellc was the General
Secretary of the Youth Congress.
When I asked who was the senior-
most Congressman in charge. she
#a1d that Mr. Dinesh Singh is the
gll in all of the youth organisa-
tion and I might get in touch
with him for further information.”

Q dfadt & atg o 9% )1 gomrdo
Yo dlo & TUAT H. . . .

Mr. Speaker: You have said what
vou have wanted to say.

st ay fewd @ feaw fag o

AT JE F 17 A7 IF | AT
/mqs@a“rirﬁ@ﬁhmﬁﬂﬁ
arfg

Mr. Speaker: There is no point »f
order at all.

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): In the first instance, as far
as I know, the Indian Youth Con-
gress, which is in the AICC, has no
relation to any of these things. There
is a world body, called World Assem-
bly of Youth, and it has an Indian
branch here. That Indian branch is
putting up an international house for
youth here. There are trustees and I

=iy 4 ikl Llloweclio
am the Chairman of their Board of
Trustees...... (Interruption), 1 am
telling you.

Some hon. Members: Shame, shame,

Shri Morarji Desai: Let there be
shame on those who cry, “Shame,
shame”, without understanding any-

(Interruptions).
Mr. Speaker: This is not the way.

Shri Morarji Desai: As soon as I
read in the papers........

Shri Jyotirmoy Basu: The Minister
is selling away the country.

Shri Morarji Desai: I was not a

minister then.

Shri Jyotirmoy Basu: Now you are.
Shri Morarji Desai: Yes.

Shri Jyotirmoy Basu; And you have
been almost for the last 20 years.

Shri Morarji Desai: Will the hon.
Members have patience and then say
whatever they like?

As soon as it came to my notice, I
askad the Managing Trustee if he had
received any donations from different
countries. I had no knowledge about
it myself. He told me that he had
received some donations from Ger-
many, some from America, from some
bodies in America and not from C.IL.A.
I asked him to find out from those
bodies whether they had received
money from the C.I.A. or whether they
had given their own money. That
correspondence is going on. I also
instructeq the Managing Trustee that
if he finds that the money has come
from C.LLA,, it should be returned to
them. That is what has been done.
There is no question of receiving any
money from CILA, (Interruption).

Shri S. M. Baneriee: Who is the

Managing Trustee?

Shri Morarji Desai: The Managing
Trustee is Shri Ram Krishan Bajaj.
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Beme hon. Members rose—

Mr. Speaker: The hon, Members who
fave tabled the Question will get
priority.

Siri Surendranath Dwivedy: I want
to understand the procedure. Mr,
Madhu Limaye raised g point of order
snd it was for you to rule whether it
‘wos a point of order or not.

Mr. Speaker: I ruled that it was not
& point of order.

Shri Surendranath Dwivedy: But
what happened afterwards? Mr.
Medhu Limaye said something and
Mr. Morarji Desa: got up and gave a
reply. The Chair did not do any-
thing, Is it thut we can get up at
any moment and put questions? What
is the procedure?

Mr, Speaker: It was not a point of
order at all. 1 did say that.

Shri Surendranaty Dwivedy: How
did he then vome into the picture?

Mr. Speaker: There was an insinua-
tion made.

Shri Chintamapi Panigrahi: May I
know who were the prominent men
connected with the Society for cultu-
ral freedom in India who were getting
aid from CLA.Y

Shri M. C. Chagia: I am not in a
position to say that If the hon. Mem-
ber gives a separate notice for that,
1 will answer it,

Shri H. N. Mukerjee: In view of the
fact thal in the diplomatic list of
October, 1868, there are as many as
17 Attaches attached to the United
States Embassy in India, some of
swhom have already been identified as
Cl.A. agents, and in view also of the
fact that CIA in New Delhi has its
headquarters which is supposed to
have direct and separate link with
their headquarters in America, apart

248

from the Embasey contact in Washing.-
ton, may I know—now that the Gov-
ernment knowg mwre sbout it—what
stepg are being taken make gure
that under the guise of Al
or anybody else or som: of tha
description, these spies esplonag,
agents do not penetrate our coun-
try?

Shri M. C, Chagla: This is a very
serious charge to make against the
Embassy of a friendly country. If
our attention is drawn to the fact
that any officer in any diplomatic Em-
bassy, whether it is US.A. or any
other country ig doing espionage work,
we will take action. But to make a
vague charge like this against the
Embassy of a friendly country is a
very serious matter. I hope my hon.
friend realises it and he will not make
such allegations.

Shri H. N, Mukerjee: You know it
tor a fact. That is a fact.

Shri K. K. Chatterjee: Is the Gov-
ernment aware that CI.A. money is
going to help certain organisations and
persons inimical to the Congress? Can
the hon. Minister enlighten ug on
this matter as to whether C.1LA. money
was used by them in the last General
Elections? I want to have information
on that,

shri M. C. Chu'h: May I explain
one thing so that it would be easier
for the hon. Members to put questtons.
The reports that have appeared in
the American press are quite clear,
The procedure adopted by the C.LA.
was not directly to finance organisa-
tiong in India or in other countries but
to give money to certain foundations
which in their turn would finance or-
ganisations which are there in other
countries, ‘Therefore, an organisa-
tion in India may, as my friend Shri
Morarji Desai pointed out, innocently
receive funds from a Foundation which
on the face of it may be pefectly res-
pectable, without knowing that that
Foundation has been financed by the
CIA. It is only now that thizs has
come to light. Hon. Members will

H;
el

§&



ne Mr. William Denalo, who is one
the top advisers of the US Peace
and a well.known CIA agent.
know whether the hon. Minister
aware of this assembly which is
to be held here, and if so,
in view of the close connec-
this organisation with the US
Corps and the CIA, Government
prepared to withhold permission
ng such a conference here,
ey are reluctant to do that,
er they will at least prevent
Unton Minigters and leading
of the Congress Party who have
been invited to participate in it, from
doing so, and whether they will at
least ban them from going there?

i

{

1E§'5
ey

8hri M. C, Chagla: I am aware of

Bome hon, Members rose—

Mr. Speaker: Let me first call Jwose
Members whose names appear on the
question list, That 1s the normal prac-
tice which we have been following
here so far.

st gww wx e 2 G frae
QF & ST IXHUIACE 1 18 T

iR g ?

i is
admittedly a CIA agent, This 1s the
first ttme that I hear about it. I did
not know of this,

Shri 8. M, Banerjee: From the reply

statement that he is connected with
an organisation but he did not know
that, may 1 know whether the other
Cabinet Ministers, particularly 8hri
Dinesh Singh who has conveniently
absented himself today....

Some hon. Members: He is present
here,

Shri 8. M. Banerjee: I would request
him then to make a statement, May
I also know whether in view of the
fact that the CIA was floated
during the general elections and they
had a plan to sce that 44 Members of
Parliament who were supposed to be
progressive on both sides of the House,
were defeated with this money, there
wil]l be an inquiry into the whole aff-
air by a Committee of this House or
whether it will be referred to the
CBI for further probe?

Shri M. C. Chagla: These are very
serious charges without any basis. I
do not know what basis the hon. Mem-
ber has for saying that 44 progressive
Members were saght to be defeated.
One cannot make any wild charge in
this House and ask the Minister cither
to deny it or substantiate it...

Shri 8. M Banerjee: The hon. Mini-
ster may inform the House.

ghri Jyotiymoy Basu: What was the
CBI doing?
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Somie hon. Members Tose—

Bhri Khadilkar: You may look at
this side also,

Mr. Speaker: Let me tell hon, Mem-
bers that the two or three Members
who have tabled the question must be
given priority I hope all the hon.
Members agree to this. After I have
given chance to them, I shall look at
the hon. Member's gide also 1 know
that there are a number of Members
who are eager to put questions on this
gide also. Shri Khadilkar is not one
of those three or four who have tabled
the question. After I have called them
I shall call the others also.

Shri 8. M, Banerjee: On a point of
personal explanation. The hon Mini-
ster has said that I have made these

es. ] come from a place called
Kanpur where there is the Indian In-
stitute of Technology or the IIT, I
have information that the CIA agents
connected with it have floated money
in Kanpur and other places during the
elections in order tp defeat these pro-
gressive Members.,

Shri A. K. Gopalan: May I know
whether it is a fact that one of the
Second Secretaries of the US Embassy
in India has been mentioned by the
New York Times as CIA officer who
had recently been connected with some
{mportant thing? If so, do Government
propose to declare him persona non
grata and demand his withdrawal
from the country?

Shri M. C. Chagla: Yes. I have seen
the report in the New York Times
that the Second Secretary of the US
Embassy here was trained as a CIA
agent. We took up the matter with the
Embassy, The US Embassy has cate-
gorically and emphatically denied that
he was a CTA agent. We were told that
he was an important member of the

Embassy staff

Bhri Umavath: It is reporied in a
section of the pressg that the CIA is
operating on a part of PL-480 funds
as well, It is also reported that in
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Deeeni:e}'-Januarr, just daring the
very period when hectic and very in-
tensive canvassing and electioneering
wag going on in this country, an un-
usually large amount was drawn from
the PL-480 funds. May I know whe-
ther the attention of Government has
been drawn to these reports, and if
s0, whether Government have investi-
gated this affair to find out to which
Congressmen this money went . . (In-
terruptions), Yes, why are you so much
upset? Do you think American money
1s patriotic money? Why are you up-
set? (Interruptions).

Shri M. C. Chagla: I want to give
a categorical assurance to this House
that Government will not permit any
foreign money coming from any
source from any country to be in-
ducied into our country either to sub-
vert our elections or to subvert any of
our organisations (Interruptions). It
the hon. Member gives me specific in~-
formation, I will certainly look into it.
But I am not going to go by wild re-
ports that appear in the press charg-
ing all sorts of things.

Shri S. M. Banerjee: I gave g speci-
fic instance.

Shri Khadilkar: In view of the fact
that CIA as a cold war instrument was
forged during the Dulles period and
the fact that the objective of our
foreign policy 1s to keep clear of the
cold war, if any agency tries to in-
tensifv it within our country, will
Government, after these reports that
have appeared—it has been mentioned
that in Cambod.a even the clections
were tampered with by ClA agents:
it is on record—investigate the rami-
fications of this agency, because there
are various Foundations getting money
and various allegations are being
made, will Government <et up a sort
of Commission to do so. and then
counteract the activities of the CIA
which are a danger to our integrity.
particularly as they undermine the
objectives of our foreign policy?

Shri M. C. Chagla: In view of these
disclosures, I can assure the House
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that the Government would be very
vigilant and will keep & careful watch
over the moneys that come from out-
side and the organisations which re-
reive those moneys. .

Bhri Jyotirmoy Basu: What ig the
Bl report?
Mr. Bpeaker: Shri Hem Barua.

Shrimati Tarkeshward Sioha: We
must also get a chance,

Mr. Speaker: Shri Khadilkar is a
Congressman,

An hon, Member: We doubt it.

Shrj Hem Barua: In the context of
the fact that America has blackmailed
us, ranging from devaluation to Reita
Faria, 1s it not a fact (a) that Svetlana,
Stalin’s daughter. was wisked out
of this country to Switzerland by CIA
agents and (b) that Left Communists
in our country were arrested on a
large scale under the bchest of the
CIA? If these are facts, why is it that
Government have not asked the CIA
agents to pack off fiom this country
iock, stock and barrel?

Shri M. C. Chagla: My hon friend
usually puts questiong according to (a)
and (b). 1 will answer them simularly.
(a) is categorically denied. 1 am
making a statement about this mat-
ter of this daughter of Stalin to-
morrow, and the House will judge
for itself whether there is any basis
whatever for the question put by my
hon. friend. With regard to (b), it
is equally false that any arrests
were made or anybody was put under
detention at the behest of any foreign
Power, whether 1that foreign Power
was USA or any other Power.

Shrimati Tarkeshwari Sinha: In
view of the statement of the hon.
Minister of External Affairs that the
Government have been very vigilant
and will be very vigilant about the
PJL. 480 funds disbursement, may I
know whether his atiention was drawn
fo & gtatement made on the floor of
AICC Bombay meeting by the ex-Fin-
ance Minister, Mr. T. T. Krishngma-

MARCH 20, 1907

chari that nearly Ma. 43 crores of
PL 480 funds have not been accounted
for? Since then, did the Government
see the desirability of conducting any
inquiry as to where all these large

of the finances of this country, made
this statement?

Shri M. C, Chagla: 1 am aware of
the statement made by the ex-Finance
Minister, Mr. Krishnamachari, at the
AICC meeting, but hon. Members will
realige that there is an ggreement un-
der the P.LL. 480 law under which
United States have certain funds at
their discretion. That does not mean
that the discretion has got to be used
to the prejudice of our country, But
if any funds are being used to the
prejudice of our country, to the pre-
judice of our national self-interest or
national self-respect, we will certainly
look i1nto the matter.

Shrimati Tarkeshwari Sinha: What
have you done so far? (Interrup-
tions),

Shri M. C. Chagla; May I finish?
Except the staiement that amounts
have not been accounted for, no speci-
fic allegation was made by Mr
Krishnamachari, that moneys were
used for any prejudiciol purpose. If
any hon Member has any information
on that account, he can pas: it on 1o
me -~-°d the Fmance Mimstry will
certainly look Into jt.

Shri P. K. Deo: May I know if the
Government have enquired into the
allegation that the CIA had a hand in
the defection of Svetlana Stalin to the
free world, and if so, what is the re-
sult of the enquiry?

Shri M, C. Chagla: 1 have denied
that allegation and if my hon. friend
will only have patience, I am making
a full statement tomorrow on this
question.

Mr. Speaker: We have taken 35
minutes on one question. T do not mind
going on for full one hour also, but
1 do not think that it ig proper that
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one question should take 35 minutes.

8Shri Dinesh Singh wants to give a
personal explanation.

Shri Dinesh Siagh: During my ab-
gence, I believe some hon. Member
had mentioned in connection with the
CIA that 1 had

Shri Surendranath Dwivedy: What
is this? Iz he replying?
Mr. Speaker: Personal explanation,

because his name was brought in.

Shri Burendranath Dwivedy: But
why during the Question Hour im-
mediately? It can be done affer the
Question Hour.

Mr. Speaker: In connection with the
question, he is answering a point be-
cause his name was brougt in. If he
ig giving the House information, that
should be gooud.

Shri Surendranath Dwivedy; He
cannot 1ntervene in between guestions

Shrl T. Vishwanathan: Questions
must be answered during the Quesiion
Hour, If anybody ha. got a personal
explanation to offer, that can be done
after the Question Hour is over.

Mr. Speaker: The Members wanted
him.

Shri Surendranath Dwivedy: When
the question wag put, the Minister was
to reply, or the person concerned
should reply, but now in between he
cannot make a statement. He can
write to you that some allegation has
been made. and that he should be al-
lowed to make a personal explanation.

Mr. Speaker: One Member particu-
larly pointed out that the hon, Minister
was not in the House. Question No. 2.

Shri Pahadia: We must also get a
chance,

Mr. Speaker: Thirty-five minutes
have been taken, A number of Con-
gressmen have glso got a chance,
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Shri Dinesh Singh: Will I get an
opportunity to make g statement?

Mr, Bpeaker: Yes, 35 minutes were
taken by this question. There are
many other important questions.

Shri Shashiranjan; It is not proper.
You should not have given him a
chance. But having given him a
chance, he should not be stopped now.

Mr. Bpeaker: It is agreed that he
will give a personal explanation after
the Question Hour,

Shri Jaganath Prasad: I have been
rising to put a supplementary question.

Mr. Speaker: I have called the next
question. We have taken 35 minutes
for this question; it is too much,

India's Relations with North Vietnam
and Cuba

*2, Shri S. M. Banerjee; Wil the
Minister of External Affairg be pleas-
cd to state:

(2) whether it is a fact that there
1s a4 growing pressure fronr the U.S.A.
not 10 have any relations with North-
Vietnam and Cuba;

{b) if so, whether this is one of the
conditions for giving aid to India; and

{c) the reaction of Government
theretu?

The Minisier of Extermal Affairs
(Shri M. C. Chagla): (a) to (c). There
are provisions in the latest U.S. legis-
lation rela g 'n aid according to
which the U.S. Government may not
extend aid benefits to countries having
trade relations which sell, furnish or
permit their <hips or aircraft to trans-
port poods to or from North Vietnam
or, except within certain defined
limits, to Cuba.

This is the law of the United States
which cun only apply to United States
authorities; the legislation of one coun-
¢ry obviously canmot be binding on
Governments of other countries,



Cuba or North Vietnam. We remain
free {0 accept or not accept aid as we
choose. The aid which the U.B. Gov-
ernment are currently willing to ex-
tend is in our national interest and its
acceptance is in no way derogatory to

threatened, our reaction would be fully
in accordance with our honour and

i

Shri 8. M. Banerjee: I wish to know
whether it is a fact that sometime
the negotiations, when they
were going on with the United States
!::nid,theyputmycond:ﬁmmw

ving trade relations with North
Viet Nam or Cuba, and wag this in
addition to their own law and if so,

what was the reply of the Govern-
ment of India?

Shri M. C. Chagla: I am in a position

who were negotiating on behalf of the
United States that we should not trade
with North Viet Nam or with Cuba
Nothing pertaining to this question was
ever agitated between the two nego-
tiating parties

Shri 5, M. Banerjee: After the bar-
baroug attack on the people of North
Viet Nam by the United States Gov-
ernment, in what way and to what
extent have we extended help to the
people of North Viet ham, not in the
matter of armaments but in the mat-
ter of increased trade with these
countries”

Shri M. C Chagla: There iz no trade
with North Viet Nam and that is so
for obvious reasong because we had
apprehensions that anything that we
may send to North Viet Nam may be
passed on to China, and you know how
friendly China is to us. With regard
to Cuba we had trade in jute
and thst trade continues. We export

Prof. Samar Guha: And did not the
United States say that it would not
be in a position to give aid to India
if it acted contrary to their stand?

Mr. Speaker: She has answered the
question: no, Sir,

ter, unfortunately, was not properly
reported. I have got the officlal trans-
cript of what the Prime Minister stat-
ed and, if the House wants it, I will
read it out She spoke in Hindi and
the reporters could not take it down
properly.

Mr. Speaker: Question No 3 Shri
Supakar,

Shri Anandy Nambiar: Let him read
that statement, Sir

Mr, Bpeaker: It is not necessary
Let us go to Question No 3.

Shri H. N. Mukerjee: We would like
to put some supplementaries on Ques-
tion No 2, It 1t a very important
question

Mr, Speaker;
Supakar.

I have called Shri

Shri Hem Barua: May I gubmit that
there should have been g clarification
on what Shri Samar Guha hag said?
Did the Prime Minister make a state-
ment like that? It ig reported widely
in the papers. We might have some
misunderstandings or apprehensions.
So, let us get a clarification,

Mr. Speaker: I have gone to Ques-
tion No, 3,
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Kutch Trfbansl

Shri K. N. Tiwary:

Will the Minister of External Affairs
be pleased to state:

(a) the progress made so far by
the Kutch Tribunal in deciding the
dispute between India and Pakistan
on the issue of common boundary in
Kutch; and

(b) the total expenditure incurred
by India so far in placing our case
before the Tribunal?

The Minister of External Affairs
{Shri M. C, Chagla): (a) There is no
issue of common boundary in Kutch.
India contends that the boundary
between India and Pakistan in West
Pakistan-Gujarat border s roughly
along the northern edge of the Rann
of Kutch while Pakistan contends that
the border is roughly along the 24th
parallel.

Pursuant to the decision of the
Indo-Pakistan Westein Boundary Case
Tribunal ¢ .%k2n at 1ts first session held
in Geneva in Febuary, 1966, both
India and Pakistan simultaneously
presented their Memorials, Counter-
Memorials and Replies to the Tribunal
by June 1, August 1, and September
1, 1968, respectively. The oral hear-
ings before the Tribunal commenced
on the 15th S:ptember, 19668 at Geneva
and the counsel for India addressed
the Tribunal. The opening address of
the Indian counsel concluded on the
10th October, The leading counse] for
Pakistan addressed the Tribunal from
24th October, 1966 to the 17th Feb-
ruary, 1967, Counsel for India has
commenced his reply on the 15th
March, 1067. After the counsel for
India has concluded his reply the
counse' for Pakistan will reply and
the Tribunal will give its m
pthereafter,

(b) The accounts regarding actual
expenditure

incurreq so far have not
yet been compliled.

Shri Sopakar: What 1s the actuasl
point at issue and may I Lknow
whether Pakistan is accepting the
delimitation that was made during
the partition of India and Pakistan
in 19477

Shri M, C. Chagla: The issue,
according to us, 15 this. When the
transfer of power took place in 1947,
the whole of Kutch was transferred
to us including the Rann, and that is
our territory. On that, a dispute
arose, as the hon. Member knows,
wi.th Pakistan after she invaded
Kutch, and the matter wag then refer-
red to adjudication. Now, this tri-
bunal 1s deciding whether our con-
tention 1s right, and if our conten-
tion 1s right—JI say it is right—then
the tribunal wnill give its award
according to the materials placed
befure it.

Shri C. C Desai: Are the arbitra-
tian proceedings in respect of terr-
tory which is in the possession of
India, Pakistan or is it no-man's terri-
tory” In whose possession is the
territory— India, Pakistan, or in whose
possession?

Shri M. C. Chagla: Pakistan says
it 15 hers. We sav 1t is our territory.
(Interruption), The hon. Member
will look at the treaty which was
signed. As I said, we say the terri-
tory is ours. The territory which
Pakistan claims is our territory.
Pakistan says it is not. And that is
how the dispute has arisen and the
issue is whether the Rann of Kutch
or a part of it belongs to Pakistan
or the whole of it belongs to us

ot fevone qhiw: o, w9
wraifiesr & @y oY wve & wi
% firare wegy § 99 & g ¥ W
& g ¥ fier ol ¥ ey fear §, o%
& AT g g
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Shri M. C, Ohagia: The Indian
case was presented by eminent coun-
sel, our Attorney-General Mr. Daph-
thary, Mr. N. C Chatterjee, a Mem-
ber of this House and Mr. Palkiwala
from Bombay, an extremely able and
eminent counsel

Mr. Speaker: Shri D C Sharma
There 18 a list

8hri Atal Biharl Vajpayee: The
question-list does mnot contain any
such list of names

Mr. Speaker: About four names are
there Perhaps they were later on
added There are four names added
afterwards

ot ®o Mo fardt: & ag wrat
wrgat § 6 w9 % oY 73 g fae-
wex § Suar ¥ fgear @@ w7 ofer
tRtermg? s g v m &
g ¥ o aw Fror T QT 9w a%
BT W T W A oIw F oy W
&9 39 ! v {5 ae s QY ?

Shri M. C. Chagla: It docs not
arise out of this question

Shri Atal Behari Vajpayee: There
18 an apprehension m the public mmd
that the Kutch Tribunal might gne
a political verdict What do the Gov-
ernment of India propose to do 1f
such a verdict 1s given

Shri M. C. Chagla: When I was a
judge, I did not like any counsel to
speculate what my judgment was
going to be 1 do not know what
the decision 1s going to be I hope
they will decide according to jusiice
and equity We have a representa-
tive on the tribunal and Pakistan has
a representative on 3t The Chairman
is a distinguished jurist snd we
mncerely hope that the judgment will
not be actuated by any political con-
siderations but will be determined
according to the facts placed before
them and according to justice and
equity.
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Shri C. 0. Pami: Are we going in
for arbitration over a territory which

13 in our occupation and which was
taken by us from their aggression?’

Shri M. C. Chagla: That i» a ques-
tion about the treaty. I cannot ans=
wer it The treaty was signed before
my time.

Shri G. G. Swell: We have been
standing up again and again for an
opportunity to put a question, but
you are not calling us

Mr. Speaker: I am calling mem-
bers in the order in which their names
appear 1n the question list Your
name 13 not one of them After 1
call those Members, I will give you
an opporiunity

Shri G G. Swell: But I saw Mr
Desal getting up twice and getting
answers to two supplementaries on
the same question

oft serfre wrelt: s, &
ug wAT angar g mmafason &
e for sy 10w A qoAr W

v fear § W IR 3e T TR
¥t wfeard 7 i wagre n@ e
# fwar foradr qar woen & s wmanfa-
ST @@ W0 N wr sG f Af
¥ fawre vaar § 7 afe g, oY IEw
oo & fag w39 frar ar gy

g?

Shri M. C. Chagla: Since I assum-
ed charge of this office, we have met
every demand made by our team
which 15 in Geneva, in the way of
personnel, materials advice and
expertise I have not heard of this
that there 1s any complaint that the
tribunal 12 deliberately prolonging
the matter May I point out that I
have been a member of the Inter-
national Court and the procedure :s
extraordinary The judges hardly
ever stop the counsel from arguing,
however uTelevant the argument
may be This is an nternations! tri-
bunil and one of the convemtiors is
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if you interrupt a counsel, he mm:t
think that you are quimt
Pakistan took nearly 3 months to
argue its case. I was told that he
went into many matters which were
not relevant and which any High
Court Judge here would have stop-
ped. This is the practice, so that if
there is delay, the delay is not due
to the tribunal but due to the fact
that the counsels choose to argue all
sorts of matters and the tribunal
hardly ever intervenes to prevent
them from doing so.

shri G. G. 8well: Mr, Vajpayee has
just cow wvoiced the widespread
apprehension 1n this country, Now
that the Government has taken the
case to the internationa] tribumal, will
the Government abide by the deci-
sion of this tribunal, whatever be the
nature of the decision?

Shri M. C. Chagla: Yes, Sir; we are
bound by it. Of course, this is a
hypothetical question. We went to
the international tribunal on the
understanding that the decision will
be binding. As I said, it is a hypothe-
tical question. I hope that the deci-
sion will be such that our country will
be able to accept it and take the view
that it is a fair and just decision.

Shri Shashi Ranjan: A question of
this nature was raised 1n the last
Parliament and Mr. Chatterjee gave
some account of the developments
there. Later on he said that he
would see to it that this House is kept
informed of the developments. May
I know from the minister whether he
would like to keep the House inform-
ed of the developments in the tribu-
nal?

8hri M. C, Chagla: I always like
to keep the House informed, but I do
not know what developments the
House wants to know. The counsel
are arguing the case. We know what
dispute is. We do not know the
minds of members of the Tribunal
We can only give the dates. We will
tell them when India has finished ar-

g
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is likely to be delivered. Apart from
that I do not know what information
the House wants, Let me be told
what information it wants ang if I can
give that, subject to public interest,
1 shall certainly do so.

8hri Hem Barua: There is a wide-
spread apprehension in the country
that certain papers, particularly the
Instrument of Accession, were missing
from our official files here and the Ins-
trument of Accession had to be pro-
cured from London. If that is so, may
I know, in the interest of our country,
f Government have been able to fur-
nish our lawyers of the International
Tribunal with all the necessary docu-
ments and papers 1n their original?

Shri M, C. Chagla: As I informed
the House, if I might repeat what I
said, whatever request has come from
our team at Geneva, I have insisted
that whatever the cxpenditure they
should be properly supported. because
I appreciate how important this deci-
sion is to our country and I do not
want our team to be in any way han-
dicapped. I have been stressing this
pomnt to the Finance Minister that
finance is no consideration.

it ay femd : a1g | e AT, FEN
T ? (sowe)

oft W e a: fafee e
Y 7g Jarw I wiigd ar fE e Ay
O WY WY AV A ? A Ao Wy
a1 7l ? ag warT gw # Ay R

Shri M, C, Chagla: The question
that Shri Hem Barua put was whe-
ther all papers had been submitted
before the Tribunal and I have
answered that.

oft wy ford : g® TF W I
aft amari

Shri Hem Barua: I said that there
is an apprehension in the country that
the Instrument of Accession was mis-
sing and it had t6 be procured from
London. I wanted to know aboul
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Shri Temnetl Vishwanatham: With
reference to the reply given by the
hon. Minister to the question put by
Shri Hem Baruas about the Instru-
ment of Accession, may I know
whether it is a fact that it was actual-
1y missing from our records?

Shri M. C. Chagia: The hon. Mem-
‘ber may either write to me and I
will send him a reply or he may put
down a separate question, because
that does not arise out of this ques-
tion,

oft Wy fed: ¥ we W 9w
A & X

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
QGandhi): This question was asked
many times in the last session,

Shri Hem Barua: Only once.

Shrimati Indira Gandhi: Anyway,
a very clear and categorical answer
was given, that it is not lost and it is
in safe custody.

o YT WW o : §E AT Rl
LR

WY wy foeqq : ag ww Ew Ad
&1 ot & awE ff, T AT g
& wow ey, Efaw oY wifit
ot I W ogerd ¥ gara R

AT qAAGIT AW W | W AQ
¥ formy & w17 T /M)

Bhri Hem Barua: Sir, I rise to a
point of order. May I submit that
when this guestion was specifically
put last time there was no satisfac-
tory reply and I had to write to the
Minister concerned about it for
further clarification, There has been
no reply to that letter up till now.

Skri M. C. Chagia: 1 do not think
have received any letter.
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to your predecessor, Shri Swaran

Singh. I wrote specifically abeut this

:;hhim. There has been no reply up
now.

Mr, Speaker: Let us go to the next
Question.

Vietnam Conflict

+

*4. Shri H. N. Mukerjee:
Shri D. C, Sharma:
Shri Indrajit Gupta:

Will the Minister of External Affairs
be pleased to state:

(a) whether the Intermational Com-~
massion for Supervision and Control
m Vietnam or any of its member
countries has taken an injtiative in
the matter of seeking ways in ending
conflict in Vietnam;

(b) if so, the precise nature of the
steps taken, and

(c) whether any and if 50, the
names of other countries which have
expressed their desire to help in this
matter?

The Minister of External Affairs
(Shri M. C, Chagis); (a) to (c). The
three Member countries of the Inter-
national Commussion for Supervision
and Contro! in Vietnam had been in-
formally consulting amongst them-
selves on the desirability of 1ssuing an
appeal to the parties concerned to
facilitate discussions towards a peace-

which she did not seem to be
in recent times, in order to bring
a settlement of this dispute?

i
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Shai M, C. Chagla: I beg to differ
from the view of my hon. friend.
India is playing the role which is ex-
pected of her, and because of that
India has 5 very big un

that is on. We have been saying

that m«:t cannot be ended on

the battle-fleld, it can only be ended at

the conference table. In our own

way we have been doing our best to

help the mission of the Secretary-
neral of the United Nations.

Now, may I inform the hon. Mem-
bers that some of these things can only
be carried on through secret diplo-
macy? It would not be in the public
interest to disclose what we have done
and what action we have taken. Even
the Secretary General has appealed
for this and, therefore, I would appeal
to the House not to cross-examine me
as to what specific steps tho Govern-
ment of India has taken to help the
cause of peace. But 1 assure the House
that we are doing our best, both in
our own interest and in the intorest
of peace and in the interest of inter-
national relations, to put an end to
this conflict.

Shri H. N. Mukerjee: As early as
November, 1988 this House was told
that th: International Commission, of
which India is Chairman, is receiving
very serious complaints about the use
of toxic chemicals and gases by the
Uniteq Statss in that area, and there
are reports all over the world in ro-
gard to the United States having such
a laboratory of death in regard to
their nefarious practices. In view of
this and in view of India’s very special
responsibility, at least in regard to the
stoppage of the employment of toxic
gases and poison gases of all kinds,
India should play her role. I want to
find out what Government has speci-
fical'y dong in regard to this, about
which complaints have been hanging
fira for many months,

Shri M, C. Chagla: As the hon, Mem-
ber knows, there is a definite proce-
2702(al)L.8—2,
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dure prescribed about the working of
the Internations]l Commission, the
three members of which are India,
Poland and Canada, Whenever a com-
plaint is received, the Commission in-
vestigates it and makes its report, I
am sure that if any complaint of the
sort mentioned by the hon. Member
has been received, it will be duly in-
vestigated and the procedure will be
fol’owed.

Shri H. N, Mukerjee: A question
here as early as November last elici-
ted the reply that we had received a
complaint. What have you done about
it?

Shri M, C. Chagla: It is not merely
India but Poland and Canada have
also to go into the complaints. India
may want to be expeditious but Poland
and Canada may want to wait for in-
structiong from their Governments.
which takes timz, The international
machinery sometimes moves very
slowly

Shri Indrajit Gupta: It is not denied
by anybody, not even by the United
States, that in recent months, in addi-
tion to aerial bombardment of North
Vietnam, long-range artillery shells
are being fired. May I know whether
in this undeclared war against North
Vietnam, which is being waged by the
United States, the Government of
India has given any instructions, and
it so what instructions, to its repre-
sentative, who is the Chairman of
this International Control Commis-
sion, to see that the Commission at
least condemns this latest outrage by
the United States”?

Shri M. C. Chagia: That is not the
function of the Commission under the
Geneva  Agreement. The Geneva
Agreement lays down the functions of
the Commission. Though we are Chair-
man of the Commission, we cannot
travel outside our jurisdiction. Our
jurisdiction. is strictly defined accord-
ing to the Geneva Agreement. Condem.
nation is not one of the functions of
the Commission, The function of the
Commission is to find facts and re-
port to the Co-chairmen, If a com-
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plaint is received, we will investigate,
find facts and make a report to the
Co.-chairmen,

Shri Indrajit Gupta: Even if what
the Minister says is correc! it facts
aretobetoundout,lwanttokmw
whe her the Government of India
have given any instructions to the
Chairman, who is our representative.
It is a question of fact. It is not
denled by anybody that fighting is
being carried on.

Shri M. C. Chagla: If they are to
find facts, the three of them wou'd sit
down, look at the complaints, discuss
the matter and arrive at certain con-
clusions.

1200 hrs,

S8hri P. Venkatasubbaih: Apart
from making the statement regarding
the ending of the conflict in Vietnam,
may I know whether any specific
proposals have been made through
diplomatic channels for the cessation
of hostilities in Vietnam?

Shri M. C. Chagla: A lot of diploma-
tic activity has gone on, but, as I said,
it would not be in the public interest
to disclose what part India has played
in this diplomatic activity, All that
I can say is that India adheres {6 the
position it has consistently taken up
with regard to its policy and what is
happening in Vietnam.

ghri shivaji Rao 8. Deshmukh: May
I request the hon Minister of Exter-
na] Affairs to clarify the factual posi-
tion? The hon, Minister has  said
that the three members of the Com-
mission sit on a complaint and some
members take the stand that they
have to obtain instructions from their
Governments, This being a  quasi-
judicial body, whose duty primarily Is
to investigate the complaint on the
basis of facts, is it not a fact that the
concerned members are expected to
function without interference from
their home governments?

Shrl M. C. Chagla:Ina sense it is
a judicial or a quasi-judicial body; 1
would not even call it gquasi-judicial,
Our representative, for instance, has

Written Anmers

zot to take instiudtiéns from we in
many matters. The same thing ap-
plies to other members of the Com-
mission. Therefore you rannot pre-

vent a representative of government,

home government.

——

WRITTEN ANSWERS TO QUES-
TIONS

Airorafts Supplied to Pakistan by
Turkey and Iran

*5. Shri Nath Pai,
Shri D C. Sharma:

Wil the Minster of
Affairs be pleased to state:

External

(a) whether Government have as-
certained that the aircrafts obtained
by Pakistan from Turkey and Iran
under the pretext of repairing them
have since been returned; and

(b) if so, the precise position in this
regard”?

The Minister of External Affairs
(Shri M. C. Chagla): (a) and (b). The
Governmeat of Iran had assured us
earlier that the aircraft sent to Pakis-
tan were only for repairs, gervicing
and modification and were to return
to Iran Subsequently, the West Ger-
man Government had also informad
us that except for a few aircraft under
servicing in Pakistan, all the F. 88
aircraft sold to Iran for her use had
already returned to Iran and that the
few undergoing servicing at that time
would also return to Iran.

Government have since come across
some reports to the effect that these
aircraft have come back to Pakistan.
We have no confirmation of thase re-
ports so far,

Govesnment havy oo  information
about supply of sireraftby Turkey to
Pakistan
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Indo-Ceylon Agreement of Oclober,
1964

“7 Shri Seshiyan:
Shri C. C Desai:

Will the Minister of External Affairs
be pleased to state the progress made
so far in 1mplementing the Indo-
Ceylon Agreement of October, 1964

The Minister of External Affairs
(8hri M. C. Chagla): Preparatory worx
for implementing the Indo-Ceylon
Agrecement of October 1864 has been
undertaken and public notices inviting
applications for Indian|Ceylon ciu-
zenship wil] be 1ssued by Ceylon ana
India after legislation for grant of
Ceylon citizenship, which is now be-
fore the Ceylon Parliament, is enacted

Imported Defence Equipment

*8. Dr. Eaml Siagh: Will the
Minister of Deafence be pleased 1w
state:

(a) whether the costg of imported
defence equipment have gone up after
devaluation;

272

(b) the nature of set back in the
import of defence equipment suffered
after the devaluation together with
its extent; and

(c) the extent thereof?

The Minisier of Defence
Swaran Singh): (a) Yes Bir.

(b) and (c), There has been no ser-
back in the 1mport of Defence equip-
ment after devaluation,

Chanda Committee Report on Infor-
mation and Broadcasting Media

*9. Shri C. C. Desal:
Shri Hnkam Chand
Kachhavaiya:
Shri Bibhut] Mishra:
Shri K, N. Tiwary:
Shri Yashpal Singh:
Shr; D. C, Bharma:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether Government have by
now considered all the recommenda-
tions of the Chanda Committe> report
on the media of information and
broadcasting; and

(b) 1f so, the recommendations of
the Committee which have ben accep-
ted for implementations”

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
and (b) Of the four Reports submit-
ted by the Committee on—

(1) Radio and Television

(2) Documentary Filmg and News-

(8hri

reels,

(3) Advertising and Visual Pub-
licity

(4) Press Information & Publi-
city

decision has so far been taken on the
majority of recommendations on the
Report on Radio and Television., The
rest of the Reports are under various
stages of consideration and the matter
is being pursueq with speed and
vigour,

Two statements indicating decisions
taken on 150 recommendations out of
a total of 219 made in the Report on
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Radio and Television have already Shifting of the Mapufscturing Unit of
been laid on the Table of the House. Atomic Emergy Estadlishment Trom-
A further statement in respect of ano- bay to Hyderabad
ther 30 recommendations will be laid
on the Table of the House during the *11. Shri Gesege Fernandes:
current Session. ) Bhri Madhu Limaye:

Shri Yashpu] Singh:

Tashkent Agreemont

*10. Skri Yashpal Bingh:
Shri Nath Pai:

D, C, Sharma:

8. C. Samanta

Q C. :

Kanwar Lal Gupta:

M, Banerjee:

bhut! Mishra:

N. Tiwary:
Shri Ram Kishan:

Will the Minister of External Affairs
be pleased to state:

(a) whether an assessment has been
made of the working of the Tashkent
Agreement, since it was signed more
than a year ago;

EEFERER
g

o

(b) which of its objectives have been
achieved; and

(¢) what are the impediments in
carrying out the Agreement in toto?

The Minister of Externmal Affairs
(Bhri M. C. Chagla): (a) to (¢). The
Government of india have kept under
constant review the question of imple-
mentation of the Tashkent Declaration.
Some of itz provisions, such as with-
drawal of forces, have been imple-
mented. However, §t has not been
possible to achieve all its objectives
and make further progress for lack of
response by the Pakistan Government
to our proposals for talks to discuss
various problems between the two
couniries. Pakistan’s approach is to
make any such talks or any further
progress on the implementation of the
Tashkent Declaration hinge on
“meaningful talks’ regarding a Kash-
mir settlement as desired by Pakistan.
We are, nevertheless, continuing our
efforts to bring about talks between
the two Governments on various
matters as envisaged in the Tashkent
Declaration.

Will the Prime Minister be pleased
to state: ’

(a) when the decision to shift the
manufacturing unit of the Atomic
Energy Establishment from Trombay
in Bombay to Hyderabad in Andhra
Pradesh was taken;

(b) the reasons for taking this deci-
sion;

(c) whether the Government of
Maharashtra have made written and
oral protests against the shifting of
this unit; and

(d) the expenditure involved in
shifting this unit to Hyderabad?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira Gan-
dhi): (a) The Hon'ble evidently is re-
ferring to shifting of the Electronits
Production Units of the Bhabha Ato-
mic Research Centre from Trombay
to Hyderabad.

The decision to shift these Units to
Hyderabad wag taken by the Atomsc
Energy Commission in June 1965.

(b) The Centre is primarily a re-
search and develupment organisation.
For the Centre to continue to perform
effectively, there is need to take away
processes which have reached the stage
of industrial exploitation. The new
public sector enterprise that is being
set up at Hyderabad for Electronics
will share many common facilities
with the complex of atomic fuel fabri-
cation planty also being established
there. Among other important factors
contributing to this decision were low
dugt content, low humidity conditions
throughout the year, availability of
power, water, chemicals and housing
at Hyderabad.

(c) No protest as such has been re-
ceived from the Government of Maha-
rashtra though there has been some
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correspondence in the matter with
them. They felt that alternative sites
at Nasik and Poona were suitable and
could be considered for the location
of the Electronics project. A clarifica-

of clectronicy production at Trombay
that only those who volunteer will be
transferred to Hyderabad, the rest will
be gainfully employed in operations in
Bombay.

(d) The expenditure on shifting of
equipment and stores to Hyderabad is
not expected 1o exceed Rs, 3:50 lakhs.
In addition, expenditure on transfer
travelling allowance will arise in res-
pect of personnel who finally move to
Hyderabad, No loss of production is
envisaged, since manufacturing activi-
ties will start immediately in premises
provided 1n an industrial estate in
Hyderabad while permanent buildings
are put up in a site of 972 acres gifted
by the Andhra Pradesh Government.

“The Untold Story” By Lt Gen. Kaul

©12, Shri 8, Supakar: .
Shri Kanwar Lal Gupta:
Shri Atal Behari Vajpayee:
Shri Prakasy, Vir Shastri:
Shri Yashpal Singh: .
Shri 8. M. Banerjee:
Shri Hukam Chand

Kachhavailya:

Shri Madhy Limaye:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that Lt
General Kaul obtained the permission
of the Government of India before
publishing his book *“The Untold
Story”;

(b) whether it is alsp a fact that in
that book, he has disclosed some offi-
clal gecrets; and

(¢) if so, Government's reaction
thereto?

The Minister of Defence (Shri
Swarap Bingh): (a) No, Sir.

(b) and (c). A number of passezes
in the book appear to have been based
on information derived from secret
documents and correspondence and
from confidential discussios in which
he participated in his official capacity,
The whole matter is being examined
in detail and a very substamtial amo-
unt of study and research is needed
before any final conclusions can be
reached.

Manufacture of Atom Bomb

*13. Shri D. C. Sharma:
Shri C. C. Desal:
Shri Yashpal Singh:

Will the Prime Minister be pleaced
to state:

(a) whether the desirability of pro-
ducing Atom bomb in view of the
progress made by China In this regard
has been re-considered; and

(b) if so, the decision taken there-
on?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). Our policy
throughout hag been to use nuclear
energy only for peaceful purposes,
The policy is kept under constant re-
view, paramount consideration beling
given to the defence and security of
the country. The House will appre-
ciate Government’s inability to make
any public statement regarding the
steps which we have taken or propose
to take to ensure the security of the
country.

Statement by Shah of Iran during
Visit to Pakistan

*14. shri Nath Pai: Will the Minis-
ter of External Affairg be pleased to
state:

(a) whether Government's attention
hag been drawn to a statement by
the Shah of Iran to the effect that
his country supports Pakistani claims
on Kashmir;

(b) whether Government have taken
up the matter with the Government
of Iran; and
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w;cl if so, the reaction of Iran there-

The Minister of Extermal Affairs
(Shri M. C, Ohagis): (a) Government
have seen press report of what is siat-
ed to have been said by the Shahin-
shah of Iran in the course of his re-
cent visit to Pakistan.

(b) and (c). We are taking up the
matter with the Iranian Government

Talks with underground Nagas

*15, Shri C. C. Demai:
Shri Yashpal Bingh:
Shri Hem Barua:
Shri D. C, Sharma:

Will the Minister of External Affairs
be pleased to state:

(a) whether the fifth round of talks
between the Undeground Naga dele-
gation angd the Prime Minuster has
yielded any resuits;

(b) if 50, the details thereof, and

(c) the stage at which the mutter
standg at present?

The Minister of Externa] Affairs
(Shrl M. C. Chagla): (a) to (c). The
talks that have been held so far on
five different occasiong with the ie-
presentatives of the Naga Underground
were essentially of an exploratory
nature, During the talks efforts were
made to find areas of general agree-
ment against the background of the
Government of India's clear position
on the subject, namely, that Nagaland
is an integral pert of the Indian Unon
Although the Underground Delegation
maintained that they were ithen not
in a position to make a departure from
the stand that they have publicly
taken, they have agreed to think over
the matter in the light of the discus-
sions heid so far and have expressed
their desire to hold further talks on
the subject at a future date. In
keeping with their desire to seek a
peaceful solution in all such cases the
{(iovernment of India bave expressed
their willingness to hold the door op+n

. for further talks.
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Atomic Power Statien, Tarapere

*16..8hrl George Fermandes; Will
the Prime Minister be pleased to state,

(a) how many villages will have to
be abandoned by the local population
due to the construction and commis-
sioning of the Atomic Power Project
at Tarapore in Maharashtra;

(b) how many families will have to
be rehabilitated as a result thereof;
and

(¢) the steps taken to provide em-
ployment and land to those who will
be deprived of their land and means
of livelthood”

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) to (¢), The inhabitantis
of only one hamlet (Pada) numbering
approximately 100 familieg are being
shifted from the immediate vicinty
of the Atomic Power Station at Tara-
pur to a new Gaothan in a nearby
area where they will be rehabilitated
close to their agricultural lands, which
are not baing acqured for the Station

Shooting down of intruding Pakistani
Plane in February, 1967

'17. Shri Natp Pai:
Shri Prakash Vir Shastri:
Shri D. C. Sharma:

Wil the Miuster of Defence be
pleased to state:

(a) whether 1t is a fact thai a Puk
Plane introduced into the Indian terri-
tory in February, 1967 and was
brought down by the I AF plane; and

(b) the substance in the Pak clowm
that the plane was piloted by a stud-
ent and that it was an unarmed train-
er aircraft?

The Minister of Defence (Shri
Swaran Singh): (2) and (b). On the
2nd February, 1987, at 12.50 hours, a
Pakistani aircraft crossed into the
Indian territory near Ferczepur in
conditions of clear weathar and good
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visibility, The aircraft was flying at
about 5000 feet above the ground
level and continued to fly into Indian
air-space in an easterly direction and
turned further North and then South.
When this airceraft had intruded to a
depth of 48 Kilometers inside Indian
territory, an IAF aircraft was ordered
to intercept it. The IAF int.rzepting
aircraft spotted the Pakistani aircraft
at 1315 hrs and made severa!
at empts to contact the Pakistani aur-
craf: on the Radio telepbone. Since
there was no response, the Indian
aircraft flew alongside the Pakistan:
aireraft, waggled its wings and then
flow ahead with a view to leading the
Pakistani aireraft to an Indian air-
field, The Pakistani aircraft s.arted
descending fast in a violent evasive
action. The IAF intercepting aircralt
then fired a warning burst but des-
pite this warning, the Pakistani air-
craft continued its evasive action and
tried ‘o escape. The IAF intercepi-
mng aircraft was, therefore, obliged to
shoot down the Pakistani aircraft,
The Pakistani aircraft was shot down
at 13.30 hours and the pilot of ‘he
Pakistani aircraft died.

The unprecedented deep intrusion
of this airerafi, the suspicious Dbe-
haviour of the pilot and his failure
1o land, gave the impression that he
may have been on some reconnais-
sance mission. Since the aircraft was
equipped with VHF (Very High Fie-
quency) set and VOR (very high fre
quency omni range), the pilot couid
not have strayed so far into Indian
territory inadvertently, specially as
the visibility in the area was very
good and the weather was perfectly
clear.

The inspection of the wreckage of
the aircraft revealed that the Pilot
had no military insignia or rank
badges but was in civilian clothes
According to the documents found in
the wreckage of the aircraft, he was
an employee of the P.LA. The air-
craft was not armed, but the use of
such aireraft is mnot restricted to
training only.

a8o

Production of M.LGs,

*18. Shri C. C. Desai:
Dr. Karni Singh:
Shri Ramachandrg Ulka:
Shri Dhuleshwar Meena;
Shri Hukam Chand
Kachhavaiya:

Will the Minister of Defence be
pleased to state:

(a) whether the MIG complex
been fully eonstructed;

(b) if so, the detauls thereof;

{¢) whether the production of MIGs
has started; and

(d) if so, the details thereof?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). No, Sir.
Construction of factory buildings has
made considerable progress, Drocure-
sv2nt of Plani, Machinery, equipment,
translation of doouments, recruiiment
and training of personnel are prugres-
sing satisfac.orily to match a coordi-
nated programme of manufacture.

(¢} Yes, Sir,

(d) The production of the aircraft
at the MIG faclorieg is planned in
frur stages viz. from Major Assem-
blies, from Sub Assemblies, from de-
taileg parts and from raw materials.
The first phase commenced during
1966-87 and some aircraft have been
delivered to the Air Force. The air-
craft under the last phase would start
eccming out of the production line in
about 3 years.

has

High-Power Transmitters for Border
Areag

1. Dr. Karni Singh: Wi'l the Minis-
ter of Information and Broadcasting
be pleased to state:

(a) whether the proposals to set up
high-power transmitiers on border
areas have been finalised;

(b) when will these transmitters be
actuaily set up; and

(¢) whether the work is going on
according to the schedule?
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The Minister of Infermation and
Broadoasting (Shri K. K. Shah): (a)
The proposals to set up High Pcwer
Transmitterg in five border areas
Bhave been finalised and in the remuin-
ing five cases proposals have been
finalised but they are awaiting sanc-
tion.

(b) and (c). Equipment has been
ordered in all cases with the approval
of Finance, Sites have been selected
in all the cases excepting onc and
building construction work is ic pro-
gress in three cases. Three of these
High Power Transmitters are expected
to come up during the financial ycar
1967-68 and the rest are expecteqd to
be completed within the next two
years.

Manufacture of Fighter and Helicopter
Planes

2. Dr. Karni 8Singh: Will the Minis-
ter of Defence be pleased to state:

(a) whether any progress has been
made regarding the indigenous manu-
facture of fighter and helicopter
planes; and

(b) if so, the extent thereof”

The Minister of Defence (Shri
Swaran Singh): (a) and (b). Yes, Skr.
The major tasks undertaken by the
Hindustan Aeronautics Ltd. are as
follows:—

(i) Manufacture of the Gnat air-
craft under licence;

(ii) Design, development and
manufacture of the Jet Fighter
HF-24;

(ill) Manufscture of the super-
sonic interceptor MIG-21 in-
cluding its engine and air-
borne electronic equipment;

(iv) Manufacture under licence of
the Alouette helicopter in-
cluding its engine.

The Gnat is in full production at
the Hindustap Aeronautics Lid. Fur-
ther deliveries of the Gnat wegs made
during 1086-87.

Whitten Answers MARCH 320, 1947 Written Answers afly

The HF.24 Mi, ! aireraft Bus been
put into production and a nomber of
them were delivered to the Indian

an improved version of the HF'-24 air-
craft.

The first phase d amsernbly of the
MIG-2] aircraft has been eompleted.
Further phases of manufacture aie in
hand.

The erection of the Alouette heli-
copter from sub-assemblies has com-
‘menced at the Hindustan Aeronautics
Limited. The production of the
Alouette helicopter from raw mate-
rials is expected to commence during
the year 1967-88.

Notes exchanged between India and
China

3. Shri Yashpal Singh:
Shri D. C. Sharma:

Will the Mimuster of External Affairs
be pleasad to state:

(a) whether any notes have been
exchanged wilth the Government of
People's Republic of China after the
termination of the last Session of
Parliament; and

(b) it so, the detals thereof”

The Minister of External Affairs
(Shri M. C, Chagta): (a) and (b).
Several notes have been exchanged
with the Government of the People’s
Republic of China since the termina-
tion of the last session of Parliament
White Paper No. X1II containing nutes,
memoranda, etc. exchanged with the
Chinese Goverrmment since February
1966, is being placed before Parliament
shortly.

Atomic Power Statlen, Tarapere

4. Shri George Pernandes: Will the
Prime Minister be pleaseg to state:

(3) the terms of the contrect enter-
ed into by the Government of Indla
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with the Gemeral Electrical Company
and Bechtel India, Limited for con-
struction of the Atomic Power Station
in Tarapore in Maharashtra;

{b) the cost of construction as ori-
ginally estimated and the final esti.
mate; and

{¢) how far the devaluation has
affected the cost of construction of
the Tarapore Atomic Power Project?

The Prime Minister and Ministet
of Atomic Energy (Shrimati Indira
Gandhi): (a) The contract for the con-
struction has been awarded to General
Electric Company of USA ang Inter-
national General Electric Cotnpan)
{India), and not to Bechtel India
Limnited, who are one of the sub-con-
tractors of the main contractor.

The contract is on g ‘turn-key’ bas:s,
and includes designing the statior, pro-
curement of equipment and erection
of the station. A fixed payment sub-
ject only to adjustments on account of
changes in Labour and Materials costs
and in certain specified taxes and
duties is due to the contractor. The
scheduled date for the turn-over of
the Station under the contract is 52
months from the effective date of con-
tract, which is June 19, 1964. The con-
tractor has guaranteed the output and
efficiency of the station, quality and
workmanship and fuel performance.

(b) and (c). Originally the cost of
construction was estimated at about
Ra. 483 crores, excluding the cost of
fuel. The latest revised estimate is
approximately Rs. 645 crores. The
. in cost is due to the sieep
rice in Customs Duty, which accounts
for an increase of Rs. 6.00 crores, and
the devaluation of the rupee, which
accounts for an increase of Rs. 10.00
crores.

Diplomatic Relations with the German
Democratic Republic

5. S8hrl 8, M. Banerjee: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether a final decision has
since been taken to establish diplo-
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matic relgtions with the German
Democratic Republic; and

(b) if not, the reasons therefor?

The Minister of External Affairs
(8Bhri M. C. Chagla): (a) No, Sir.

(b) The policy of the Government
of India on the question of the diplo-
matic recognition of the German
Democratic Republic has been stated
on more than one occasion in both
the Houses of Parliament by the late
Prime Minister Nehru and subse-
quently by other members of the Gov-
ernment of India. There has been no
change in this policy.

Broadeast of Election Bulletins

6. Shri 8. Supakar:
Shri 8. C. Samanta:

Will the Minister of Information and
Broadcasting be pleased to state:

(a) how many special bulletins
giving the results of the General Elec-
tions were broadcast in English and
the regional languages of India; and

(b) the time covered by the afore-
said broadcasts?

The Minister of Information and
Broadcasting (Shri K. K. Shah): (a)
From February 21 to 25, six special
bulletins each in English and Hindi
were put out daily from Delhi. The
duration of some of the existing bul-
letins was also increased. A total of
68 new bulletins in Hindi and 12 in
other languages wers broadcast from
the Regiona) Stations daily during the
period when results were announced.
There were minor local variations.

(b) The special bulletins from Delhi
in English totalled 70 minutes of
broadcast time daily, while those in
Hindi totalled 65 minutes, The dura-
tion of existing bulletins in English
and Hindi was increased by 20 minutes
each daily. All English bulletins
were relayed by all the Regional
Stations, Hindi bulletins were relay-
ed by the Hindi stations. The special
bulletins put out by the Regional
Stations totalled 560 minutes of broad-
cast time. In addition, the broadcast
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time of existing bulletins was increas-
ed by 120 minutes.

Treaty on Nuc.ear Noa-proliferation

8. Shri Nath Pai:
8hri Balra) Madhok:
Shri Ram Kishan:
8hri . D. C. Bharma:
Shri Bibhutl Misra:
Shri K. N. Tiwary:
Shri Vishwa Nath Pandey:

Will the Minister of External
Affairs be pleased to state:

(a) the progress made in the nego-
tiations on reaching an agreement on
a treaty on nuclear non-proliferation;

(b) the attitude of the principal
nuclear powers; and

(c) the role Indian Delegation
played in these negotiations?

The Minister of External Affairs
(Shri M, C. Chagla): (a) The last
session of the General Assembly pass-
ed a resolution calling upon the
Eighteen-Nation Disarmament Com-
mittee in Geneva to give high priority
to the question of non-proliferation of
nuclear weapons in accordance with
the mandate outlined in the General
Assembly resolution 2028(XX). That
Committee reconvened in Geneva on
the 21st February, 1967, and its
session is in progress.

(b) The differences between the
points of view of the U.S.A. and the
US.S.R., who have been having pri-
vate negotiations, on several aspects
of non-proliferation are reported to
have become narrower. It is under-
stood that they have reached agree-
ment on some articles of a treaty on
the non-proliferation of nuclear
weapons and that these articles im-
pose various disabilities on the non-
nuclear powers without any balancing
obligations on the part of the nuclear
powers.

(¢) The Indian delegation to the
21st mlono!theﬁemnl.l\mnbly
of the United Nations fully participst-
ed in the discussions on this subject.
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Its main role was to state consistently
and firmly that any treaty on the non-
proliferation of nuclear weapons
should be balanced and non-discrimi-
natory and be a step towards general
and complete disarmament.

Theft of Tyres and Tubes from
Palam Alr-port

9. Shri Hukam Chand Kachhavalya:
Will the Minister of Defence be
pleased to refer to the reply given
to Unstarred Question No., 739 on the
7th November, 1966 and state:

(a) whether the investigation into
the theft of tubes and tyres at Palam
airport has since been completed;

(b) if so, the details thereof; and

(c) if not, how long it will take to
complete the investigation?

The Minister of Defence (Shri
Swaran Singh): (a) and (b). The
investigations are still in progress.

(c) Il 1s not yet possible to give a
definite period during which the
investigation will be completed, but
every effort will be made to complete
it as soon as possible.

Accldent on Mahabaleshwar Road

16 Shri Hukam Chand Kachhavalya:
Will the Minister of Defence be
pleased to refer to the reply given
to Unstarred Question No. 740 on the
7th November, 1966 and state:

(a) whether the report of the Mili-
tary Court of Inquiry into the acci-
dent on Mahabaleshwar Road has
since been completed;

(b) if so, the details thereof; and

(c) if not, the further time likely
to be aken in the matter?

The Minister of Defence
Swarapn Singh): (a) Yes, Sir.

(b) The main findings of the Court
are that (i) the accident was not due
to any mechanical defect in .the
vehicle, (ii) the exact cause of the
actident is difficult to determine but
the poasibilities are, fanlty judgement

(8hri
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oy temporary incapacity or death on
sccount of a recurrence of heart
attack before the accident of the
officer who was driving the jeep, (iii)
the journey was unauthorised and
besides the officer and the driver of
the jeep, all the others were indivi-
duals not entitled to travel in the
military vehicle, and (iv) the loss to
the State is about Rs. 8,000 00.

(e) Does not arise.

Explesion in Shooting Range in
Jhansi Dist!.

11, Shri Hukam Chand Kachhavaiya:
Will the Minister of Defence be
pleased to refer to the reply given
to Unstarred Question No. 1282 on the
14th November, 1986 and state:

(a) whether the enquiry into the
death of three boys as a result of an
explosion in the shooting range of
Armed Brigade in Jhansi District has
been completed:;

{b) if so, the details thereof; and

(c) whether the next of kin of the
boys have submitted any application
for compensation?

The Minister of Defence (Shri
Swaran Singh); (a) The Court of
Enquiry has been completed.

(b) Babina Field Firing Range is a
fully restricted area and unauthorised
persons are not permitted in the
ranges at any time of the day or night.
The villagers of Bhandra Buzurg
were fully aware of this. However,
four boys from village Bhandra
Eusurg wenl inside the Babina
Field Firing Range at about 15.00 hrs.
on 24th September, 1966 to round up
some grazing cattle that had strayed
into the Range Area. These boys were
wounded by a shell burst mid-way
between village Keshodhan and
village Jhanda. Two Boys {(Amar
Singh and Asa Ram died on the
spot and another boy (Akhe Ra))
died after reaching his village. The
villagers could not go into the range
area on the night of 24th/25th Septem-
ber, 1968, since firing by an Aircraft
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was going on. The villagers reported
the matter to the civil police on the
morning of 25th September, 1986 and
with the help of the police, both the
dead bodies were recovered on the
evening of 25th September, 1966, from
inside the Range area.

(c) No application for compensation
has been received from the next m
kin of the boys. We have, however
mitiated action on our own to oy
er-gratia compensation,

Fire in C.0.D. Cheoki

12. Shri Hukam Chand Kachhavalya:
Will the Minister of Defence be
pleased to refer to the reply given
to Unstarred Question No. 1275 on the
14th November, 1966 and state:

(a) whether the reporl regarding the
ceaases of fire in the Central Ordnance
Depot, Cheoki, (near Allahabad) has
since been received by Government;

(b) 1if so, the details thereof; and

te) if not, the further time likely
to be taken?

The Minister of Defence
Swaran Singh): (a) No, Sir.

tb) Does not arise.

(8hri

(c) It has not been possible for the
lower formation to submit the report
lo Government so far through Army
Headquarters due to several adminis-
trative reasons. However, instructions
have been issued to ensure that the
report is submitted to Government
within a month.

Indian Embassy in Peking

13, Dr. Karni Singh: W.I' the
Minister of External Aflair. bz pleas-
ed to state:

(a) whether, in view of the recent
political upheavals in China, any steps
have been taken to ensure the safety
of the lives and property of the
officials of the Indian Embassy in
Peking; and

(b) if so, the details thereof?
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The Minister of Extermal Affgirs
(8hri M. C. Chagia): (a) and (b), All
possible precautions have been taken.
It would not be in the public interest
to give any detailed information,

Firing Ranges of Yol, Ghurkarl and
Kachhiari

14, Bhri Hem Raj: Will the Minister
of Defence be pleased to state:

(a) the number of deaths and per-
sons wnjured m the firing fleld ranges
of Yol, Ghurkari and Kachhiari in
District Kangra during the last five
years;

(b) whether any investigations have
been made and any compensation paid
to the injured or to the relations of
the deceased:

(c) whether 1t 15 a fact that these
firing ranges are near the villages Yol
and Ghurkari;

(d) if so, whether any represen-
tations have been made by the vil-
lagers to shift them outside the habit-
able area of these villages;

(e) if so, the action taken by Gov-
ernment to shift these ranges; and

(f) whether 1t is also a fact that
the villagers of Yol, Ghurkari and
Kachhiari have also suggested alter-
nate gites and if so, the action taken
by Government thereon?

The Minister of Defence (Bhri
Swaran Singh): (a) to (f). Informa-
tion is being collected from the
authorities concerned. As soon as it
is available, it will be laid on the
Table of the House.

1302 hra,
POINT OF PERSONAL EXPLANA-
TION BY MINISTER

The Minister of Commerce (Shri
Dintgh Simgh): Sir, earlier in the

Explanation March 10, 1867

morning an insinuation
made by an hon. Member, Shri
Limaye, that I was in charge of
Indian Youth Congress and that
Youth Congress was recelving monsy
from the CIA. I should like to say
that he is wrong on

am not in charge of the Youth Con-
gress. ] am a member of its central
advisory committee am
proud to be a member and of
confidence that the Congress
dent has placed in me. 8o far as the
money is concerned, the Youth Cong-
ress draws on the funds of the Indian
National Congress and does not re-
celve any money from outside.

oft o (7)) - e g

™ |

o T ygT WMgm  (w=or)
TS AR, WX T AL E, e qaw
Y, Aar A g P 7

Shri Dinesh Singh: I think, probab-
ly the hon Member is mixing up with
his own youth wing

oft wref o (T 2feor)
e WERT, Qo Wrfodte I W
qR TwE wETET P qR s T d

“He 15 all in all of the Congreas
Youth Organisation.”

TRIT § AW W@ T &t e
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Mr. Speaker: You verdy it I am
not interested in finding out what the
Congress Committee office has said...
(Interruptions).
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1804 Rrs.

Re, CALLING-ATTENTION NOTICES
(Query) .

Shrl 8. M. Banerjee (Kanpur): Sir,
before you proceed on to the next
item on the agenda, I have a sub-
mission to make. I have received
intimation from your office that you
were kind enough to a.cept a calling-
attention notice on tha leck-cut in
Times of Indiz. 1 would only request
you kindly to fix it up for tomorrow
pince the employees of the Times of
India both at Delhi and Bombay are
suffering for the last 16 days, so that
the matter could be settled early.

Mr. Speaker: A number of calling-
attention and adjournment motions
were there. I have allowed some of
them and that has been intimated to
hon. Members. But they have been
referred to the Government. I hope,
I will take them up tomorrow, but
it may take time; I do not know,

ot aq fed (7i7) - 92 F e
T # &Y, &Y s frmmt & wew W
fad s & 1 Tigew s g1 T w1 oy
¥y 7 foar amy

Mr, Speaker: Whether we should
take one, two or three, these things
must be discussed by the party
leaders along with the Leader of the
Congress Party. All of us should sit
together and find out whether we can
take up one, two or three and whether
we want to change the practice. We
should discuss these things between
ourselves and decide what procedure
to fol'ow. It will bc good for this and
the sessions to come. Therefore, I
do not want to say, here and now,
whether we will take up one or two
call attention notices. I will convene
a meeting of all the leaders of the
various parties and we will discuss it.
For the present, I have allowed some
of the call attention notices and 1 have
referred them to the Government.
Naturally, they would like to have
some time. They would call for in-
formation and then answer them.
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They will, naturally, take a day or so,

Anyway, the hon. Members will be

informed by the office about the call

attention notices which are allowed

r:d the dates, fixed for answering
em.

Shri 8. M. Banerjee: I have receiv-
ed an intimation from your office
You have kindlv agreed to it. I only
want to know....

Mr. Speaker: I have heard you. It
cannot be announced here and now
that 1t will be answered tomorrow.

Prof. Samar Guha (Contai): [ gave
notice of a call attention notice, draw-
ing tht attention of the Prime Minis-
fer.

Mr. Speaker: Order, order. I told
you about all call attention notices.
It does not arise again. Some of
them have been allowed You will
be informed about them. Therefore,
1 shall not allow mentioning them
here

Prof. Samar Guha: Yesterday, there
was a national ceremony in Netaji
Museum where the sword of Netaji
Bubhas Chandra Bose was presented
by Gen Fujiwara....

Mr. Speaker: Order, order. The
hon. Member may take his seat. He
cannot go on like this

Prof. Samar Guha: There has not
been any representative from the Gov-
ernment of India. The Government
of India missed the opportunity to pay
respect to Netaji Subhas Chandra
Bose. The Government of Japan,
through Gen. Fujiwara, handed over
the sword of Netaji Subhash Chandra
Bose to the Museum and the Govern-
ment of India did not conaider it fit
to send one of their representatives
to attend that national ceremony and
pay respect to Netaji, a great Indian
national revolutionary.

Some bhon. Members: Shame!

Mr. Speaker: Order, order. Wil
you take your seat. You cannot go
on like this.
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Prof. Samar Guha:
shown disrespect to Netaji....

Mr. Speaker:
recerded.

have
All this need not be

Prof, Samar Guha: **

Shri Sutendranath Dwivedy (Ken-
drapara): You said that vou have al-
lowed somc call attention notices.
The hon. Member has given notice of
a call attention on the subject which
he has just mentioned and you have
disallowed it and he wanted to know
the reasons for disallowing it.

Mr. Speaker: That is a different
matter It cannot Le discussed on the
floor of the House.

Shri Hom Barua (Mangaldai): Sir,
unfortunately, you have not announc-
ed so far the procedures to be follow-
ed here. Last {ime, when Mr. Hukam
Singh was elected as the Speaker, he
announced in the House the proce-
dures that would be followed he.v
We want to know what proceduic,
vou are going to follow, whether you
are going to follow the old conven-
tions or your are going to start a new
chain of conventions. You have .o

announce the procedures for ou:
guidance
Mr. Speaker: As I said earher, |

will call a meeting of the leaders o
all the parties and then only I w:il
lay down thz procedures. 1 do mot
want to lay down some procedures
and placed them before the House
Before doing that, I would like to
hava a discussion with the leaders of
all the parties. Till then, the old
procedures will con‘inue.

Shri Namblar (Tiruchirappalli)
Previously, in the Business Advisory
Committee, we had decided that one
call attention notice will be taken m
the morning and, if it is necessary,
another one in the evening. Accord-
ingly, you could have allowed at
least one in the morning, if not an-
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other one in the evening. We coald
have the benefit of having at lemst

one call attention notice today in the
morning. 4

ot e wor e (o) ¢ onow
TEZ, aa ot g feg e & aw 0w
fer# oo qa Wvea.as g o W ¥
v W qF &2 fad W mae

VEIY 1 3@ v a3 wgeaqwr P &,
T fads are maver €7 o frwr @A
a7 w T¥; |

1210 hrs.

MEMBER SWORN

Shri Surendranath Dwivedy (Ken-
drapara): You know that 8hri Nath
Pa;, a Member of the House who
nas beazn in the hospital has been
sermitted by the doctor to come and
*ak> the oath here today, but unfo:i-
tunately he could not reach here be-
fore th2 question Hour to take the
cath. He 1s present here now, and 1
would request you, as a special case.
ta prmit him to take the oath ve-
fore we proceed io the other business.

Mr. Speaker: I have no objectivn

Some hon Members: He was ill

for a long time

Shr Nath Bepoo Pat (Rujapur)

12.11 hrs,
PAPERS LAID ON THE TABLE

ProCLAMATION IN RELATION To RAJAs-
THAN

The Minister of State in the Min-
istry of Home Affairs (Shri Vidya
Charan Shukla): I beg to lay on the
Table a copy of the Proclamation
issued by the President under article

" e*Not recorded.
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286 of the Constitution assuming to
himself all functions of the Govern-
ment of the State of Rajasthan, pub-
lished in Notification No. GSR. 345
in Gezette of India dated the 13th
March, 1967, under article 356 (3) of
the Constitution, [Placed in the Lib-
rary, See No. LT-11/67],

Shri 8. M. Banerjee (Kanpur):
What is it that he is reading out”
Tt is not there on the Order Paper.

Shri Vidya Charap Shokla: 1 beg
to lay on the Table—

Order dated the 13th March, 1967
made by the President 1in
pursuance of sub-clause (i)

of clause (c) of the above
Proclamation {Placed 1n
the Library. See No. LT-
117671,

Summary of the Report of the
Governor of Rajasthan dated
the 12th March, 1867 to the
President. [Placed in the Lib-
rary, See No. LT-12/871.

1212 hrs,

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTY=-FIFTH AND THIRTY-SIXTH REPORTS

Becretary: 3ir, the Chairman, Com-
mittee on Public Undertakings pre-
sented to the Speaker on the 3rd
March, 1067, the following Reports:

1. Thirty-fitth Report of the Com-
mittee on Public Undertakings
on the Indian Oil Corporation
Ltd. (Marketing Division)

2, Thirty-sixth Report of the Com-
mittee on Puhblic Undertakings
on the Indian Oil Corporation
Ltd. (Refiners Division).

The Speaker ordered printing, pub-
lication and circulation of these Re-
ports under rule 280 of the Rules of
Procedure and Conduct of Business

Diu Budget 1967-68

I lay a copy each of these two Re-
ports on the Table of the House

12.13 hrs.

GOA, DAMAN AND DIU BUDGET.
1987-68

Mr. Speaker: Now, Shri Morar)i
Desai

oY warcerrer apay ( freed 1<) . e
HERT, AT qAGE W wrEY §)
Hrerear 3ark fedt wrew fafrer @A
T g, A e X wor ene & wifeegey
& fame & "7 sWa F W7 fawTE
o dr F ST aTIw X T
fopar &, ﬁﬁfm% I

Mr. Speaker: That has nothmg o
do with the matter which we are dis-
cussing now

oY ware W W M AR AT
wgA gy & fr o groresh 3k gy et
st frfees a3 % 3 & 91 i aoa
&) I=gt wirg ot A7 § ag 0w fedt amgw
fafrer ar &1 <A fa@ & sgam wigen
g v fodt wrw fafess © w2 o ot
frafey w1 & aite wfzzqes & o
w1 Frf wifaww @ £ o

Mr. Speaker: There 15 no point of
order.

Shri Kanwar Lal Gupta: You have
not allowed me to complete my point

Mr. Speaker: Let him please re-
sume his seat. He may kindly excuse
me. There is no point of order.

The Deputy Prime Minister and
Minister of Finanoe (Shri Morar}i
Desal): 1 beg to present a statement
of the estimated receipts and ex-
penditure of the Union territory of
Goa, Daman and Diu for the year
1987-88,
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[Shri Morarji Desai]

The House is well aware of the cir-
cumstances in which the Presidential
Order of 8rd December 1968 dissolv-
ing the Legislative Assembly of Goa-
Daman and Diu was issued. Subsc-
quently, the Goa, Daman and D'u
(Opinion Poll) Act, 1088 was passed
by Parliament and the opinion poll
has also since been held in the Union
Territory. General elections to the
Legislative Assembly and to the Lok
Sabha are due to take place on the
28th of March 1987. Meanwhile it i3
necessary to obtain a vote-on-account
to carry on the adminisiration of the
Territory. Accordingly, the Budget
of the Union Territory of Gosg,
Daman and Diu is being presented to
Parliament, which enjoys the powers
of the Union Territory's legislature al
present, in order to obtain a vote-on-
account for a period of four months

2. The current year's Budgel esi:-
mated the Revenue receipts of the
Territory at Rs. 4.32 crores, The Re-
vised Estimate in this regard is pla--
ed at Rs. 4.05 crores due mainly to a
short fall of Rs. «0 laklis under Re-
ceipts from electricity schemes, The
expenditure on Revenue account
which was estimated at Rs. 8.66 crores
at the Budget stage. is now expected
to go up to Rs. .04 crores due main
ly to larger expenditure on social and
developmental activities, particular-
ly in the fleld of education on account
of opening of new schools and of ad-
ditional classes in existing schools. A
part of the increase is also due to
additional expenditure on minor irri-
gation works, including purchase and
installation of pump sets and pay-
ment of allowances at Central Gov-
ernment rates to the absorbed cm-
ployees. The Capital expenditure
which was estimated at Rs, 3.73
crores &t the Budget stage, is now
placed at Rs. 3.69 crores. The total
assistance from the Government of
India does not show any significant
variation from the original Budge:
figure of Rs. 8.48 crores, but the grant
element will be Rs. 25.2 lakhs more

.
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and the loan element sbout Hs 203
fakhs less.

3. The Revenue receipts of the
Union Territory next year are osti-
mated at Rs. 437 crores as against
Rs. 4.05 crores this year, the increase
being mainly due to anticipated ex-
pansion of power #supply and larger
receipts from sales tax. The expen-
diture on Revenue account is placed
at Rs. 9.91 crores as against Rs, 0.04
crores in the current year. The in-
crease is mainly accounted for by
larger expenditure on public works
and electricity schemes as also step-
up in activities in the fields of medi-
cal services, public health, agriculture
and anima] husbandry. The Capital
expenditure next year is placed at
Rs, 458 crores as against Rs. 3.69
crores this year, the increase being
due to larger provisions for the power
schemes including sub-stations and
transmission lines and more public
works expenditure for the Educa.ion,
Medical and  Agriculture Depart-
ments. The deficit on Revenue ac-
count is thus Rs. 5.54 crores which
will be met by a grant from the Cen-
iral Government, and on Capital ac-
count Rs, 4.55 crores, which will be
met by a loan from the Central Gov-
ernment, the total Centra] assistance
taking Plan and non-Plan require-
ments together being Rs. 10.09 crores
os agains* Rs. B.46 crores this year.

4. The next year’s Budget includes
a provision of Rs. 7.62 crores for
developmental schemes included in
the Fourth Plan and represemts =c¢
step-up of Rs. 1.18 crores as compar-
ed to the current year. The Plan
provisions in the Revenue account
include Rs, 55 lakhs for education,
Rs. 40 lakhs for the West Coast Road,
Rs. 25 lakhg each for agriculture and
public health schemes, Ra, 18 lakhs
for Community Development and
Rs. 17 lakhs for animal husbandry.
The Plan provisions in the Capital
Section include Rs. 1.50 crores each
for electricity schemes and public
works schemes of various Depant-
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Re. 30 Iakhs have been pro-
for public heslth schemes, Rs.
38 Jakhx for intustrial development,
jncheding Industria] Estates, and in-
wasiments in Goa Development Cor-
poration and Co-operative Societies
and Rs. 28 lakhs for agricultural
schemes and fisheries development.

5. Among the more important
achievements in the implementation
«©of the Plan may be mentioned a
new transmission line to bring elec-
tric power from Mysore, wider cov-
«rage m the Seld of caucation at all
Jevels and opeming of an Arts Col-
‘.Iege at Daman. Piped water supply
is being doubled and the sewagc
scheme at Panaji 1s nearing comple
tion. Various contio] programmes of
communicable diceases have been
implemented and family planning
programmes have been stepped up to
cover rural and urban population.
<Construction of a bridge over the
river Mandov: at Goa has also made
-good progress. Large-scale plantation
of teak, eucalyptus, etc has been
undertaken. Agricultural production
is also expected to show an improve-
ment next year with the 1ncreased
use of fertilisers and belter varieties
of seeds More than 50 per cent of
the rural pnpulation have been cov-
ered by the co-operative movement
and the Industrial Development Cor-
poration 1s also beginning to make a
mark. A pelletisation plant for iron
wore has been established in the pri-
vate sector. Iron ore exports through
Marmagoa port have also gone up
from 6.8 million tonnes in 1985 to 72
million tonmes in 1966, Next year's
Budget seeks to maintain and even
step-up through an appropriate in-
«crease in outlay, the tempo of the
cantinuing schemes already under-
1aken. The question of further aug-
wmenting the Plan provisions will be
considered during the course of the
year having due regard to the needs
@amd requirements and the resources.

2902(ni) L83,
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12.20 hrs.
RAILWAY BUDGET, 19567-88

The Minister of Railways (Shri
¢, M. Poomacha): Mr. Speaker,
Sir, 1 rise to place before the House
the annual financial statement for the
Indian Government Railways showing
the estimated receipts and expendi-
ture for the year 1967-68. The esti-
mates are for the whole of the next
financial year, but since only a few
days ave left of this financial year and
the time available for discussion of
the Demands during this session of
Parliament is very limited, I scek
{from this House, for the present, only
& wnie on account sufficient to cover
the estimated expenditure for the first
four months of the financial year 1967~
68 leaving the supplies for the rest
of the year to be voled separately
later on.

The White Paper circulated with
the budget documents, broadly re-
views the Development of the railways
during the Third Plan and also cov-
err most of ithe fubjects which noi-
mally figure in the budget speech.
I shall, therefore, refer briefly only to
a few salient points about the finan-
cial position of the railways.

The financial results of the working
of Railways in 1965-66 showed a
smaller surplus of 18.56 crores than
the 20.99 crores anticipated in the re-
vised estimate, The shortfall of 11.43
crores was due to decrease of 8.23 cro-
res in traffic receipts coupled with a
marginal increase of 3.20 croreg in the
working expenses over the revised
estimates,

The revised estimate of gross traffic
receipts for the current year, 1968-67,
has had to be brought down to 783.75
crores, representing a reduction of
11.58 crores, because only about 44 to
5 million tonnes of additional revenue
earning goods traffic is now expected
to materialise this year against the
extra 12 million tonnes anticipated in
the budget estimates. The shortfall
is majinly in the traffic to and from
steel plants, and public coal, and to a
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[Shri C. M. Poonacha]
less extent in cement and
goods traffic,

‘Working expenses show an increase
of about 27 crores, mostly due to post-
budget developments outside the
railways’ control. More than half
this increase is because the rates of
dearness allowance were rased in
October 1066 with effect partly from
1st December 1866 and 1st August
1988. PFive revisions of the price of
coal between April and December
1968, which added Rs. 1.89 to the
price per tonne, the riging prices of
materials used in repairs and main-
tenance and the increase in the tariffs
of several State Electricily Boards
have also contributed substantially to
the increase in working expenses, The
net effect of the coincidence this year
of a steep increase in operating ex-
penses with a substanua) shortfall in
traffic anticipations is that the Indian
Government Railways are Likely to
close this year with a deficit estimated
now at Rs. 1527 crores.

general

In presenting the budget for the
current year my predecessor stated
that “Analyses of rail traffic anticipa-
tions for 1966-67 indicate a possibie
increase of up to 12 million tonnes
in originating freight over the 1965-86
anticipated traffic level of 204 million
tonnes”, The' actual originating ton-
nage last year was only 203.1 million
tonhes, and available figures for the
first 10 months of the turrent year
show that revenue earning traffic has
increased by only about 4 million
tonnes, The lower level of revenue
earning traffic reflects partly the re-
Jative sluggishress of economic acti-
vity in the country during the current
year particularly steel production, and

the effect of a numbe: of cther
like the periodic disruption
of traffic due to civil disturbances
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Prolonged strikes by road bhauliers
in UP. and West Hengal aiso crested
congestion at many terminals whick
had to be followed by restrictions on
traffic to those ferminals from thé
producing centres. The shortfall In
originating traffic is the cumulative
effect of all these factors.

The movement of imported faod-
grains from the ports to the Inmterior
of the country has been handled satiy~
factorily. Owver B} million tonnes of
imported foodgrains and fertilizers
have already been moved this year
as compared to only 6 million tonnes
of imported foodgrains handled in
the first eleven months of last year.
Foodgrains, pumping sets and other
articles required for the drought-
stricken areas in Bihar, eastern U.P.
etc, are bemng moved promptly to
wherever they are requred. Bet-
ween November 1986 and February
1967 alone about three quarters of a
million tonnes of foodgrains were
moved to Bihar from different parts
of the country, and between Octoder
1986 and February 1967, 1} lakhs
tonnes of rice were moved from
Andhra Pradesh to Kerala.

The movement of traffic over some
of the difficult routes and tranship-
ment pomnts has eased considerably
compared to last year. In the first
10 months of this year 19 per cent
more wagons were ferried across the
Ganga as compared to the last year
and the creation of additional broad
fauge facilities for handling loco eoal
at Samastipur has enabled the <ar-
hara yard to tranship more public
coal for trans-Ganga destinations.
Additional capacity for break of gauge
traffic has also been developed at
Shahganj. All these measures have
eased the movement of traffic to North
Bihar and eastern U.P,

The scheme of running Super Ex-
press goods traing has now stabilived,
and thése trains have now substan.
tially reduced the transit time
between several important pairs of
points. 'This service, which was
initially introdnced 3 six routes,
Bombay-New Delhi, New Delhi-
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I
Caleutta, Caleutta-Bombay, Calcutta-

’ 3 Calcutta-Madras  and

i) City, is now being
extended to the Madras-Bombay route
also.

There have been further improve-
ments in the passenger services too.
80 new trains were introduced in the
current year—35 on the broad gauge,
28 on the metre gauge and 6 on the
marrow gauge, adding 12,635 to the
daily train kilometrage. One of these
is the daily Janata Express between
Howrah and Madras. The run of 41
existing trains—19 on the broad
gauge, 20 on the metre gauge and 2
on the narrow gauge—was also ex-
tended during this period adding 3,865
to the daily train kilometrage. These
include the Ahmedabad-Viramgam
Janata, the run of which has been ex-
téended to Bombay Centiral. The fre-
quency of the popular A.C. Express
service between Delh. and Bombay
and Delhi and Calcutta has been in-
creased recently from twice to thrice
a week. From the first of the next
month A.C. Deluxe Express services
will be introduced also between
Madras and Howrah, Howrah and
Bombay V.T. (via Nagpur) and Bom-
bay V.T. and Madras. On the subur-
ban sections, 83 new trains were in-
troduced in the first nine months of
the year—#80 on the Eastern Railway,
19 on the Western Railway and 4 on
the Southern Railway, adding 2,628 to
the daily train kilometres, and the
run of 14 broad gauge suburban train
services has been extended on the
Western and Eastern Railways, in-
volving an addition of 182 daily train
kilometres. On the whole, the daily
train kilometrage has increased by
three per cent during the current year.

More accommodation has been made
available on some of the important'
long distance trains by using diesel
locomotives capable of hauling more
coaches than steam locomotives.

The reduction in the overall run-
ning time of a large number of trains
was referred to in the Budget speech
laxt year. This process has been ex-
tended this year to nearly 280 trains.
Some notable instances are—the New

A

Delhi-Madras Southern/Air Condi-
tioned Expresses take 4§ hours less
in one direction and 4 hours in the
other, the Howrah-Amritsar Mails
about 2 hours less and the Frontier
Mails about ‘45 minutes less between
Bombay and Delhi.

Traffic capacity built up to meet
traffic demands, as assessed from time
to time in consultation with the Plan-
ning Commission and the concerncd
Ministries not having been fully utili-
sed during the year, further capital
expenditure on creation of extra
capacity has been pruned substantially
during the year, as will be evident
fom the steep reduction in the provi-
sion for Works and Rolling Stock,
which I shall mention later. On the
revenue side, efforts to secure eco-
nomy in operating costs consistent
with efficiency and safety, have becn
intensified A ban was placed 1n
August 1966 on the recruitment of
ministrial staff for administrative
offices, and even normal wastage on
account of retirement, discharge, etc,
are not being made up by fresh rec-
ruitment. Rationsalisation and simpli-
fication of procedures and the elimina-
tion of unproductive work has been
undertaken in order to accommodate
the consequet reduction 1n the num-
ber of staff; angd it is also proposed to
transfer gradually to machines more
and more itemg of routine work, which
will increase the efficiency and out-put
of workers and thug secure maximum
eponomy. Additional personnel re-
quired for. expending trafic is to be
found, as far as possible, from among
staff rendered surplus from steam
traction with its progressive sub_su-
tution by diesel and electric traction.
Scheduleg for the periodicai mainte-
nance of railway buildings have been
revised to effect economy. A close
watch iz belng maintained on fuel
consumption. Work study teams have
been tackling certain aspects of rail-
way operation, where the application
of work study techniques is expected
to promote greater efficiency and eco-
nu:v by impwvhw procedum and
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{Shri C, M. Peonacha)}

already achieved have besn very en»
coursging and, therefore, the applica-
tion of work study technigues ig be-
ing extended to more and more areas
of ratlway operation ° These and
other measures to rmprove produc-
tivity and achieve economy will be
continued 1in the gpomung years and
our efforts to secure higher levels of
efficiency and economy will not be
allowed tp slacken v

Coming now to the Budget Esti-
mates for the year 1967-68, the total
of gross traffic rzceipts has been pla-
ced at Rs 826 crores—an increase of
4225 erores over the revised estimate
of 783 78 crores for the current year
These estimates assume an increase of
about 8 crores under passengers earn
ings and gbout 33 crores under goods
earnings, the latter reflects the antici-
pation of about 8 nullion tonnes of
addiuwional onginating traffic next 3-a1

Revenue Woirkuing Expenses are ex-
pected to inciease by about 17 4 ciores
Of this, about 9 crores 1s relatable to
tbe additional passenger and goods
traffic anucipated next yeai, about
54 crores 1s for the repairs and mainte-
nance of the Ralways' expanding as-
sets, particularly rolling stoek, and
the balance of 3 crurcs covers the
increase 1n operating costs due to the
rise 1n prices, and also expenditure on
staff welfare measures ltke medieal
aid, public health and samitation, edu-
cation and traning After allowing
for these incieases, net traffic 1eceipls
before appropriation to Dgpreciation
Reserve Fund and the Pension Fund
are expected to be about 25 crores
higher than the revised estimates for
the current year Expenditure on
munor works of a capital nature
financed from revenue 18 expected to
be limsed to 1125 crores An increase
of about 14 crores has been made 1n
the appropriation to the Penmon Fund
torm Revenue to meet the cost of the
ex gratia pension sanctioned to staff,
who retired prior to 1st April 1967.
About 9 crores more are payable as
dividend to the General Revenues on
the additional capital investment dur-

a
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ing the year. Afier allowing fer
these items, only 95 crores will be
avadable for appropriation to ths
Deprecation Reserve Fund. This 1s
16 crores short of the figure of 115
crores recommended for 1987-68 by the
Railway Convention Comumittee of
1965 and approved by Parliament, and
one crore less than even what was
appropriated in the current year.
This shortfall will have to be made
good at the earliest opportunity, parti-
cularly since it 13 estimated that the
expenditure from the fund in 1967-68
will be 110 crores, 11 crores more than
this appropriation

The estimate of working expenses
as now frameqd for the budget year
1967-68 arc on the basis of the p.csent
level of prices and siaff costs and con-
tain no cushion for any increase in
cither of them

The Development Fund, which had
a comforteble working balance during
the earlier  years of the Third Planm,
will be almost cumpletely denuded at
the end of the current year This 1s
becsuse the Raudway surplus {rom
which this Fund 1 fed has been subs-
tantially less than the outgo from the
Fund during the last two yeais and
there 15~ going to be no surplus this
year In the budpget estimates now
presented, a loan of about Rs 22 crores
from the General Revecnueg 15 envie
saged to meet the expenditure charge-
able to the Fund in 1967-68 Since 1t
1s neither desirable nor possible to
finance by loans works relating to
passenger ammenities, staff welfare or
unremunerative operating improve-
ments, 1t 1s umperatrve that the loan
should be repaid at the earliesi possi-
ble opportunity, and development
expenditure met from the Railways'
OWn resources

The revised estimate of expenditure
on the Works Machmery and Rolling
Stock Programme, for the current
year has been placed at about Rs. 312
crores (net). This reduction of 13
erores on the budget of Rs. 328 crores
(net 15 after absorbing the effect of
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#he develuation of the Indian Rupees
(ammessed at around 20 crores) and
Bas been achieved by adjusting the
pacte of various works in progress and
dreatically cutting back on rolling
stock production and procurement.
The estimate of expenditure on the
Works, Machinery and Rolling Stock
programme in 1967-68 hag been pla-
oed at present at Rs. 305 crores. I
may, however, assure the House that
#hese measures are not likely to affect
the capacity of the railways to handle
any normal spurts 1n traffic in the
mext year or two.

Relationg with the two Federations
of organised Ralway Labour have
been cordial throughout the year, and,
with the inauguration of the National
Council last January, we look forward
%0 even closer and more fruitful con-
sultations on matters of common inte-
rest.

Before I conclude, I should like to
pay my iribute to the devoted service
of raldwaymen throughout this year
and the manner in which heavy move-
ments of 1mported foodgrains have
beenn handled in spite of the shortage
of covered wagons on both the broad
and metre gauge and the very long
leads necessitated by the limutations
of port capacity to handle these un-
precedented mnports I have no doubt
that the same spirit and enthusmasm
which the Railways have always ex-
habited in tkmes of emgrgency—-exter-
nmal or internal—will enable the Ral-
ways to meet in future also similar
sudden ang unexpected demands made
on them. I wish to take this oppor-
tunity of thanking all railwaymcn for

the good job that they have done
during the year.

1243 hrs.

MINERAL  PRODUCTS (ADDI.

TIONAL DUTIES OF EXCISE AND
CUSTOMS) AMENDMENT BILL*

The Depuiy Prime Minisier and
Minister of Finamee (Shri Morarji

Statement re: 308

Ordinance

Desal): Sir, I beg to move for leave te

introduce a Bill further to amend

the Mineral Products (Additional

Duties of Excise and Customs) Aect,
1958."

Mr Speaker: The question is:
“That leave be granted to 1intro-

duce a Bill further to amend the
Mineral Products (Additional Dut-

1es of Excise and Customs) Act,
1858."

The motion was adopted,
Shri Morarji Desai: Sir, I intro-

ducet the Bill.

12.44 hrs
STATEMENT RE. ORDINANCE

The Deputy Prime Minister and
Minfister of Finance (Shri Morarfi
Desai); Sir, 1 beg to lay on the Table
a copy of the explanatory statement
giving reasons for immediate legisla-
tion by the Mineral Products (Addi-
tional Duties of Excise and Customs)
Amendment Ordinance, 1966, as re-
qured under rule 71(1) of the Rules
of Procedure and Conduct of Business
in Lok Sabha, ([Placed in Library.
See No. LT-13/67].

Shri Tenneti Vishwamatham (Visa-
khapatnam): Sir, may I know whe-
ther this Ordinance itself was placed
on the Table of the House?

Mr BSpeaker: I am told that i1t was
circulated.

Shri Tenneti Vishwanatham: Wa
have not received. Then again, the .
statement of Reasons should accom-
pany the Bill iiself. The copy of the
Bill was circulated at an earlier date
and the Statement of Reasons 15 being
gwven on another day. Actuslly, ac-
cordins to Rule 71 it must accompany

. ~"Published in Gazette of India mu-oa‘mnrmn Section 3, dated

20-3-47,

{Introduced with the mmmamprdam.
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. Mr. Speaker: They are circylated
§eparately.

Shei Tennetl Vishwamatham: They
are not to do it. When was the
Ordinance placed on the Table?

Mr, r: After it was Imid on
the it was circulated. Please
for it.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd, t Wt

Mr. Speaker: Before wé proceed
with the Motion of No-contidence, I
would like to announce the timings.
The Home Minister will speak at
15.00 hours, the Prime Mimster at
1545 hours and Shri Vajpayee will
reply to the debate at 16.10 hours.
The Motion will then be put to vote
at 1625 hours. Then, naturaly, we
will have to adjourn and the General
Budget will be presented 4t 17.00
hours.

Now, Dr. Lohia has already taiken
about 22 to 23 minutes. Ile may
kindly ®onclude hig speech in another
couple of minutes,

oft wy fomy (%7) g T A
Y WA A AT, gUEw
R 2 faar o

Sto T wege wfga (W=t

whvr ait & 15 fire wm & for an,
IR TN Y |

Shri Nath Pal (Rajapur): Mr.

g
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Bhet Nath Pal: We will take it up
later om?
Mr, Speaker: Ves.
Shri J. Mobmag Imam (Chitra-

durga): Sir, you were pleased to
announce the business for the rest of
the day. What about the busines
for the rest of the week? Has it beem
settled?

Mr, Speaker: We are in the middle
of the Motion of No-confidence. Let
us proceed with it.

Bhri K. Lakkappa (Tumkur): Sir,
I rise to a point of order relating o
procedure, At the outset, I would
like to make myself clear. I am not
questioning the asuthority of the
Spesker but I am only raising a point
of procedure. I am only saying that
on this Motion of No-confidence the
procedure that has been followedq is
not in order. It ig said here that
after leave ig granted under sub.rule
(2) the Speaker may after consider-
ing the list of businesg in the House
allot a day or days for discussion. My
submission is that Saturday, the day
on which leave was granted should
not be counted because the next sub-
rule says: “At the appointed hour on
the allotteq day...."” Therefore, my

&
quent day has to be fixed. I am on’
submitting that the day on w
motion was admitted should not
counted, that day should be counted
in favour of the Oppasition and one
more day should be allotted for this
debate.

Mr. Speaker: Let uz proceed—Dr.
Lohia,

Yo Um  wilygr Wit ww
ape, werw @ sl weT At A T
wrlt gt Wcepftwr et Y ol
& o s S Wit & g wc il
S o frgw wll w e
v wow ag STere i ke O v
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e B b & v T @ § i oo
Ve, e grew ¥ fis
oo o gor falet & aik ww ax
¥ werlreT ¥ vire w1 ot w2w o wowTC
Wy N @ ¥ ar W oWk
wAHR ¢ aWn wikgw af
Rwy wafee w o feemaw
N TP WEAT q AGEET T @
ot W o far o @ A IR
safeer aT v wgr ¢ s o g
WY W w7 qiaT §, I @ g
¥g I9Y wg & | W ¥ www W
i w1 gy ¥ ISAT A Ay wWife
AT wiE-ieT B WRE BT NS
it S A 1 AfeT g & e wygAr
g § & @ wrar T s s i
HAX X ATHY W XY BT W T
¥ e & § wafoer oy o e 3w
¥ vire AT A @ e 92w 8 aer
ARy, o §, agi Max § wuw
W AT AR W r wfedi A
7 a9 7 e e D, gwey dan
A\ Wy g 1 ag T F g
gar waaH & § e fomay e
S R gW Al o, Yy S av
80 WTY T7 ¥ AT ¥ 4T w9y AW
¥ dur w3

Tan fay fawrd o1 Y e
v | 9ad M o Wi fer wto
fad ot ahE dRTFE A woww §,
Ik fag famw wmn § fe faar &
AT WYTRYE A 0T T aw w_
X X ¥ 77 W I P Y, wwor,
AN T W fawary I B
"o § wfe ga o A af, e g
AW WY oW ¥ Y i, wiife wrr
&t forrwene, fonelt e
W WU AT R WA P
T &, ol ¥ www 4% vl |

0 g % ¥ alve i wpn g
§ g e e W e &
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ot Ny wert wifigd fe farmdr ardr
WA AT A Q) W T {9
s g o § sl ¥ e
FTETTT AT o, ¥ wed wY IEYy TR}
MearE ... ..

% wrela e w o mife
g

o T T g - & oft wTr-
T yar , A vy o€ gred Wl
g O age Ag w1 qEd
¢ 1w ANY F aoew o § —feaw
ey, JreErd 6 foRerd, W
@ ot ¥ witeforr w7 apor ot
o dwa & fa¥ agt X Iwd W@
AR AT | WS Og g0 e e,
AT W G W WA FT WTOW
g wfed, AfeT g e awt g
el ¢, wfe fred 209wt ¥
Ta Faw FeRardy , e g -
bt &1 g T @ g

W, W AEEA, W WY I,
fre O, ardr and wew wrh
¥ fod o St sqr 3 et g, dar
7 auw s gg wopre aga s few
o gt | 4G ¥ S §
W, Ew # wEver e g,
e IEd T — awor g,
wife & g wwaer § B 9 gfavwr
R AdwE R W
T @, gt JETH 25 el wY
T U WYy §, Wl 25 s
¥ WA ¥ AT AHAT A A S
@ dww § wgAr wgn g e aey
ot wxgfrer o WY ghwr wod Ry
® g ¥ o} afg 9 AW W@
g, wgt g T R alver S W
W eds & g, e & at feai
w Sware @ W, greife e At
YR QR § 1 T gt o
o wef, T Q% @ WR
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Tere T wgR wifigar]

whe, v W, W9 O
& ¥ fro, g faw e W
T oy, A A W ek ¥ e v
% O gfava ST Wi ® grerr
s v 35 sfawg & 50 wfawe ar
AT F A ¥, TEEY 5 0 Frar wTAH 15 R
woT 5o dFMAAAFRETFOX 50
W Y AW 70 ATq— T A7 &7 FHAT
N § i wefeY ok a9, Y
gfram v fadte gfeamst cow w
AT ATEAT § | HE AT AT e fam
wrar & fe qw wrde A

T WA S W W, ¥
ST WAFFT AT ®FAY |

. Wo vmuApe Wfgm swrw aEr
Aawidy g w2 g7 Wk Bwr
AR v & 1 ag faw ¥z @
w1 A @% faar F feq, a1 oy § fan,
afew TREY FTwTC ¥ fram g 0 OAT
feafr & q&d § T a7
% ot ay (e awr)

8ir. Speaker: Shr: Randhir Singh
Shri Randhir Singh (Rohtak) Mr
Speaker, I am stunned by the pei-
formance and by the diama of Dr
Ram Manohar Lohia I know D,
Lohig by inches (Interruptions) 1
will not allow him to speak 1 can
mot be shouted down I have Leen
allowed by the Speaker io speak
{(Interruptions) 1 cannot be cowed
down by him or others, I know him
fully.
o E[ ALY AT
ees. (Interuptions)
of them fully (Interruptions) I
wil]l net sit down Why should I7 1
Bave been allowed by the Speake:r.

Let others sit down . (sntarrup-
tions).
e, Speaker: I would regquest all
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same time& Hom, Members should nek
lose thelr tempers.

e W W MWy : A0 qF
et §, forwat qr we 7 Hifond |

Mr. Speaker: I have allowea Dr.
Lohia 80 much of tume, in fact twice
of what other Members have got.

Tro TN AT WMt W
oF g (Interruptions)

Mr Speaker: 1 would reguest botl
Shr1 Randhir Singh and Dr Lohia
to take their seats I have given
Dr Lohia the maximum time I have
given to anybody

o Tw wre Mg enfeaws
AEw A wwET w917 3T §F I¥ gEy

smawsmgfr aw or A §,
UEHAE, AR AN MAF 9A & &, g O
W ) WA T A OF wA & E

Shri Randhir Singh: When 1 am
allowed by the Speaker to speak, why
should he speak?

o Tw wA gewgfar Mty
a7 ¥ fe 2w #) = 7 & forrar semav
wx1 fe=m & Avt Bl ¥ aw, w1
&1, v ¥ s /w1 e s i

Shri Randhir Singh: Mr Speaker,
Sir, I have had the privilege of know-
ing Dr Lohm fully verv closely amd
that too for a long time Dr Lokia
13 a full drama 1n himsel! 1 kmow
hmm very closely, because I had \the
privilege of being with him for tem
years in his own party

oft wnk wordie (waf-afaw) -
SN ARIEA, WTIHT ATH A T )

Shri Randhir Simgh: 1 watched his
performance day before yesterday
and even todsy. It is a matter of
shame to me, because I always held
him in very high esteem. To me, I
must confess, till day before yester-
dsy he wug 3 leader, 3 wholar, =»
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phitosopher and a guide. But, I con-
fosg with regret, from today he is
mething; he is less than a lay man.

aft TwdwwE TN (ATTATEY)
¥ wrf & wwar g

An hom. Member: Is it a no-
eonfidence motion against Dr. Lohia?

Skri Ranghir Singh: I must say that
I was very much stunned by the per-
formance of my hon, friend [rom the
side opposite. He attacked ithe yery
pride, the very soul of our nation,
sur “proud, beloved and zreat Prime
Minister the late Pandit Juwaharlal
Nehru, jawahar, the most pre~ious
jewel of our country and lal the he-
loved son of our motherland. I must
say that 10,000 Lohias and 20,0010
Randhir Singhs are born cvery day
in this country, but Jawaharlal Nehru
is borne only once in thousands and
shousands of years. It is a matter of
shame that small fries like him try
and launch a tirade of vilification and
campaign of character assassinatiom
ageinst one who had been the king-
smperor of 500 million hearts of our
countrymen. ... (interrugttons).

13 hrs,

Not only do I say this but this was
said by an eminent foreign author,
Dr. John Gunther, m his eminent
book, Inside Ana, If Dr. Lohia wants
to read that book, he should have a
eopy and read this Then he will
scan the stature of that greatest son
of our country, the late Pandit
Jawaharla] Nehru.

He again committed a mistake in
this august House when he made a
reference, a rubbish reference, about
the great Nehru family. I know it
foy certain that the whole nation, the
whole motherland, is indebted, and
profoundly indebted, to this illustri-
sus family.

Seme hen. Members: No, no.

Shri Randhir Singh: If I am permit-
ted to say, through you, to the great
doctor (Interruptions). Kindly
hear me. Never in the domain of
human history was so much owed by
8o many to so few. The nation owes se
much to the late Pandit Jawaharlal
Nehru . (Interruption),

o AT §TE . qTAE T Jeer
T3 WIZHTAT g/ A7 9T § ar a8
wfarmam g o =T iy & 7

ot Wwe ww don (w7
Wi yam o if9w ) o avg
¥ T 97 AT ARy qifad |yl
FFTT 97 JIfA7 |

Mr. Speaker: Shri1 Randhir Singh
may kindly resume his seat. All
must sit down . . (Interruption).
Please have a little patience, If the
Opposition has a right to say what
they want to say and think is very
important, kindly permit them alse
to say what they like within the time
allotted to them. If you go on shout-
ing and do not allow them to speak,
it is not proper. Both gides must¥
hear what the other side has to say.
Time is allotted to each of them. You
speak what you think is important
and they speak what they think is.
important; but kindly do allow them-:
to speak. I do not want thegs inter-
ruptions. .. . (Interruption).

ot CRAWE TAY : WIT SqAedT T
qe g

Shri Tulshidas Jadbav (Baramaii):
Under which rule 18 he raising &
point of order?

An hen. Member: Under what rule™

Wt qalaw arew ;¢ ysae wERT,
WY OF M § W17 YOrme wear
t 1wt 3w wfewe § et W
fos, T WIC aEwE Wiy wF
o afi gy Wt §. ... (Wwww)
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Mr. Speaker: There is no point of Bori Bandhir Siugh: Kindly aliow
. me,
Bhri Randhir Singh: Sir, I was Mr. Sposker: I have calied the
quoting a eminent man of the DXt speaker,

as Prime Minister of Great Britgin,
said on the floor of the House of
LCommons during World War 1I about
dhe fighter piiots of the RAF, “Never
in the domain of human history was
s0 much owed by so many to so few.”
“This, I say, is aptly proper about the
Nehru dynasty.... (Interruption).
Kindly allow me to proceed. In my
heart 1t is a dynasty. Do not bother
about that. Even dynasties are very
good because it is a dynasty of the
people and not of a coterie of people;
it is not dictatorship., It is a demo-
cracy. If I use the word “dynasty”,
I use it as a very dignified and res-
pectful term. I made that quotation
for the great Nehru famuly,

Now, a reference was made by Dr.
Lohia about our Prime Mimster. Dr,
Lohia won the election only by a
margin of 400 votes Our esteemed
Prime Minister defeated his party-
man by more than 100,000 votes. Ac-
cording to me, my esteemed leader,

leader was elected by a margin of
100,000 votes.

Secondly, Dr. Lohia, kindly permit
me to say, is a baron when he is re-
he

siding; a duke when he is mov-
ing and he is a lord when he is
spesking, 1 know that about Dr.

building and his monthly
comes to about Rs. 4,000 or Rs. 5,000.

The hon. Member's

Bhrl Randhir Singh: I want to say
gomething about Rajasthan also.

An bon, Member: He mus} be given
Hme.

Mr, Speaker: He should resume his
seet. Bhrimpti Gagati Devi,

‘“We the people of India, having
solemnly resolved 1o constitute
Indlia into a Sovereign Democra-
tic Republic.”

There is no scope for any dynasty,
howsoever beloved it may be. Dr.
Lohia said later on, "“One of
Allahabad and gnother of Jaipur”.
We are not going to have any dynasty
1in this country, either for Jaipur or
for Allahbad....{Interruption).

Shrimati Gayatri Devi (Japur):
Sir, I rise to support the No-Confi-
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wotes or 80, but at that time the
unite as they

This time, as
were over, the
Swatantra Party, the
Jana Sangh, the Leader

Janta Party and the indepen-
that were returned all got to-
gother and decided to form them-
selves into what they called the
Sasoyukta Dal. They elected their

gramme, he also decided that he could
support the Samyukta Dal
Therefore he decided to join us
Therefore, there was no question
about our not having the majority.

After the Samyukta Dal was form-
ed and the leader was chosen, the
Leader of the Samyukta Dal,
Maharawal Lakshman Singh, wrote
a letter to the Rajyapal telling him
about the Samyukta Dal, expiaining
about our majority and asking him if
he could be invited to form tne
Government. At that point, the
Governor sought certain clarifications.
All that was furnished to him, I
have with me the correspondence bet-
ween the leader of the Samyukta Dal
and the Governor of Rajasthan.

Shri Plloo Mody (Godhra): Please
ask her to put it on the Table of the

’
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Samyukts Socialist Party, the Janta
Party and the Independent Members
wrote o the Governor telling him the
results of the 1087 Genera] Elections
which hag shown that the Congresy
Party had only secured 88 seats, one
Member of the Congress Party hav-
ing won two seats of Malpura and
Tonk constituencies and that the
people had shown want of confidence
in the Government to rule in Rajas-
than. The Congress Party was in a
clear minority while the Opposition
Members who had Jjoined together
n?d a clear majority. He also in-
formed the Rajyapal that the
Swatantra Party, the Jana Sangh
party, the S.S.P. the Jantg Party and
others had decided to form the Gov-
ernment on the basig of their
majority.

As I said earlier, the Governor sught
certain clarifications to which the
leader of the Samyukta Dal replied
and he gave the break-up as follows:

Swatantra Party 49 geats
Jana Sangh 22 seats

Samyukta Socialist Party 8 seats
Janta Party and other

Independents 13 seats
Community Party of India 1 seat
Total 93 seats

As I said before, we earlier had 85
seatg all together. While one of our
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_ IBllﬁmti Gu'ltrl Devl] .
‘em ‘the 2Mth February saying that
ke way not still gquite clear as
to .the picture that was emer-
ging and he also sought a clari-
fleation as to which non-Congress men
who have been elected to Vidhan
Sabha have joined the Samyukta Dal.
The Governor, in his letier to Maha-
rawal Lakshman Singh, pointed out
that 13 Members who had been elec-
* $ed as Independents were not clear and
the Governor went on to say that he
was not sure whether the Communist
Member elected to the Vidhan Sabha
was with the Opposition. On the 28th
February, 1967, the leader of the Op-
position, Maharawal Lakshman Singh,
repiled {0 him, telling him about the
membership of the Opposition which
I just read out and also told him that
the Communist Member was willing
to support the Opposition and that an
intimation to that effeet had already
been sent to him by the Secretary of
the Communist Party, Mr. H. K. Vyas.

At that point, it was quite clear that
we had 93 Members and we were capa-
ble of forming the Government. We
gave this information to the Governor
and on the 2nd March we wrote to
the Governor, telling him that Marara-
wal Lakshman Singh had been elected
as the leader of the Samyakta Dal. We
had given a 15 point programme and
we told him that we were able to form
the Government of Rajasthan. At that
time, Dr. Sampurnanand listened to us.
in patience and he asked gome ques-
tions and we told him different things.
In the meanwhile, the Congress Party
had been misleading him, telling him
that certain Independents had told
them that they would remain with the
Congress and not with the Samyukta
Dal. One Independent Member was
produced before the Governor ang the
Governor was told that he way; with
us. They did not help the dissident
Congress MLLAs to join the Sam-
Jukta Dal. On this point, T may also
point out that after the elections, Bhri

. Kamraj, the Congress President had

Nm ' m--a xm'

said that no dl.uidm Cangnn !lm-

ber would be allowed to join the Con-
gress Party if he had won ‘election as
an Independent.
that one of the M.L.As from Alwar.....

Shri Kamalnayan Bajaj: That is our.
interna] problem.

Shrimati Gayatri Devi: It may ‘In
your internal problem but it is also the
problem of Rajasthan. The people
have voted against the Congress. You
have installed President's rule because
you cannot form a majority. Shri Ab-
dul Haji was not given a Congress
ticket. He was arrested ynder the De-
fence of India Rules during our trouble

“with Pakistan. But when the Congress

found that they had not emerged in a
clear majority, this gentleman was
allowed to be counted with the Cong-
ress Party. Another diccident Con-
gressman, from Falodi constituency
was allowed to join the Congress
Party.

-So, on the 2nd March, the position
was that we were 93 and the Congreas
81. On the 3rd March, the Governor
was due to announce his decision as
to whom he would inform to form the
Government. When we went to him
in the morning, he said that it was
very difficult for him to judge whe
was on which side and that people
seem to be crossing the floor all the
time. We were also accused by the
Congress of having a camp where, it
was said we had detained our M.L.As.
1 should like to point out that this camy
was certainly ours. To begin with, the
Swantantra Party M.L.As, used it as
a place of residence and then the Jana
Sengh Pariy M.L.As also wanted te
use it, and then came the S.S.P. ML.As.
and also the Independents. This eamp
wag about 12 mileg outside Jaipur. Tha
Members were absolutely freq to o

anywhere they liked. As I told you
before, Shri Samrath Rai has not hoh
seen since the day he was picked Wp.
It is learnt that he is in the howse of
some former Rajasthan Minister. I’t .
also know thlt m nﬂm-

Here, I may mention -
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somek of their relations have beep them
—igye in certaln former Rajasthan
Ministers’ houses. Because the police
officials were on the side of the Cong-
ress Party, some false warrants were
issued against some of our people and
they were brought before the magis-
trates and they were prevented from
moving freely

All this went on before 2nd March
because we had won a clea; majonty
“They had only 88 members and they
started breaking them away from us
On the 3rd March, the leader of the
Samyukta Dal, o'ong with the Commu-
nist Member, went to meet the Rajya-
pal and he assuled them that he would
gve g fan devision But he was a
Inttle bit surprised when he found that
the Communist Member was with us
He was a little 1.1 surprised because he
was given to understand that the Com-
mumst Party would not support the
Samyukta Dal Ncw when Dr Sam-
purnanand suddenly found that we had
o clear majority he did not know what
10 do He had (o take a final decision
So he made some lame excuse that
une of the Member, of the Samyukta
Dal had said something to him which
he had never heard before The reg
mark was an ordinary one As he left
one of our Indcpendent members said
“1hopeynur decision will be impartial
«ngd fair * For an emient person ik
Tr Sampurnanand to take offence at
¢ remark hike this, shows that he 15 not
fit to be the Governor of a big border
‘State like Rajasthan It shows that a
httle thing hike that could upset him
Anyway, 1t 1s not true to say that he
bad never hearq such things befare.
1! we just look back, we will remem=
ber that once when he went to addres.
ihe Rajasthan Aesembly, he was not
w'lowed to speak. He had seen worse
things as compnred to g remark hke
that

Anyhow, that was the 3rd of March
ATl the leaders of the Samyukta Dal
ind others had a*sembleqd at my res -
dence and we walted anxiously for the
decision of the Raiyapal The press
arrived there and told us that the deei-
ston had bBeen posiponed by one day
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because of that vnfortunate remark Al
right, we bowed to that decision and
ve waited for the 4th morning On
the evenung of the 3rd March, people
in Jaipur and all of us were very
sstounded to near that section 144
bhad suddenly !ren imposed from the
4th morning n the 1esidential areas
vhere the Rajyspal and the Minister s
lived We couni not understar4 why
this precaution haa been taken, and
v hether 1t had comething to dc witn
“‘he Governor = accision It ¥ was
Just 4y & piecautionary measure then

rce he was aue to make his ann-
cuncement on the 3rd March, whv
should he ha ¢ waited till the 4th
morming and why was section 144
not imposed on that day itself” Fur-
thermore 1t shows that it wag dore
with the conr vonce of the Central
Government and the Home M.nstr.
Fere because the police had come n
fiom UP and Madhya Pradesh and
this could not Liave happened without
1he co-opelation o” the Central Home
Minstry Now 1 would like Lo ask,
a I have alreadv asked why thi, pre-
cuution had not been taken op the
3;4 1tself

This naturall made everybody in
Rajasthan and pearticularly all of us
of the Samyuxt: Dal very suspidous
We also realised thal whatever his
decision was going to be on the 4th
March was go.nf to be an unpopular
one and that was why all these preca-
tons had been tahen If it had not
been an unfortunate one and it was
Just an ordmaiy precaution, then sec-
tion 144 should nive been imposed all
over the city buj it was imposed only
in the residential zreas just to protect
the Rajyapal ang the Ministers nving
1' ere

Anyhow came the 4th March and
came this momentous decision of the
Rajyapal that he had asked Shn
Mohanla]l Sukhadia to form the Gov-
crnment because the Congress Party
was the single lurgest party elec.ed to
ihe Rajasthan Widhan Sabha and he
could not count t‘Le Independents be-
cause they had no programme But
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what about the 15 lskh voters who
had voted for them? Again, what
sbout thelr vote in the Assembly? Was
that not going to count either?

Never mind, if that was the Rajya-
pal's decision, we were all willing to
cbide by it. But why did he have
to wait till the 4th March to make
this decision? T'he results of the eles-
tiong were out cr. the 20th February.,
ang 28th Februery was the dey when
he should have called the Assembly.
Why did he not do that? Why was he
piaymng for time! Who was stopping
1t? who was conspiring for Shn
Nehanlal SukhaJdia to buy over other
MLAs. Just tainl of that> 1f that
was the wonderfnl decision that he
was going to take, why should he have
waited? Why should he have not
dore it on tha Z0th February tself
when he knew what the results of ti.»
Rajasthan elections were? However,
b that as it wuz, rsturally, as yocu can
imagine, we were very annoyed, and
we were very irritated and we weie
very furious at thi, unfair decision. We
d¢rided that everang to hold g meeting
ir the Manik Choupar where the 92

~

Shri Mohammad A Yunus Saleem
(Nglgonda): Om= a3 point order ...

Shri
Under what rulc?
irfringed?

P. K. Deo (Kalahandi):
What rule has been

Shri Mohammad Yunus Saleem:
Under sub-rule 5 of rule 188, I pre-
sume that you have been pleased to
allot some time for every speaker.
Just now when Shri Randhir Singh
was on his legs, you stopped him from
proceeding further because the time
prescribed by you was over.

Shkri Nath Pai: It is an ungallant
interruption. He may be askeq to ait
down.
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M™Mr. Speaker: I am aware of Hhst.
The hon. Member may his
seat.

resume
Shri Mohammad Yunus BSaleems:
would beg of you to prescribe some
time-limit for every speaker. Other-

wise, there will be no limit to it
Mr, Speaker: 1 am aware of that.
Shrli M. R. Masani (Rajkot): Surely,
the hon. Member who is speaking is
entitled to all the time that my parly
15 entitled to. 1 am afraid the hon.

Member does not know the rules,

Mr. Speaker: The hon lady Mem-
ber may try to conclude.

Shrimati Gayatri Devi: I am try-
ing to conclude. But :f he takes away
half of my time what can I do? I am
not going to take moie Lime than the
Congress Members.

As I said, we decided {0 hold this
meeting at the Manik Chaupar and
present our 92 MLAs to the people.
Anyhow, at i{hal meeling, it was ob-
vious that the people were behind us
and when we announced that we were
going the next day to see the Rajya-
pal and five of our leaders would go
and ask him to revoke this decision.
the people said that they would like
to come along with us at that point,
I pleaded with them not to break sec-
tion 144 they; they promised me that
they would not, but they said that it
wag their right to demonstrate against
the unfortunate decision, that for the
last ten years they had been trying to
get rid of the Congress Government
but because the Opposition had not
been united they had not been able to
do it and this was the first time that
they had been united and had an
opportunity and therefore, they wish-
ed to go along with us.

On the 5th mornihg, I went early
in the morning to Manik Chaupar. Al
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the people were gathered there. 1
totd them ‘Section 144 dhara lagoo hai;
but you must not break it. They pro-
mised t00. Everything went off peace-
fully and in the ordinary fashion
they marched near the Civil Lines.
When they approached the point
where section 144 had been imposed,
the police in the presence of the IGP
and the Collector allowed them to
cross the line; they went another full
half a mile; the people as well as the
leaders went; then, the leaders were
trying to get into a jeep in order to go
and see the Rajyapal. But they were
prevented and they were taken and
put into g police vehicle and arrested.
The people then found themselves
without the leaders. They did not
know where to go. They began to
wander about. And suddenly, with-
out any warning, they were tear-gassed
and they were lathi-charged and they
ran into the residential areas. They
jumped into the compounds; they
jumped into our compounds, my dau-
ghter's compound, my brother-in-law’s
compound etc. they went inside all
these houses to seck refuge. If you
are in a private house, then section
144 does not apply. But the police
in their excess and in their madness
jumped into these houses and pulled
the servants out of the servants’
quarters, and beat these people up.
One of my nephews said to the police
‘Aap Jayiye' and they said ‘Yahan se
unko hataa deejiye’; they were in
the verandha. He said Haat jodkor
‘Unse baad mem kahoonga; lekin ab
to aap nikal jayiye.’. At that point,
the police started and they sat upon
him, and seven policemen beat this
nephew of mine and then he said
that his head had been cut open as
a result of it. After all this was over,
w people were arrested. I would
like to tell you that they were arres-
ted and they were taken away and
put in jails and they were taken to

hospitals. And this wonderful care- .

taker Government of ours did not
even care to publish the list so that
the mothers and fathers and children
could know where their relstions
were. ] found a little boy who had
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been in jail for three days. His
parents had not been informed; he
was_just nine years old. On the first
day he had been taken to the Kotwali
and beaten up by the police there
and I could come to know of it only
after three days, after he had got into
the Central jail. It was only then
that I could discover that he had been
in Jail for three days. I had been
there to see the Opposition leaders
and I asked for permission to see the
others in jail also but | was refused
permission. I told them that I was
their elected Member of Parliament
and they were n my constituency
and therefore, surely I had the right
to see them, and see whether all was
well. But I was refused permission.
As I was leaving, 1 saw a little child
at the gate; he was sobbing his heart
out, I told the jailor 'l refuse to
listen to you; I am going to see the
child. He sobbed and he told me
the story, and he gave me his name
also and then I informed his house.
He told me that he had been beaten
up by the police and two days later
he had been transferred top that jail.
This was one child which 1 saw, but
there are many more children under
twelve also 1n the jail.

Here, I would also like to tell you
that at that time the care-taker Gov-
ernment, this wonderful Governmen'
which is ruling us now under the
name of President’s rule, did not even
have the sense of humanity, as J said,
io publish the names of those who
have died, those who were arrested
and those who were missing; there
are still about 11 to 12 people mission,
and there is no trace of them, and
people are wondering where they are.

Anyhow, all this happened on the
5th March. On the 6th morning, I
came here. 1 pleaded with the Pre-
sident and I pleaded with the Home
Minister to remove section 144, and I
assured him then that everything
would be normal in the city. They
were very sympathetic. We also asked
them to ask the Governor to revoke
his decision. We were told: Why
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domn't you try out your strength on
the floor of the House? Having agneed
1o all that, we went back, When we
arrived mn Jaipur, 1 was absolutely
shocked to hear that withm those two
hours that we were here, police firing
had faken place and many innocent
people had been killed. And curfew
had been ordered all over the cily.
1 tried my best to get mto touch with
the President and the Home Minister,
but nothing was of any avail. We
tried to contact the Chief Secretary
but that also was of no avail, then
we tried the Rajyapul but there was
no response, Then, in desperation, 1
rang up the Prume Minister the next
day because knowing that she was a
woman I felt that she too would feel
the same as I did about those who had
been killed; and 1 must say that the
Prime Minister was very sympathetic.
But she said 1o me that ‘always in
demonstration Jike this, the innocent
people goet killed® I ihen pointed out
to her that she was the Prime Minis-
ter of India, obviouslv she would get
the official ver<ion, but she must also
listen in the oiher vers on because
she represented the whole country
I said that the other side had told
her hes She wuy under the impres-
sion that the people hearing that Sec-
tion 144 had been withdrawn and that
the leaders were going to be released
had gathered round the pgate and had
encircled the police foice and that was
why they were fired upon 1 assured
her that that was not true She was
also under the impression that that
there was some demonstration outside
the Kothwali when the police were
withdrawing 1T assured her that that
was not true ‘The truth of the mat-
ter is—it 15 really shocking—that
plain clothes policemen, who had
taken a lot of bribes from ceriain
areas, had come to Gheewalon-ka-
Rastha and Haldion-ka-Ragtha in
Johari Bazar that morning and point-
ed out to senior police officials that
there was no escape from these galis;
the people were crowded into these
gulleys. Section 144 was withdrawn
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accortling to the 13.80 hours. radie
announcement.

An hon. Member: Will 1t be pre-
per to discuss all these things when
the matter is sub judice?

Mr. Speaker: She will conclude
now.

Shrimati Gayatri Devi: But look at
what happened, the calamity. People
went about their own business think-
ing that section 144 was withdrawn
when suddenly they were fired upon
at 330 in the afternoon The first to
be killed was a young school boy
coming back from school on his
bicycle 1 have had a picture taken of
him

Shri Piloo Mody:
the Table

Shrimati Gayatri Devi: People
living in second storeys were shot at
through the windows. Their arms and
legs have been amputated. their kid-
neys have been removed All these
things have happened.

An hon. Member: How many®

Shrimati Gayatri Devi: I can give
the figures

Mr Speaker: Details may he given
later.

Shrimati Gayatrl Devi: I would
like to ask one thing When section
144 was removed at 1.30, what was
{he police doing t{here {wo hours
later? Section 144 had been removed
from Jmpur yesterday morning. but
before coming to the House, till 12
noon, according to my information,
the police are still there What far?
They are acting as a sort of red rag
to the bull The people just cannot
bear the sight of the police I would
like to have an answer to all .these
things. These things are mentioned
in mv correspondence with the Rajya-
pal.

They have laid the blame on the
Opposition leaders for holding a
demonstration. T can tell you that
that is completely untrue. Not one
Congressman can walk through the
streets of Jalpur today, mnot the

She can lay it on



Minister. He insisted that because
there was no law and order and mno
peace in Rajasthan, President's rule
would continue over there. I would
ask: when there iz no section 144 in
any part of the whole State, when
there is law and order prevailing in
the State, may we not be given an
opportunity to form the government,
as Shri Mohanlal Sukhadia said that
even though he has g majority, he
does not wish to form a government,
because he is hurt by the killing of
innocent people? He says this on
the 13th March. Why did he not say
it on the 8th, 9th, 10th, 11th or 12th
March? Was he not hurt then? It
was because he realised that on the
13th that his party would be over-
thrown during the election of the
Speaker of the Assembly.

We have been accused of having
planned a big demonstration on the
14th morning; therefore, the Assembly
should not be called, We had planned
no demonstration We, all the leaders
of the Samyukta Dal, were sitting to-
gether and deciding who to put up as
our candidate for Speakership. As a
matter of fact, we had chosen our can.
didate and we were about to go to the
other MLAs and say ‘Look here, here is
our candidate for Speaker; we have to
defeat the candidate of the Congress
Party on the first day.’ But suddenly,
President’s rule was clamped on Raj-
asthan Is this not unfair?

Shri Chavan talks so much about law
and order not being there. Why does
he not go there and see things for
himself? There is complete peace in
-Rajasthan. He will see that the people
there are terribly anxious not fo have
Congress rule. I bave nothing against
2702(ai) L84 '

NoConfidence PHALGUNA 29, 1888 (SAKA)

Motion' 333
the ruling party except their insistence
on clinging to office. I want to know
for what reason, Of course, we all
know, all Rajasthan knows why. Be-
cause the Opposition have declared
from their platform that their first act
on taking office would be to hold a
courtalinquirymmdexpoeethemis-
deeds of the Congress Mimnisters in
Rajasthan and their supporters at the
Centre. That is why President's rule
has been imposed on Rajasthan, We
want to get rid of it ag soon as possible.

I would like to say that we have ne
confidence in the Government of India,
we have no confldence in the Rajyapal,
we have no confldence in the Chief
Secretary, no confidence in the IGP
nor in any of the senior officers of Raj-
asthan We have great respect for the
President, but we are awfully sorry
that he has not used his powers to pre-
vail upon Dr Sumpurnanand to be
unbiassed in his decision

Unfortunately one of our MLAs
died a couple of days ago. We are still
shocked at the tragedy. But we are
in a position to form the Government
and we do not want any more time to
be given to the Congress Party to go
on using the senior officials to purchase
MLAg to fabricate a majority for it-
self.

Shri

Mr Speaker: Kamal Nayan

Bajaj.

Shri Mohammad Yunus Sleem: This
procedure would be unfair. You will
be pleased to prescribe time for spea-
kers,

Mr. Speaker: It is done already.
Time has been divided beiween

parties

Shri Mohammad Yunus Sleem: It
is not observed,

Mr. Speaker: I will explain. Sup-
pose one party says that ‘we do not
want to put up two speakers; only one
Member will speak from our party’.
In that case, the one Member speaking
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{Mr. Speaker] " of the strength of the Congress pérty,

will get a littl, more time. There is ::-:ehvo struuhumewhaa:
nothing wrong that little t- united, am very

menk, In tha ldi“li[ m&a&v&mmmm

sition in our country is not very

Sbri K. Manobharan (Marag North): strong, not very powerful; they are

I represent the third biggest party in
the Opposition 1 was hoping to be
called, Unfortunately, I have not been
calied so far. Therefore, I want to
know when 1 would be called

Mr. Speaker: One party after the
other Is being called. After the Jan
Sangh, the Swatantra has got a chance,
then the SSP.

Shri Surendranath Dwivedi: Xen-
drapara): The Swantra has been called
a second time.

Mr. Speaker: I may assure Shri
Manoharan that his party will be called
after Shri Baja; has spoken

Bhrimati Gayatrd Devi: May I lay
the photographs and other papers re-
ferred 'to in my speech on the Table?

Mr., Speaker: Yes.

Shrimati Gayatri Devi: I lay these
papers on the Table*.

Mr. Speaker: These papers will be
looked into and then 5 decision will be
taken about them

Shri Baburao Patel (Shajapur):
Have you already switched over to the
other side?

Mr. Speaker: I have divided the
tune between the Congress and the
Opposition.

Shri Baburao Patel: What about the
Indenpendents?

Mr. Speaker: We have divided the
time already,

Shri Kamal Nayan Bajaj: Mr.
Speaker, ] am very happy to know
certain facts from Maharani Gayatri
Dewijt. First of all, 1 congratulate
her and the other Opposition leaders
in Rajasthan that because of the fear

now becoming powerful and thig is
welcome development because
the nation's point of view, it is never
good that there should be only one
party because if that party fails, there
should be some other party able to
take over the reins of government.
From that angle, I am very glad that
from feudal rcmnants right up to the
Communists have got together, even
though 1t is only with & view to defeat
the Congress. There is no harm even
it they got united for that reasson, and
the credit goes to the Congress
strength that they have beeh able to
forgo this unity among them

I remember that during the days of
national struggle, when the Princes
Chamber was formed, in private meet-
ings Sardar Palel had said that he was
very happy that the Princes who never
came together had at least then
thought of coming together and unit-
ing so 'that the Congress would have &
formidable opposition to fight against.
We do not want to fight or even stay
with a weak opposition, and I am
happy for that reason that the Oppo-
sition in Rajasthan is emerging, may
be in a right or wrong way, but hav-
ing emerged, they wil realise the wis-
dom today or tomorrow, there is mo
harm in ‘that, . ...

Shri Vasudevan Nair (Peermade):
How many Princes have you got in
your pocket?

®The Speaker not having subsequently

the photographes etc. were not treated as 1aid on the Table,

accorded the necessary permission,

7



et % W Nayamar (Palghat): In-
side and outside, Princes are united.

St Eamal Nayaa Bajaj: Bven if
the Opposition is uniting, it is very
.good, and I am congratulating them.

1342 hrs,
[Semr D. S. RaJv in the Chair]

What I am afraid is only this, that
some of the facts which have been re-
vealed by Maharani Gayatri Deviji are
slightly different from the facts as we
have heard from other Members and
the people of Rajasthan, The facts
ane these, While the Congress had got
‘votes which were roughly one per cent
more than what they got in 1962, still
it has not got an absolute majority.
But then, no party in Rajasthan has an
absolute majority this time. That is
why even the Communists and the
‘Swatantra Party, who are drametically
opposed to each other, have come to-
gether—it is a wvery surprising
thing—for the constitutional purpose
of forming a Government. They have
every right to, but every vote cast
against 'the Congress, which may be
even against the Communist Party or
‘the Swatantra Party they regard as &
vote in their favour, which is not quite
Tight, but though for practical reasons
‘they have come together, we welcome
them, and that is g very good thing.

‘They have claimed that they have
98 people. At one stage probably they
might have had, I do not know, but
it has been said that some of the in-

. ‘Shyi Kamal Nayan ‘Bajaj: You have

every right t0 say, 504 1 5n gure you
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are sincere. You Say that the Gover-
nor was given to understand every-
thing wrong, but how are we to
understand that whatever you have
been given to understand is abso-
lutely correct?

Shri P. Ramamarti (Madurai): Why
not call the Assembly and put it to
test? Simple,

Shrimati Gayatri Devi: We have the
signatures of 93 Members,

8Shri Kamal Nayan Bajaj: After all,
even President's rule ig according to
the Constitution and according to par-
liamentary democracy. Why are you
afraid if there is a delay for some
time? Because you feel you will not
be able to keep the entire show and
all the Members with you That i
the only fear you have. After ull, in
a parliamentary democracy, if there is
an institution of President, an institu-
tion of Governor, we must respect
them. It may be that the Governor
might have erred in his judgment,
but as Maharani Gayatri Deviji her-
self has said—how far it is true it is
for her to say—if a Congressman can-
not go through the bazar of Jalpur
city, however had he may be, if we
are not allowed to go and freely move
about in the city, then you cannot ex-
pect that the....

Shrimati Gayatri Devi: Afier you
have murdered somebody, can you
walk in front of the people whose kin
you have murdered?

Shri Kamal Nayan Bajaj: The point
is this. It is very easy to agitate, in-
cite 'the people,

Bhrimati Gayatri Devi: The police
shot at them we did not incite them.

an attack had been made on the police
on the 4th, ufter you came ag you
mid. ... (Interruptions).

" Shimati Gayatri Devi: I
sorry, this is not what I said.
ruptions). It is for the Speaker to
talk to me you are not the Speaker.
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Shri Tennet! Vishwanatham (Visska-
patnam): May I respectfully submit
to the Congress Party—their Deputy
Leuder is also here—that, after all, it
Msharani Gayatri Devi interrupts,
there is no use ten people waving
their hands at her. It is not fair, it
is not gallantry, it is not majority.

: There should be no shouting,
on both sides, but when a8 Member on
this side speaks, if the hom, Members
from the Opposition interrupt him,
shout at him, there is a provocation.
Even then Members on my side should
not shout, I have no doubt, I do not
justify that I say it should mnot be
done, but why do not the hon Mem-
berg in the Opposition take care?
Maherani Gayatri Devi was heard
patiently. 'Why should she not hear
the other Member replying to her?
That i all I am saying, (Interrup-
tions).

Bhri Kamal Nayan Bajaj: When the
Qovernment in Rajasthan, in their
own judgment, thought that the peo-
ple had been incited, provoked, and,
may be, there would be violence—it
may be still that there was an error of
e gicni—and they promuloated gee-
tion 144, even granting that,
there Wwas section 144, Mabarani
, 8g she herself said,
went to the Home Minister and the
Premdent of India, pleaded that sec-
tion 144 should be removed, promised

pleading—it is not that the Central

there was , still they removed
section 144. At that time, maybe the
police was there for precautionary
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speak what he wanits and it can be
contradicted afterwards. But she can-
not interrupt Like this; it is not accord.
ing to the rules of {the House,

8hri K. Manoharan: But 1s it pro-

Shri Morarji Desai: If anything like
that had been said, the Speaker or
the Chairman will look into it and an
objection can be raised. What 1s the
use of standing up and contradicting
thmngs like thus?

Shri Kamal Nayan Bajaj: When
Maharani Gayatri Devi was speaking
on this point, I listened to her quietly
even though my information relating
to this point was different. The police
was attacked at that time and more
than sixty policemen were injured.

Shrimatj Gayatri Devi: No. The
number is three. Where do you get
your information from?

shri Eamal Nayan Bajaj: Even
granting that the number is lower,
they were injured by the mob.

o fw e wqt () - W
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Shrl Kamal Nayan Bajaj: The facts
sre thet firing had not been ordered
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by the Government; it had been done
by the police in self-defence. I am
ot now going into the merits of the
firing. An enquiry has already been
-ordered; the facts will come out from
that enquiry. We must see whether it
was the fault of the Governor or of the
Government or it was fthe fault of the

maob,

Under these circumstances, who was
in a position to from the Government?
Many of the independents pledged
their support to one party and also
said that they were adherents of the
other party. They say one thing at a
time and anolher thing at another
tume; write one thing to the Governor
but tel] him something different to
the Governor orally Naturally, he
was confused. He did not know where
the loyalty of such Mcmbers would
be. They changed their gides every
hour. The Governoy cannot be blam-
ed for this. Even granting that the
Governor had erred in his judgment
and in advising the President to pro-
mulgate President’s, rule there. What
is the hurry? If in a month's time or
13 days time or two months’ time,
when the President’s rule ends, you
may still form the Government if you
have the majority with wyou........
(Interruptions.) I am parliamentry
democracy, President’s rule is not the
rape of democracy. But it was that
type of language used here. The Op-

T was really ashamed that the
presentatives of the people of Rajas-
than came and paraded in front of the
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not be put in a confused position.
Shrimati Gayatri Devi also said that
the Congress President, Shri Kamaraj
spoke that the dissidents who fought
against the Congress would not be
allowed to join the Congress They
were our colleagues and [riendg till
yesterday; they believed in the same
ideology. They erred and we were
sorry for them After the elections if
they were sorry for thewr past conduct
and came back to us, it is our right
to welcome them In our house, just as
a spoiled child going out comes back.
What 1s wrong about 1t? If she does
not see anything wrong when people
who fight elections on differing ideglo=
gies coming together only to oppose
the Congress but she deems it wrong
it members who were till yesterday.
Congress mcmbers wanted to return
to the Congress fold. It iz not at all
wrong. It is a purely interna] matter
It a Congressman says to our Congress
President: you should not take them
because they have betrayed the Con-
gress in the hour of trial, I can
understand that. But what hus the
Opposition to do with the way
organise our party?

¢

Bhri Nambiar (Tiruchirappalli): We
can give our humble opinion.

Shri Kamal Nayan Bajaj: Let that
opinion be humbled and remain hum-
bled; we do not care for such opinion.
We respect the opinion of the public
and the voter, To the extent
have lost our contact with the people,
it will make us more active and

80 that we will now be forced to
more contact with the people, Today
you are united without power; it is to
beuenwhether\youwﬂ]sﬁnmah
united with power in your hands, 1
wish you well. We have the institu-
tion of Governors and President in

it
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expresy our disapproval of them if
they are insincere or dishonest or if
We bhave lost our faith in them. But
we should have respect for the insti-
tution of the Presmident and the Gov-
ernars. I am not pleading for the
Prime Minister or the Chief Minister.
We must establish conventiong by
which we do not make any charges
against them if they erred. In this
instance, what 1s the role of the Oppo-
sition? The assembly was scheduled
to meet on the 20th of March. Because
of the pleadings of the Opposition, the
Governor called the assembly on the
14th. There is no reason why he
should have called i1t on the 14th
March, Heavens would not have fal-
Jen if one week had elapsed. Even
then because of his goodwill towards
the Opposition, he advanced the dafe
to the 14th of March. There is a
party called Samyukta Dal and there
is alsp a “Save Democracy Commit-
tee”. I am told that the Chairman of
that committee wired to different
placey in Rajasthan to come to Jaipur.
1 think the police had this information
and I would request the Home Minis-
ter to say whether this information is
correct. They wanted that the Assem.
bly should not be allowed to meet on
the 15th of Mareh. On the 14th
March, the Assembly was meeting.
There was swearing 1n ceremony; they
did not want to disorganise that. But
on the 15th March there was to be the
Speaker’s election and in the after-
noon there was Governor's Address.
But these people had decided that the
meeting should not take place. It is
in these circumstance; that the Gov-
ernor thought it proper to promulgate
the President’s rule and I think he has
done good service to Rajasthan and
the country,

Shri K. Manobaran: Mr. Chairman,
on behalf of the DMK group in Par-
Hament, 1 gtand to support the motion
of no-confidence tabled by my
friend Mr. Vajpayee. Mr. Vaj-
payee confined himself to the
Rajasthan issue but that does not pre-
clude me from covering a wider arena.
The House has had the unique oppor-
tunity of hearing from Maharani
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Gayatri Devi, regarding what happen

ed in Rajasthan for the past so

days. (Interruption). I request you,
Mr, Chairman, before entering inte
the subject proper, to tell the Membery
of, the Congress party as well as the
Opposition, that they must pay some:
heed to what the Members are speak-
Ing, about the 1ssues involved. Gene-
rally, I support the motion ont of com-
pelling circumstances, and to a certain
extent out of mental anguish and
agony. I support it becuase 1 pity the
Government, and because the Gov-
ernment has created conditions which
have compelled us and roused us into
such kind of no-confidence motion.

>
many

14 hrs.

You know, Mr., Chairman, the elec-
tiong are over, gnd so many States
have gone to the Opposition. One
among them 1is, you know, my State,
that 15, Madras, where we have got
our own Government. The stalwarts
of the Congress party have been
thrown out from their highest pedes-
tals and the mighty, monolithic struc-
ture of the Congress party has been
dwarfed in Tamil Nad. In the trial
of strength of ideologies and aspira-
tions, of duties and dogmas, of prin-
cples and performances, the Congress
party has lost its hold; lost its strength,
lost it stamina and what is more, lost
its moral right and character. What
hag happened in Tamil Nad is a matter
to be pondered over. I think it is a
democratic coup, The political cyclone
has swept away the big trees tall
trees the small trees from the garden
of the Congress party. I am not jubi-
lant about it in anyway. But the
people of my State ag well ag some
other States have exercised their
democratic franchise properly. In fact,
it is a glorious revolution, a revolu-
-tion through the ballot-box. 1 am
very happy the battle axes have been
replaced by the ballot-boxes. This
miracle has happened in Tamil Nad.

I am equally sorry that certain
Ministers representing Mafras Statey
could not come, which denied the op-
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portunity of my State in having some
representation in the Cabinet but we
coitld not hélp it, because the signi-
fcance of the verdict of the people of
my State is this: they did not com-
municate their decigsion either to the
ruling party or to the Opposition till
they exercised their franchise dugng
the time of the elections. 1 congra-
‘tulate the great people of this great
country for what they have done to
preserve the democratic traditions and
the democratic institutions of this
country.

Now, I am convinced, Mr. Chairman,
that democracy, though & fumbhng
process, often works with exasperat-
ing incompetence through trial and
error, would have come to stay; in
spite of the ruling party’s systematic
stifing of democracy, now, we are
convinced that this democracy will
definitely stay and it will give a guid-
ing light and serve ag a lighthouse to
the steering ship of State. I have no
guts to say that the victory of the
progressive forces of our country is a
victory of the political parties. On
the contrary, I must say that it is a
victory of great people of this
country.

Any attempt, directly or indirectly,
taken by the Government to stifle the
democratic institutiong would be econ-
sidered as an outrage on democracy,
and will be met effectually by the
people of thig nation. Police Raj
has ceased to wexist and the
people’s raj should come into being.
The conversion of Rajasthen into a
slaughter-house of democracy by the

people in Rajasthan, in eol-
lusion with the dubioug character of
the tragic drama, that is, the Governor
of Rajasthan, ig going to be a disgrace
to this country. It is going to be a
faulty, imoral act undertaken by the
Government of India. The unconsti-
tutiona] step that the Government of
India has taken has been clearly ex-
posed and explained by Maharani
QGayatri Devi and my hon. friend
Shri Vajpayee yesterday. I expect a
sense of compassion and compunction
from the Congress side after having
heard what has happened in Rajas-
than through the Members of the
Opposition.

1888 (SAKA) Motion 44

So far as my State ig concerned, it
is in perfect order, because we have
got an absolute majority in spite of
some stalwarts assuring the country for
the past so many monthg that the
DMK at no t:me ghall form a Ministry.
But I hope that good sense has dawn-
ed upon the Rip Van Winkle of this
part of the country, now they are
telling, “We never expected this
much”. I have been telling all these
people that the DMK is a mass party,
a party which has sown deep roots in
the people’s mind and a party which
has given enough hopes and shapes to
the aspirations of the people and a
party which mirrors the aspirations
and feelings of the people of my
country.

Here, in spite of the opportunity
afforded and provided to the people
of Rajasthan, the Congres; party
found it fit how best to etifie it and
see that democracy is completely and
absolutely, either raped or murdered
ultimately. Had the chance been
given for the Opposition to rule Rajas-
than, it would have been better for the
Congress party to test its strength, but
unfortunately it did not, One reason
stated wag, violence was spreading all
over Rajasthan and therefore, “we
could not” It was said that the law
and order situation was out of control
and therefore “we could not.” I recall
what happened in Tamil Nad. During
the anti-Hindi agitation, completely
the law and order was out of control.
The scandalous collapse of the law
and order situation was manifested
in the State of the Madras. I invited
the attention of the then Prime Minis-
ter, the late Lal Bahadur Shastri, fo
thig matter, and I requested the
President of this country, who is the
linchpin of the Constitution, tosee that
the Madras Government was dismissed
becauge military rule was proclaimed
and the military personne}] were
alerted, anq therefore, {o see that the
Madras Government wag toppled and
let the Presidemt assume powers. But
what did the Central Government
do?t The Government said. “The
law and order situation is all right;
therefore, there is no necessity to pro-
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claim President’s rule” I do not
think the situation in Rajasthan was
bigger than or more crucial than the
situation which we had in Madras
State some monthg ago. That explains
very clearly thal the Congress party
in the Cential Govermment, having
adopted a partisan attitude and very
perfectly partial, as far as possible try
to help their own Minwstry to function,
If there iz a posmbility of the emer-
gence of the Opposition party to come
up and function, they have sghown
how best to curb it down; that has
been explained very clearly.

In thig context, I wanted to draw
the attention of the House to a parti-
cular fact which cannot be forgotten.
After the fourth general elections, the
composition of this House has been
altered gnd the complexion of the
House has been changed. The brute
majority which the Congress party
had in the past has been considerably
minimised, and the opposition aug-
mented. Therefore, the situation
poseg a peculiar problem which the
Yorefathers of our Constitution might
not have anticipated. That is the con-
dition now with which we are faced.
My point today ig that the ruling party
should consider that aspect ot the
issue and see that they could better
the situation in Parliament, because
we have got a federal constitution;
seemingly go; it is a federal constitu-
tion. The federal constitution of
India, I think after the fourth general
elections, needg reorientation. That is
my point, It has to be clearly under-
stood that federalism is generally the
result of the people’s unwillingness to
submit to one central authority. Ano-
ther cause ig g distinet awersion to a
mere majority rule in all spherey of
life. A fair deal to minorities is in-
herent in federal policies. Again due
to the vasiness of the country and
unequal distribution of wealth and
what not of the country, due t{o the
varying degrees of development of
the peopies of this nation politically,
culturally, economically and educa-
tonslly, there is a gort of aversion for
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unjtary rule and preferenve for fede-
ralism,

Dynamism in outlook and practice
15 necessary for keeping the federal
State alive. If a changing society
necessitates redistribution of powers
among the States and the Centre, there
should not be any hesitation from that
side to face such an issue, because
that 18 the crying need of the hour.
Constitutional demarcation of spheres
of action and autonomy or indepen-
dence within the sphere are the two
major characteristics of the federal
element,

You will agree, Mr. Chairman, in
maintaining that federalism in the
modern age is the principle of recon-
ciliation between two divergent ten-
dencies, the widening range of common
interests and the need for local auto-
nomy. What ig needed today is neither
complete independence nor total
dependence, but the interdependence
of the States and the Centre. I am
simply analysing this proposition
because we have got a Government in
Madras. This can be and shall be the
ideal for a large country like India
composed of divergent forces.

In essence, federalism is g mechanism
or a political contrivance to bridle up
democracy lest it fal] into the trap of
authoritarianism and totalitarianism
engineered by a scheming, powerful
and cunning party like the Congress
Party. In this connection, I want to
quote for the consideration of the
House pithily the summary that has
been given by the Chief Justice of

Justice Subba Rao regarding
the benefits of federalizam in the truest
sense of the term:
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Unitary State. It enables a State
Government which must be ex-
pected to know the difficulties
peculiar to the State, to act more
effectively to remove them and
improve the conditions of its peo-
ple. It gives training and expe-
rience in the art of governing to
the leaderg of the State. It gives
full scope for the fulfilment of the
economic, political angq cultural
aspiralions of the people. It en-
ables each State to work out its
destiny to suit its genius and the
pecu’iar and special conditions
«obtaining therein. It affords emo-
tional satisfaction to gifferent lin-
guistic, religious and ethical
groups. It safeguardg more effec-
tively individual rights for, while
an all-powerful Centre may des-
troy individual liberty, the divi-
sion of authority between units is
itself a sufficient brake on that
tendency. It helps public opinion
-being reflected in the activities of
the State Government and the
existence of the Government at
close quarters createg greater res-
ponsibility among the people.
While it prevents fissiparous ten-
dencies, it avoids regimentation of
thought and action throughout the
country, It ig indeed a modern
formula between the fractionalisa-
tion which is destructive of nation-
al golidarity and centralisation
which 1i; destructive of local
sutonomy.”

This is what Justice Subba Rao has
said about the benefits of federalism.

Having said this I must say that
the Indian scheme of federation is &0
‘heavily 'oaded on the side of a strong
union that it almost approachey a
unitary State. Neither like the Con-
stitution of the United S5tates of
America nor like Canada the Consti-

tution of India is unitary in splrit and
federal in garb.

T wish to draw the attention of
‘House to certain articles which
nate the Indian Constitution and
snatch away the federal trafts.
f¢liowing articles will exgilain

§
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unitary tendencie; dominate our fede-
ral structure: Article 248—Regiduary
powersg of legislation are vested ifi the
Union Government. Article 240—The
Union Government can trench upon
the State list In national interest.
Article 251—Parliamentary law pre-
vails over the law of the legislature
when the latter is repugnant to any
of the provisions of the former. In
matter. enumerated in the Concurrent
List, Union Jaw prevails when 1t jg in
conflict with State Jaw Article 252—
Parhilament hag powers to legislate for
two or more States by consent and
adoption by those States. Article
250-——Parhament becomes empowered
to legislate on any subject even
though in the State list when the
President hag proclaimeg the State
c¢f National Emergency.

Hence the Constitution of India is
quagi-federal. It established a wuni-
tary State with subsidiary federal
features rather than a federa] State
with subsidiary unitary features.
Therefore, it is high time for the
Government of India which has al-
ready become a leviathan to be shoen
off it abominable adipose.

In this connection, 1 wish to quote
the policy statement of the Govern-
ment of Madras outlined by the Gov-
ernor of Madras very recently:

“The time has come when the
State should be clothed with more
powers to enable them to trans-
late the aspirations of the people
into actualities. There is today a
growing urge for federalism in
practice.”

The Governor added:

“In the light of the situation
emerging after the fourth Gene-
ral Elections, there was need to
unde:line the federal character of
the Indian Constitution and res-
tore the States to the pasition orf-
ginally visualised for them under
the Constitution. States can no
longer be passive spectators in
the process of formulation and im-
p'ementation of Plans but should
play a2 more active part”
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Zhe point to which I draw the atten-
tion of the House is that the Unwon
Government should not make the
States chronic dependents on itself.
No father will allow hus son on or
daughter to depend completely on hum
for anythuing and everything for years
10 come. Therefore, 1t 15 the basic duty
of the Central Government to see that
each-State crawls itself, walks ait-
self hke a majestic youth and finally
depends completely on itself and on
its own growth and life,

Immediately after assumption of
office, the Chief Minister of Madras,
my respected and revered leader Mr.
C. N. Annadurai, said that his Gov-
ernment would cooperate with the
Central Government. Immediately res-
ponding to the gesture of my leader,
the Prime Minister of India has rea-
dily consented and said that the Cen-
tral Government would definitely give
assistance and cooperation to the
Madras Government. I think this is a
good beginning of mutual understand-
ing of the different political com-
plexions. Here emerges g new trend in
the field of the concept of federal com-
plex—1 call it cooperative federalism
If this cooperative federalism js not
guaranteed, 1f the attitude of the
Central Government 1s that by giving
agsistance to the State Governments
the State Governments may fare well
and it may not be conducive to the
growth of the Congress Party in those
States, I want to give a warning to
the Congress people, because they fail
to read what is written on the wall.
That is why you are here like this
with a reduced majority Try to un-
derstand the feelings of the people of
my State as well as the country at
large (Interruption). Therefore, my
request to you, Mr. Chairman, and
through you to the Prime Minister of
this country, is this. Luckily or other-
wlu. this country has got six or seven

State Ministries from the Opposition.
After 1972 1 do not know whether the
Congress Party would be here to rule
the, country (Inferruption). I am not
meoﬂu that because it is 3 major

No-Confidence MARCH 30, 1987

Heviow: . 350
political . The Congress Party
which got independence for the

nation, a party which has been inspir-
ed by the great leader like Mahatma.
Gandhi and leaders like Pandit Jawa-
harlal Nehru, has come down to the
lowest level of the expectation of the
people. That is all my objection. Even
now I wish the Congress Party,
though dilapidated, though emaciated,
though 1t may not get its natural
strength hereafter, to emerge out suo-
cesgful ang give a correct lead to the
people of this country. But I do met
think that will be possible because the
people of this country do not want
them.

Sir, one more point and I have
done. The next point I want to make-
1s about the language policy which has
been the policy of my party. I am-
very glad to announce to the House
that that is the policy of majonty of
the parties in Parliament. Sir, you
might recall what I said on the last
occasion, that a statutory shape to the
assurance given by the late Prime-
Minister, Pandit Jawaharlal Nehru,
should be given because we consider
the assurance given by the late Prime
Minister as a Magna Carta protecting
the rights of the people of non-Hindi-
speaking areas Fotunately or other-
wise, wantonly or otherwise—l do-
not know—the predecessors of the
present Prime Minister have systema-
tically put all our requests and de-
mands into cold storage. In the last
Parliament also we asked what hap-
pened to the statutory shape being
given to the late Prime Minister's
assurance. We were told that it would
be given. But it did not come. Laxckily
the President’s Address mentions about
the statutory shape being given to the
Prime Minister’s assurance, That comes
from the President and, therefore, T
am tempted to believe it, because I am
not in the habit of believing assuran=
ces given by the Congress Ministers.
Assuranceg are like pie crusts to them
meant to be broken. So many assur-
ances have been broken. This time we
want that statutory shape to the Prime
Minister's assurance be given.
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My second point on this is this. In
fact, 1 cannot express my views ade-
quately in English. I am ashamed for
that. But if I am asked to speak in
Tamil—that is the language in which
1 speak—my contribution to parlia-
mentary tradition would be immense.
For example, with your permission,
Bir, I may say, for the information of
the House, that Shri A. K. Gopalan,
leader of the Left Communist Party
here, is a top-ranking orator in
Kerala in Malayalam. But Shri Gopa-
lan is denied the opportunity to speak
in his mother tongue in the Parlia~
ment, the Parliament which is the
forum where the will of the people is
expressed, were the heart-throbs of
the nation are recorded. Why can I
not speak in Tamil here? The leader
of the DMK Group, Professor Anba-
zhagan, is one of the class orators in
Tamil in the State of Madras. If he is
allowed to speak in Tamil Parliament
will have the unique opportunity of
enjoying not only the richness of his
thought, the exuberance of his
thought, but also the splendour of his
diction and music of his voice. Un-
fortunately, we are denied that oppor-
tunity,

The Minister of Planning, Petroleam
and Chemicals and Social Welfare
(Shri Asoka Mehta): Who is denying?

Shri K. Manoharan: Let me ex-
plain my point. I requested Sardar
Hukam Singh, who was the then
Speaker, to give me a chance to speak
in Tamil. The immediate answer from
our ex Speaker was: ‘You have prov-
ed yourself to be g speaker in English;
therefore, I cannot give permission.”
All right, I then sent some other
Member from my group requesting the
Spesaker to give him an oppartunity to
speak in Tamil. What the Speaker
said was: “Constitutionally my hands
are fettered; T am helpless”. We asked
him: “Why” “Because”, he said, “con-

Motion 352
to it is this. This objection should be
taken into consideration in all sincerity
possibly because that entails the inte-
gration of the country (Interruption).
You may turn round and say that ;f
1 ask the Speaker or if anybody from
my Group asks the Speaker for per-
mission to speak in Tamil he will give
it. But—there is a big ‘if"—he will say
that in advance the translation of the
gist of the speech in English should
be given to the Speaker. If any Hindi
brethren—of course, I respect his
sentiments and wish--wants to speak in
Hindi straightaway he can stand up
and speak because that js his mother
tongue, he has that voice and right to
speak in that language. If I want to
speak in Tamil I am not immediately
permitted, there is this so-called para-
phernalia of giving g translation in ad-
vance, which I consider to be rather
humiliating. Therefore, Sir, I want to
submit this on behalf of the people of
Kerala and the people of Tamil Nad.
I have got 24 members in my Group.
All are young, Unfortunately. The
congress people are all old. That is
a different matter. My comrades are
young, energetic, with dynamism gnd
initiative and drive. Majority of them
would not be in a position to express
their views in English properly. Un~
fortunately, they do not know Hindi.
Therefore, the only way out is thad
they should be allowed to speak in
Tamil without submitting a transla-
tion of their speech in advance to the
Speaker, a procedure which is very
unfair and humiliating. This is my,
submission to you, Sir, for you to pass
it on to the Speaker of the House as
well as the Prime Minister. I am very
happy majority of the Congress Mem-
bers relish my point. I am equally
very happy the Opposition parties
without any sense of reservation and
difference have joined in one bloec.
Therefore, it is now easy to solve the
problem. I think by introducing a Bill
in this House all the fourteen lan-
guages should be given equal parity
and right in the deliberations in this
House (Interruption), Mr. Chairman,
wyou should take the feelings of this
House on this particular issue, which
is very favourable to us, to the Spea~
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Jeer and see that it is immediately
Aoue. 1 hope you will do that.

8hri Tennetl Viswanatham: Sir, may
1 trust that the Prime Minister, the
Deputy Prime Minister, the Home
Minister and all other big Ministers
that matter have been hearing this
speech of Shri Manoharan carefully
from their private chambers?

8hri N. C. Chatterjee (Burdwan):
It 18 only fair that they should be
here.

Shri Narendra Singh Mahida
YAnand): Mr. Chairman, Sir,
the wmover of the Motion of
No-confidence, Shri Vajpayee, it
Appears, was mn a hurry to
bring this motion of no-confidence and
discuss the matter of Rajasthan while
the matter was hot. Under the circum-
stances the Opposition probably wan-
‘ted to talk it out. We have read the
reports in the Press that the trouble
started because of a very narrow ma-
jority in Rajasthan Assembly. Doubts
were expressed whether the Congress
was in g majority or the Opposition
was in a majority. We as laymen,
reading from Press reports or the sta-
tements of hon, Ministers were mnot
able to decide one way or the other.
They say the Governor was at fault
and he should have waited for some
time, I am quite sure if the opposi-
tion had the required majority they
wou'd have formed the Government.
On behalf of the Congress Party, I can
assure the Opposition that my party

tutional manner. Only 20 years back,
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learn that the members of the cppo-
sition are rallying behind the lesder-
ship of the princes. There is nothing
wrong in it, because the elected prin-
ces are also equally representatives of
the people. I am glad that what Sardar
Pate] foresaw is coming true and the
princes gre uniting and taking interest
in the affairs of the State.

Maharani Gayatri Devi made some
chal enging statements For instancs,
she mentioned that no Congres:man
can walk the streets of Jaipur, Well, I
am a Congressman and I am prepared
to walk the streets of Jalpur If any-
body wants to kill me, let them do so. -
1 am prepared to face the consequen-
ces I have been a Congressman for
the last 37 years.

Shri A. B. Vajpayee (Balrampur):
She was not holding out a physical
threat.

Shri Narendra Singh Mahida: I had
myself been in the opposition for three
years time before I joined the Con-
gress So, I have experience as an
opposition member also. I have re-
joined Congress because the opposition
has no goal except running for power.
Let me warn the members of the
opposition that those who run for
power shal’ not have power, They can
occupy chairs and they can rejoice at
the weakness of the Congress berause
of the factions in it. But they will not
be able to maintain power for long.
It is because of the factions in the
Congress that they are gaining ground.
But the Congress will survive so long
as true and honest Congressmen are
there. The number does not matter.
Even if there is only one honest Con-
gressman, as against 499909 999
others, if he has the courage of con-
viction which Mahatma Gandhi
taught, the party will survive. We are
meant to serve the people. It is we
that have trained the cpposition how
to come to power. We taught them how
democracv can function. It is only be
cause of the Congress partv's helief I
demorracy that the opposition parties
ere able toc defest the Congresy and
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come to power. Bo, let us agree on one
point, let democracy live, We are not
werried whether Congress is in power
or pot. We will not be sad if Con-
gress loses power in all States. But
we will have to function through de-
mocratic methods and lead the coun-
try to prosperity. I am not at all un-
happy in losing power in Madras,
Bihar, Kerala or other States. We will
not be sad if Congress loses power in
Rajasthan either. But we are deter-
mined to keep democracy alive. That
is the main thing. We as Congressmen
are keen to seé that the country fol-
lows democratic traditions.

I would request my Congress collea-
gues to restrain themselves and not
shout and disturb the opposition in
any way. My contention is that we, as
elders should restrain ourselves and
behave in a very dignified manner.
We should not be hostile. We must
tolerate the opposition, As Shri Bajaj
has rightly stated, this country needs a
strong opposition. We shall be only
too glad if one day a strong opposi-
tion party removes Congress from
power gnd takes up the reins of office.
We are prepared to sit on the other
side of the House. But the opposition
has to make that cha'lenge, not in this
House but through the ballot box If
you work hard, the masses will be
with you and we will not be sad at
all about it.

CGoming to the events in Rajasthan,
if the Congress party desires to cap-
ture power, it would not have allowed
the elections to come in the away.
They would have managed to have
army rule or dictatorship. But Con-
gress did not do it; it wanted to have
elections. If the Congress party has
no majority in the 1legis'ature in
Rajasthan, it will not accept office
there like in other States. But we
will have to follow the procedures
Iaid down in the Constitution.

I am in full sympathy with those
who are killed there. Let the Maha-
rani and the Rajasthan leaders con-
tribute money for distribution to the
deperidents of the deceased. I shall also
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contribute my humble share. We have

always witnessed it in thizs country

that whenever there is a struggle for

power the innocent men suffer. My

heart goes to those who have been

killed in Rajasthan. It is g sad inci-

dent.

Here 1 am not giving any sermon.
I am only giving my experience, We
should not rush for power, as most of
the people are doing. Service should
be the motto of the members. I have
been saying the same thing to the
members of my party also. While we
are in Delhi let us do some service, I
would invite the members of the oppo-
sition also to forget the party alhan-
ces and go to the jhuggies and jhom-
prees and do some service to the
down-trodden people. Let us clean
the streets and the huts and help those
people in every possible way. If any
member of the opposition invites me
to do that work, I will join him to-
morrow After all, the country can rise
high only by service; not by big
words or high ideals. We must put
into practice what we preach. As far
as I am concerned, I can assure the
opposition that I norma'ly speak less
and I always try to practice what T
preach I do not quarrel with them.
During the last five years they could
never have seen me shout in or doing
anything which is undignified or im-
proper '

We are all like brothers. I have
no quarrel with any parties here. We
must serve our nation and in the
service we are all united. Let wus
forget and forgive the little incidents
that we witness in the House. Let us
forget them and have close associa-
tion. After all, we wish well of this
country. Even the members of the
opposition wish well of the Congress.
Let the Congressmen, on their part,
mend their methods. They must unite
and remove corrupt people from their
midst Thev must be honest. I am
sorry that so many of the Congress-
men have n-~t rendered accounts of
their property to the party. I am one
of those who have regularly rendered’
accounts of the property and the bank-
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balance. 1 want the Congressmen to

"be always honest. We should not be
- ranning after majority at the expen-
se of honesty. Let us be only few;
it does not matter, I will not mind
if thousanq elections are lost gnd we
are in a minority. Yet, we should
be steadfast in our belief in honesty.
I know my friends too well. Every-
body is running for power. My class
of people have been 1n power for
thousand years in this country, But
I can boldly say that I never run
for any power. I am proud to re-
main a humble citizen of this coun-
try without any power.

So far as Congressmen are con-
cerned, they should keep service
before sell As long as the Congress
serveg the country, it will not suffer,

This no-confidence motion really
shows the Jack of confidence of the
opposition parties in themselves So,

being an humble, honest and straight-~

forward Congressman, 1 opposge this
no-confidence motion.

Shri 8. A, Dange (Bombay Cen-
tral South): Mr, Chairman, I rige 10
support the no confidence motion,
moved by, Shri Vajpayee on behalf
of the Communist Party. The reasons
for supporting such a motion, I
want to give later on, but the first
question that may legitimately be
asked 1s, this Ministry or this Coun-
cil of Ministers has been in its gadi
* only for the last 6 or 6 days and how
* can We of the opposition decide with-

in five daysthat they deserve no-con-
‘fidemce on our part or on the part
*of the country have they done in the

last five days something so that you
-can say that you have no confidence

in them. Well, to answer that ques-
ttion a few more things will have to
" be looked into,

"When the elections came, you
“know in what state the country was.
The question of food crisis was there,
starvetion wag there and unemplay-
ment was there, There was the Ques-
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ton of giving lJand 0 the
and housing to the poor
these questions were there
these questions were being tried to
resolved by the Congress Party, which
was in power on the eve of the
elections, by means of ordinances,
arrests, firings ang by denying the
demands of the people. With that
framework behind them they entered
the electioms,

1
TER

We, of the Opposition parties, cer-
certain
essentials of programme had at least
one approach, that the Congress
after its 19 yearg of rule has ceased
to have the confidence of the people
and should be defeated at the polls
and that a democratic government
be institufeq in its place. This single
programme—each party had its own
elaborate programme and more or
less gl] the Opposition parties had
one—that this 19 years’ despotism,
which in between may have been
right or wrong on smaller matters
but which on the whole on general
policies vas wrong, should be re-
moved.

With this we went into the elections
and they did not expect that they
would be dethroneg from so many
areas, More or less three Indians
out of fivs have gone out of the orbit
of Congress power. In these plec-
tions, just as in the previoug elec-
tions, 1t is found that they did not
get the muajority of the votes in the
country. So, ipso ‘facto, by the
judgment of the people, they are a
minority and if there hay been &
rule of proportional representation
in this House, the Congress would
not have been in the majority. The
very fact that
majority of the votes in the country
is enough to justify our vote of no-
confidence in them on the very frst
day, let glone after five

days.
That apart, five days had
dope in

passedd
and what had they thesa five
days? Somsbody will my, *“Whet

.
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can we 4o in five days?” But what
had they done in five hours after
they were sworn in?! The first step
“that they took was to establigh Pre-
gident’s rule in Rajasthan, Could
they not think of any other measure?
‘Coulgd they not think of the problems
of the people? Varioug ordinances
and other things were there which
had to be amended and something
more had to be done, Why within
five hours had the Rajasthan Assem-
by to be suspended” Because there
was danger to law ang order!

My hon friend, Shri Manoharan,
-who spoke, here pointed out that two
years back there wag danger to law
and order in Tamilnad but no Pre-
sident's rule was established, When
‘the UP civil servants went on strike
for a whole month and there was
absolutely no law, no order, no
.government in UP—nothing except
Congress factions fighting against
each other—why ~was President's
rule not establisheq in UP at that
time When there was famine and
trouble in Bihar and when Shri K
‘B. Sshay proved to be completely in-
competent to rule even for one day,
‘why was President's rule pot estab-

Tished 1n  Bihar* Why was
President’'s rule not established
in Bengal when Shri P. C

Sen's bankruptcy was declared to
‘the world? Why was it established
within five hours by a Central Minis-
try coming into power, in a State
‘where a very learneq Governor could

than 89, who debbles in astronomical
mathematics and cannot determine
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the 20th March, They were so con-
fident. And op the 13th March, after
this Council of Ministers waz sworn
in they advised the young man,
“You do not know, when the Assem-
bly meets your 80 or #3 will not re-
main and there will be trouble”
And if there is trouble in Rajasthan,
something else was brewing,

It was not only Rajasthan that was
the aim of the Council of Ministers.
The aim was Uttar Pradesh, Uttar
Pradesh was on the brink of losing its
Congress rule. If Rajasthan had been
captured by thal majority and had
established 1ts Opposition ministry,
Shr1 C B Gupta would never have
been called to the power in Uttar Pra-
desh. And if Uttar Pradesh is lost to
the Congress, and along with Bihar, it
goes out of their hands, their empire
ig finished 1n India for ever. That is
the thing So, they were guarding the
monopoly of power in Uttar Pradesh by
hitting at Rajasthan, apart from what
other thing they may have had in mind,
It was a tactical, well calculated move;
hold the morale, stop Rajasthap and
enable Shri C B Gupta and others to
buy over or do something in order to
capture the biggest State in India,
Uttar Pradesh. So, they did this with-
in five hours,

They did not think of ending the
Emergency. Five days after, the Home
Minister can come and say ‘that on 1st
July, three months later, he will end
the emergency. Why not within six
hours of resuming power, please? Why
should it continug for thres months?
They want to sea for three months;
they want to see for three months in
how many States they still are going
to lose and if they loge more 'the emer.
gency will end on the Ist July but
President’s rule in the whole country
will come. We know it. I want the
House and the people of this country
that the sinister forces sitting in the
Council of Ministers are not innocent
gentlemen loyal to a certain pro-
gramme which they put forward in
the elections. Why three months more
for the Emergency to end?
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And thep also it will remain in cer-
tain areas. What special areas? Tri-
bals. You cannot trust the Tribal
mreas 10 manage their own affairs, to be
ingide the country and to manage the
whole of the affairs of the country in
partnership with you and others and
80 on! Those areas gre selected for
special treatment of an emergency rule
while the whole of the country will be
rid of that emergency.

My hon, friend, Mr, Bajaj who argu-
ed about the Constitution, may say
that even when Parliament is dismissed
and President’s rule is imposed in the
whole couniry, it is a democracy. Won-
derful democracy this according to the
definition of the Congress leadership,
.that President’s rule is also a vart of
the democratie set-up!

I need not go into the details of the
Rajasthan affairs, but I want to ask
why within five hours of being sworn
in, they took this sinister move. 1In
order to guard their ministeries frum
toppling down in other places or in
order to help their ministries being
formed in other places? Otherwise, the
facts have been given by Shrimati
Gayalri Devi. I do not know why I
should always mention the titles as
many Congressmen have been doing,
Maharaja So-and-so, Maharani Gayatri
Devi and so on. I have no objection to
her remaining a maharani if she be-
comes a democratic maharani at some
time. In any case, I am objecting to
the Congress telling me that we in
Rajasthan, as g Communist Par:y, cast
our vote in the company of the maha-
rajas. If they can play tactics, we of
the Communist Party also can play
tactics. We are opposed to maharajas
and maharanis They have been re-
tained by the Congress Party, not by
us. All the palaces in Jaipur are left
there and rented by the Congress Mini-
stry for holding the meetings of the
Legislative Assembly, not by us. 1
need not detail all these things; they
know it very well, So, why throw it
at us? Are you prepared to fight the
maharajas’ privileges, confiscate their
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fands and it the maharajas have blos-
somed into monopolists and industriale
ists, deal with them ag industrialists
and wipe out their privileges?

Why was Maharawal Lakshman
Singh released from police custody
when the other peasants, workers, mid.
dle-class people and traders were held
in prison? Because there is a rule thag
a prince, if he ig arrested, cannot be
put up before a magistrate—he has to
be put up within 24 hours—without ths
permission of the Central Government
and the Central Government did not
dare give the permission to the police
in Jaipur to put up the Maharawal be-
fore a magistrate or put the Maharawal
in a lock-up for more than 24 hours.
Yoy are telling me that we arc sup-
porting maharajas. You are doing it
when the fight is going on Please do
not throw that challenge at us. We
know when to ba with whom and for
what purpose because our nltimate aim
is the democratic Republic of India to
prosper and to herald socialism. If
in that process we have to align with
some people, in order to throw away
your rule......

Shri Dhuleshwar Meena (Udaipur):
On a point of order,

Shri S. A. Dange: 1 wil give place
to you, 1if you like

Shri Dhuleshwar Meena: Your mem-
ber iz also with the Oppusition.

Shri S. A, Dange: He is in the block,
I am plaving tactics. ......

An hon, Member: He ha< not under-
stood 1it. '

Shri S. A. Dange: 1 am sorry; that
is not my fault I cannot speak in
Hindi as others do because I belong to
Maharashtra and Marathi cannot be
spoken unless 1 give prior translation
of what 1 will speak, which 1 do not
know myself. Such a wonderful rule
of democracy is there. I cannot help
you.

g% srofm wxew: oo fedr
gt omd § | AR wrew gl s
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Shri S. A. Dange: The first thing
that the Council of Ministers did was a
blcw to democracy. They sheuld can-
cel it now. Since they wanted to call
the Assembly on 20*h, th> 20th has
come and 'et them call tha Assembly
soon and let the President’s. rule be
lifted and the things squared up. May
be they win; may be, We win. We
l1hall see, Thew have not dﬂ’ln this. In

the fir ¢ six b~urs, they tonk tha most
und:mocratic step in the State and,
ther~fore, I support the Motion of No-
Confidence that is moved hera.

The second point tha I want to make is
¥ is. It is said thal we should have given
them ‘time to prov2 themselves bzcauce
they have come only now. What isth 2 to
prove themselves? Lock at the Mouncil nf
Mirnisters. Does it talees five days or five
months or one year mor to know what
they will do? Thev will exactly do what
thev did ba-fore because the leadership
in the Con-gress Party remains exactly
what it was. What was it?

Take, for instance, davaluation, Who
imposed it on the country® Then, there
was food” crisis. Who imposed it on the
country. The lack of land re-forms was
responsible for the failure of food
production in the country and P.L, 480
was responsible for discourag-ing the
peasants from producing food in 'this
country. They would rather pav dollars
to the Americang than money to the
peasants. Then, on the eve of clections,
everybodv started be-ing progressive
saying, “We will now abolish the land
revenue.” Evervbody star‘ed lifting land
revenue from 'the p-asants’ head on the
eve of elections. Why did not yvou think
befcre? For five years, you were there
and the food production was falling. You
did not do it earlier,

Now, take first the Prims Minister. In
her first broadcast which ghe makes,
when she comes on the gaddi, is there a
ringing call for the mobilisation of the
people and the national resources, for
the satisfaction of the demands of our
working class, the peasantry, in
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order that they put their shoulders to
the wheel of production and lift the
country out of the crisis? Is 'there a
ringing call in her broadcast to destroy
those 75 monoply nouses which are
ruining the economy of this country?
Is thrre a ringing call to take away the
menopoly of poewer from five big banks
which we know are the source of
black-market power and underground
finance in the country? Is there a
ringing call in th= first broadeas; of our
new Prime Minister whom we knew
for the last one year we had hoped
that there would be new blood and a
new policy—for a new policy? We
were told in 'the press that she was
chasing for 3 new lead-rsh:p and what
she got by her side was the same old
rotten leadership again. What was
there in her brozdcast? I do not want
to go into nccklaces and all that 1
would rather pay atiention to the hea’
and the content of the head rather tha»
to the necklace which is worn hy that
hrad. I am not bothered about that.
Wha't was there in the broadcast? A
big zero.

Then comes thie Deputy Prime Mini-
ster in-charge of Finance What can I
expset from him? When he was the
Finance Minister, he impused on the
country e highest taxes on wage
goods, goods consumed by the normal,
ordinary peop!~ He was such a won-
derful, expart Finance Mimis'er. When
he imposed taxz2s on tea and when the
priccs of tea rese, he zaid, ““I am not
responsible,” Why? Because, he said,
he imposed only 1 nP on 12 cups of
tea, Itis wonderful economic. Idonot
know how he worked it out. How
can a3 hotel keeper not charge 11 cus-
tomers old price and charge only the
12th customer 1 extra paisa because the
Financee Minister increas~d onlvy 1 nP
on 12 cups? This was the Finance
Minister we had before. He ruined the
economy of ths country. He got a
respite and now he comes forward as
a new-comer who is not responsible for
what happened before, sinc~ he was
guillotined under the Kamaraj Plan.
But we cannot forget his
past; we cannot forget his
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taxation policy. The moment
his name was announctd, all the gold-
smiths started trembling in India and
all the smugglers are enjoying the
whole joke, We had told them before
that all their Gold Contrel rules will
only inerease smuggling and raise the
price of gold and that it will not stop
smuggling. All the gold that was seiz-
ed from one hoarder in Rajasthan
under Mr. Sukhadia’s own rule and
kept in custody had have disappared
from ihe hands of the police  That
itself is a proof of the complete failure
on the part of the Finance Minister in
his past period and it will be a failure

in future too. Therefore, I say. “No
confidencs in you.”
Take another Minister the Home

Minister, who is personslly responsible
for the Rajasthan affair- .it is said that
it is a Cabinet decision; I cannot say
much about it—he has a reputation of
being a question-mark He js an
enigma to his own countr+ and to his
own party What is he? How can you
have confidence in a great person who
is himself 5 great question-mark and
a great enigma? I think, he will re-
solve that question-mark to the «atis-
faction of the people. But when he 1s
there with the question-mark, 1 can-
not have confidence in him How can
I confide in him? (Interrup.ion) The
Council of Ministers iz a Council of
serious »»mle

Now, take the one Minister who went
to0 America and advised them about
back-seal driving and about India be-
Ing ripe for some fertilisation Tha.
back-gseat driver is now put to the
fromt seat and is made the Minister in-
charge of Pciroleuym and Fertilisers
What he iz going to fertilise I do not
know, But about Petroleum, I know
it. After 15 vears of our effort, we
have develop-d the petroleum industrv
to which all the monopolies of America
and Britain objected and after raising
it up, we find that the offshore drilling
and the best bil places arp going to be
sold to the American monopolies.
Will the Petroleum Minister resist that
pressure? He did not resist it when he
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was in the Planning Commission; he
could not resist it when he went to
America and he could not resist it
wh n he came back. Can I have confi-
dence in Mr, Ashok Mehtn; at one time
a greai socialist, another time a back-
seat-drive; and third time a front seat
Minister in-charge of Petroleum and
Fertilisers? Can such a bunch of peo-
ple, such a Council of Ministers, inspire
confidence in them? No, Sir Thelr
whole past belies their programme.
They have a programme. Some people
say. they have a socialist programme.
Where 1s socialism? Th re e 75
monopoly houses and Rs, 3,000 crores
with only five bank= Is that the mani.
festo of the Congre=<s socialism? Since
you do not agree to change it, since in
the first five days, you have not even
1ssued one ordinance 1ic cherk the
strings of monopoly power and of
banks, since 1n the first five days you
have not conferred anv henefit on the
masses, sinte 1n the first iive days my
fri-nd, the Labour Mimister, hay not
even agreed to restore the bonuses
that were due to the worhirs and has
no. cared to stop the one day closures
affecting 700,000 workers in'the ox-
tile mills—the textile workers are suf-
fering, the p-asanis are suffering; the
traders are suffering—ihey have no
eyes for all that, how can I have any
confidence in them” The only thing
they can see 15, how the Congress must
possess Rajasthan, must possess Uttar
Pradesh and must poss s; Bihar Tt
13 not we who are hankermng ¢ ter
power It i: they who are t-ying to
cling to powcr which is nn longer with
them, The comstitutional dictator * p
that they exercised before the elections
is out to be destroyed by a constitu-
tional revolution. If they want a
constituional democracy and a com-
stitutional revolution, then in that
case, I would advise them to do these
jobs during this period.

15 hrs.

Let me not refer to history which is
all forgotten, but her, some of us are
in the days when the first revoll
against the Bourbons was started, and
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a flood of people had gathered at the
Plag d» I3 concorde in Paris; they did
not ask for promises; they did not ask
for pledges; they did not ask for vows,
but they said ‘Down with the Bour-
bons; those who care sign the pledge’
And at La Concorde Court, there were
certain landlords, there were cerioin
princes, there were certain capitalists,
ang the wonderful workers and peas-
ants, but all signed together, And
when the king ran away, they said ‘No’
to themonarchy and handed it *To the
lamp-post and the goillotine’. ‘Then,
th, princes ran awav and the Jandlords
ran away. When the revoluticn came
on th: sireets because it could not be
confined to the Consiitnent Assembly,
the revolution marched forward, If
my hon friends opposite do not wanl
that march forward to the guillotine on
the sire~ts here, I woiild request them
for God's sake, to clean up the whole
thing, to institule a new policy and
within the next seven days to fssue
new ordinances destroymng the mono-
polists who are silting behind them and
mak'rg them even quarrel; mind you,
they are making them even to quarrel:
w-~ have had the unscemly quarrel of
a Deputy and the Chief, the one de
jure and the other de facto. All thisis
ruining “he countrv. It 1s not only we
on this side who are fighting this. But
th-y have also got to fight this. I am
not waiting for 25 of them to walk
over to my side and give us a majority
as someon,e said. No, 1 am not asking
for that, because when 1t comes to
that, some 30 or 8o from this side might
walk over to that sid~; I quite do not
know. But in anv case, we shnll try
to prevent that possibility. 1 do not
want just to crack their power with the
aid of 25 or 30 pecple waking over, but
T want to crack their policies; I want
to crack tha monopolists; 1 want fo
grack the banks: I want to crack all
this superstructure that they have built
up in 19 vears and make wav for the
peasants and ‘the workers, and re-im-
pose those good Yaws which we had
passed and which had been dethroned

by certain judgments such as those re-
lating to bonus, minimum wages and
80 om,
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1 want them not to impose taxes on
the consumer goods of the people. I
want them to reduce taxation and not
1esort to the bogus planning which has
been placed before us bv the Planning
Commission. I want the Council of
Ministers o do all this. If they could
have done that, it would have infused
confidence in the peopls in the very
first filve days But in view of their
past tradition, in view of their past
policy, in view of their past personal
careers—] do not mean ‘private’, hut I
meant carcers in the public sphere—
they are such that 1 cannot expect a
change; 1 cannot expect the revolu-
tionary change which has been de-
mandged by the people 1 do not want
to go into the constitutional quagmires
here and there or the provisions here
and there, But in the three or four
or six States where we are in power,
we are trying to give a paralle! picture
and we hope we shall succeed; I say
that we are hoping because at the
Centre sit these gentlemen who can
play all sortg of tricks; in fact. it is
not merely that, but I am afraid that
down below there are the 75 monopol-
ists who are going to create a crisis in
production and put it on our heads and
say that it is these fellows in Bengal
and Bihar who are creating the erisis
in production. I know that the banks
and the blackmarketeers are inciting
revolts of a wrong kind; T know that
there would be revolts of a right kind
which we are also going to launch, But
these revolts of a wrong kind will be
azainst the countrv’s economv  But
revolts of our kind will be against the
monopolists. When faced with these
revolts, where will my hon, friends
opps™e stand? I want that answer
from them because on that answer will
depend mv answer. Their answer, in
wview of their past tradition will be
that they will stand with tradition and
they will stand with the 75 monopol-
ists; they will stand with the bankers
and they will stand with all those
people; they will cling to the old thing
wherens we want ‘to destroy the old
thing,

Motion

I swpport the maotion of
no-confidénce in this Council of M-
sters,
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Thé Minister of Home Affairs (Shri
Y. B, Chavan): I cannot claim that
1 have hesrd all the speeches, but
certainly I have heard the most im-
portant speeches in this debate...

8hri 8. M. Banerjee (Kanpur): It
is an aspersion on the Members.
Every Member's speech is an impor-
tant one,

Shri Y. B, Chavan: Noi neccessanly;
! was only referring to my presence
in the House because I had to be 1n
the other House glso for some time,
My hon. friend did not allow me to
complete my sentence; I was going
to gay that even though I had not
heard the speeches of the other Mem-
bers I had certainy got the important
points that they had made..

Some of the Members naturajly

confined themselves to the
specific issue on which this no-
confidence-motion is based.  Others

naturally tried to cover general is.ues
and they made the attack a little
more comprehensive, But I would
certainly like, to begin with, to con-
fine myself to the Rajasthan issue it-
self, in respect of which Shri Vaj-
payee had decided to move this no-
eonfidence meotion.

I woulg like to state the facts as
they are about this Rajasthan affair,
Some Members have tried to make
out that this was the first act of this
new democratic government, Yes, 1t
is one of the major acts after the
Counci) of Ministers was sworn in,
But any government has to perform
its duty even though it is a sad duty,
And a Proclamation of this type had
to be agreed to and had to be issued
a3 a duty. though it was a sad duty.
1 would like to make the position
very clear at the putset that it was
not 5 pleasant choice. But really
speaking, there was no other choice.

Ard when I make this statement,
eertainly I shall have to state the
Sacts and point out how thy whole
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thing had developed. It iy muth
better to see this decislon jn the con-
text of the eventg that leq to it.
One of the Members has gsked why
it is that the Governor had waited for
so many days after the announcement
of the resuits of the elections on the
25th or the 28th February, Natu-
rally, the Governor had to wait till
the 28th February, when the previous
Assembly had to be dissolved. It
was only on the 28th February that
the previoug Government resigned
and it was only after the resignation
and after the dissolution of the old
Assembly that the Governor could
start the process of forming & new
guvernment,

If we look to the results—this quces-
tion of grithmetic that ig raised very
often, namely 89 versus 83 s very
mteresting certainly, but—the picture
of the election results as it has emer-
£ed makes it very clear that no poli-
ticul party had absolute majority as
a result of the e'ections, That fact
has t0 bhe conceded because it is a
fact. Whether onc likes 1t or net, it
is a fact. Some people have tried to
inlerpret it as a defeat of the Con-
gress. 1! it js a defeat of the Con-
gress, certainly the Congress will
accept it as a defeat, In many other
States where the Congoess wasg de-
feated in the sense that tha other
parties had a majority. we certainly
accepted the defeat, But in the case
of Rajasthan, it is difficult to accept
that the Congress was dJefeated in
that sense, because every uther poli-
tical party was equally defeatey and
badly defeated too. If we look at
the figures of the number of people
elected, no party can say that it had
a majonty, neither the Swatantrs
Party nor the Jan Sangh nor even
the Communist Part, because they
had only one solitary Member elected
to the State Assembly,

f:hﬂs-ﬂ Dange: Who decided the
ate.

Shri ¥, B. Chavan: He Is certainly
capable of meking such feats. There
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is no doubt about it That really
.panngmlmmztheexhtence
of only one Member can be construed
ss & majority, Shri §. A Dange
alone can do that, ang nobody else
can do that, .

What is the significance of this? We
have to consider one thing that the
Governor or any person placed in
that position had to take an objective
view of the picture that was emerg-
ing. If there was a pre-existing
coalition—I am geliberately saying
this—before the elections, if any oarty
or group of parties had decided to
form a United Front, that is under-
standable, 1t is an asccepteq political
device, If it had collectively a
majority, 1 cap understand t. On
that besis also, the pre-existing coal-
tion, 1n whatever form it might have
existed in Rajasthan, hag no majo-
ity after the elections Their (otal
strength came to 80,

It was eloguently argueq that the
Independents had defeateq the Con-
gress | am not prepareg to accept
that because it was not the Congress
alone that the Independents defea-
ted; it was the Swatantra hnd Jan
Sangh as well. They had defeated other
political parties also, not the Con-
gress alone, Therefore, one cannot
morally claim that the Independents
should sit with the anti-Congress
group. They certainly represent
their people. In the election results,
they had defeateq all the political
parties in the State. Therefore, one
cannot say that they haa a natural
political claim to sit only agalnst the
Congress. Naturally, they had to be
ireated as individuals, to that extent
representativeg of their people who
«lected them. Certainly it is their
right,

The position after the election was
that one party had 89 members ynd
the other group of parties had a total
strength of 80. Then there Were
these Independents. That was the
picture presenteq to the Governor, He
had to mike up hi= mind. Naturai-
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ly, the Governor calleq the other
leaders. He had discussiong with
themn. He had discussions with the
Congress leaders. Possibly he tried
to have information about the other
people also. In the statement that he
has made—I gm only making use of
the statement that he has made at
the press conference that he held on
the 4th March , . ,

Y ayer fog (gEd) c AQ
AT WTE ATET § | WU 1A |Far
g f& we g welt X T qEeg
¥ 1 w7y 9@ IR qg qw fean fe
g geerr frdw &1 W
o Irirae Frads & ot faw
nafr FY g ¥ e ey
TRV i F Tohw @i e
&Y s @ W =19 e favdw
21 Tifeczgma & 37 w1 of aedw way
AT g7 W 9A &7 Irweq@
¥wm@om Fr g @ 7 W) gara cwY
2 92 wamm &, Fd e 3, oo regfa
Wt frdef §, ot gart a3AT w@ew Wt
g FgA BT w1 7F & I mea I
e fras &7

Mr. Chalrman: There is no point of

order.

Shri P. K. Deo: Is it not a fact
that Independents were counteg ia
assessing majority in UP?

Shri Y. B Chavan: At the present
moment, I am discussing Rajasthan
because thal question has been raised.

Shri P. K. Deo: Different standards
apply at different places?

Shri ¥. B, Chavan: If we have to
discuss UP, we are certainly pre-
pareg to do that. But now he muat
listen to me.

Shri 8. M. Banerjee: During the
discussion. we mentioned ahout UP.
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Bbry ¥. B, Chavan: I am going in
deal in my reply with points which
1 choose.

I was referring to the press con-
ference that the Governor helg on
the 4th in which he has explained
his approach to the problem, Here
we must see in what position the
Governor was, what hig constitu-
tiona] right was and in what way he
was exercising it. It is much better
that we consider this very delicate
constitutional issue, One should not
merely look at it from the party point
of view. I would certainly like to
assure this hon. House that this Gov-
ernment has looked at this guestion
not from the party point of view at all,
but only from the point of view
of constitutional properiety. 1 will
explain how we have done that.

Here the Governor was exercising
his individual judgment, This is the
only occasion he coulg do so. Other-
wise, in other cases, in the mnormal
functioning, he hag to act vr the
advice of the Council of Ministers
But here one Government was out:
the other government was in the pro-
cess of coming into existence. It wa;
the process of the birth of a new
government on the basig of the elec-
tion results, He has expressed his
view that it was very difficult for
him to accept the Independents as a
reliable factor in calculating the
strength of the government.

8hri N. C. Chatterjee: May I ask if
the Independent Members had not sent
their consent in writing that they are
going to join the Samyukta Dal, the
Opposition bloe?

Shri X. B. Chavan: That is exactly
what I am coming to. In his press con.
ference, he had mentioned about the
flexible loyalties of these memberg be-
cause he found that one name was
mentiond on this side as well as on the
other side. In view of these claims and
counter-claims about the Indepen-
dents, who were supposed to be re-
presentatives of the people, it was
difficult for the Governor to go by
their number in this particular matter.
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Shrlx.mﬁnlnm'l‘lntmnm
of his business.

Shri Y. B. Chavan: Let me have my
say. I cannot say whether I can com-
vince him. if he hag an open mind,
possibly 1 can.

Shri K. Manoharan: We have an
open mind

Shri Y. B. Chavan: I am glad to hear
that.

15.18 hrs.

[Mr. Seraker in the Chair)

The main point is that naturilly he
had to go by certain factual position
before him. When he had decided not
to go by the number of Independents,
the only thing he could do was to go
by the largest party returned.

T ig not for the first time that this
has happenced. He has made a refer-
ence to a precedent, the precedent of
Marlcos where Shri la,agona’achari
wus nyiied to form the Government.

An hon, Member: Do they remember
that?

Shri Y. B. Chava~: ['us-ibly they
may remember it is a fot that which
rannat be disputed,

Thi; is the position he tovk One
may agrec with it or one may not. I
can see that some mcinkers here may
possibly lake a different view. If some
of them were Gove '’ s, z0s<ibly they
might have taken a different view.
That ig guite possible. But the question
is: are we going to accept the judg-
ment of the Governor In thig caze or
not? That is the main question before
us Only because it is not acceptable to
you, you are not going to accept it?
Tt is here that demoecracy comes in
danger. See the constitutiona] posi-
tion. This is the delicate fulerum on
which parliamentary democracy func-
tions. Here is a Person functioning as
head of a State in the process of the
birth of a neyw government, He bhas to
make a certain judgment, It iz quite
possible that that judgment may be
incorrect.
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She{ Surendranath Dwivedy: It was
a perverse judgment,

Shrli X. B, Chavan: That is a per-
verse remark, if I can use that word.

Shri Surendranath Dwivedy: You
will know how it is perverse,

Shri ¥, B. Chavan: I am conceding
that possibly it may be an incorrect
judgment But the Constitution itself
hag provided the corrective,

Shri K. Manoharan: If the Gov-
ernor’s decision is incorrect, who ig to
correct it?

Shri ¥. B, Chavan: I am coming to
that. The Constitution itself hag pro-
vided for it. That is what happens in
a parliamentary democracy.

Shri Jyotirmoy Basu (Diamond
Harbuur;: You have a dictator in the
State,

Shri ¥, B, Chavan: If thc wrong
person was called upon to form the
Gouvernment, the very next day he has
to face the legisalure. Only because
the G wernor had called somebody and
only because he has become the Chief
Minister and only becausc he has
formed a Council of Ministers, he does
not continue to be Chief Minister. He
has to face the House and he bas to
prove that he commands the majorily.

Sbri Vasudevan Nalr: A theoretical
argument

Shri Y. B. Chavan: Therefore, it is
incumbent on the Governor, while
making a selection of the perscn on
whom he is going to call to become the
Chief Minister, to see that he ig likely
to command the majority of the House.
it was on that basis that he asked the
leader of the largest party in the legis-
lature to form the Government. The
whole trouble started on this thing,
when the Governor took this accord-
ing to me an objective, decision.

Shri K. Manoharan: Objectionable
dechion.
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Shri ¥, B. Chavan: According to
you, not according fo me.

I think all the lovers of democracy
must learn one thing. 1n this process,
if thore was a mus.ake, there was a
constitutional remedy, it was the duty
of those who are interested in the
formation of responsible governments
and of running the Constitution in a
proper spirit, to accept the judgment
of the Governor,

Shri S. M, Banerjee: Of an irrespon-
sible Governor.

Shri ¥Y. B Chavan: ..., force the
Governmen{ to go and face the legis-
lature.

Shri Piloo Mody: Was this judgment
independent of the Centre?

Shri ¥. B. Chavan: 1t is in this con-
text that 1 am mentioning ceriain 1acts.
Immediately afler this decision of the
Government, all parties combinea, not
to form a Government, but to stort an
amtatton A sangarsh samiti was
formed.

N WEweE  (Far. W)
A% § T AW 9Eq T FIH T 477
W&?F 98 1 ?

Shri Y. B. Chavan: They wanted 1o
know what had happened, What has
happened between the 4th March ana
12th March iz very material ana js
very relevant. A Sangarsh samiti was
formed, not to run a constitutional
government, but to creale conditions,
to create scenes, to create disturbances.

Shri P. N. Solanki (Kaira): To fight
injustice.

Shri ¥. B. Chavan: It might not
have been their intention probably, 1
quite concede that, the leaders of the
group; may not have had the intention,
possibly they wanted o have a peace-
ful demonstration, which ig their right,
but & person who is not a member of
the legislature, a Person who a fe™
weeks ago did not belong to any other
political party, who really sprakif
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was a Congressman, a very wel
known persun, Kumbha Ram Arya,
was asked to lead the sangarsh samits
and the whole thing started drifting
onwards.

it wag after this demonstration
started that section 144 was imposed.
These people decided to break section
144, A big procession of 10,000 persons
wag led by the leaders. At one stage
there was a talk with the police, the
leaders said they did not want mass
breach of the order, but there would
be some sort of symbolic action. Four
or five of them offered themselves and
they were arrested, bug by symbolic
arrest things do not stop. When the
people's minds are inflamed by
speeches, by slogans, by every type
of instigation, and conditions of dis-
turbance staited giowing in the city
of Jaipur

Shri S. M Banerjce: The Governor
15 solely responsible

Shri ¥. B Chavan: We saw a 1ather
difficult gituation coming I personally
saw that 1t was a dangerous thing
which would lead to an uncalled for
political situation also. On the 6th and
7th T had some discussions, I invited
some leaders to come and have a dis-
cussion with me in Delln I would like
to explain what is our intention
our attitude in this matter, berause
the attempt of the no-confidence mo-
tion 15 to prove that we wanted t1 kall
responsible government. On the con-
trary, we made all efforts to see that
a responsible government was formed
in Rajasthan

I wag very grateful to Maharan:
Gayatrl Devi whom 1 invited for dis-
cussjons. She came, and at that very
time, another event had taken place
Some of the leaders of the Opposition
from the Lok Sabha had called on the
President, and they had pointed out
that this type of trouble was starting
thern, s0 It way murh better that some
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way wag found out The
sugrested to them that it was much
better that the Assembly was called
earlier. The moment I heard about &
I had consultations with the Chief
Minister of Rajasthan and the Gov-
ernor also, and 1 wanted to know
whether they would be wilhng t{o
advance the date of the meeting of the
legislature The next morning I met
Maharani Gayatri Devi, who is an
hon Member of this House, and sug-
gested to her that, instead of starting
this type of campaign on the streets
of Jawur and other cities of Rajas~
than, it was much better that we creat~
ed conditions conducive to a peaceful
runming of givernment and peaceful
holding of the mceting of the legisla-
ture, I told her that the Government
of Rajasthan was wilhng to advance
the meeting of the legislatuie Crigi-
nally it was supposed to be held on
21st March, they agreed to advance it
tn the 14th March When I suggested
this Maharam Gayatr: Devi made a
counter proposal. She said this could
be done, the situation i1n Jaipur could
be controlled. but 1t was necessarv that
section 144 should be withdrawn I
said 1n the prevailing conditiong it was
rather difficult to consider the surges-
tion, but if she wus going to help, to
go round and persuade people to give
up this type of activity, certamnly I
would make this suggestion to the
Chief Minister of Rajasthan Imme-
diately T talked to the Chief Minister
nf Rajasthan and asked him whether
he would consider the withdrawal of
section 144 [ must say it wag a rather
difftcuit decision for him, because in
the disturbed conditiong to withdraw
section 144 wag a difficult decision,
but looking to this possibility that this
was going to facilitate norma) condi-
tions in Rajasthan and was gning to
facilitate the holding the legislature’s
meeting earlier. he took that risk still,

As to what has happened afterwards
[ do not want to go into detall, because
that is a matter for the judiclal jnquiry
to go into, because what happened &
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about the firing ete. So, I do not want
0 touch those particular facts.

1 have mentioned all these facts to
«how that there was no question of
defeating democracy. Thore was no
question of depriving the Opposition
partties of thewr right of forrung a
government. If at all they wanted to
have a show-down, if I can uce that
phrase in a constitutional sense, it is
beiter to have a show down on the
floor of the House instend of having
that oo the streets of Jaipur, That
shows the attitude of the man. He was
certainly exercised because ot the
rioting, because of the firing etc, but
he st Il persisted in resorting tn the
right tvpe of mrasure.

Unfortunately  tle stary did not
stop there I wa. asked manv times
during the course nf the speeches what
happened after 7th March Tt was all
quiet, it was all guiet in the sense
that there were no disturbances but
there were no disurbances |ecause
afterwards strict curfew wag im»osed
and even the army had to b. called
into the city of Jmpur But what ac
the activity of the oppomition, «wme o1
the opposition leaders, 1 am not say-
ing all the opposition leaders? Wal.
posters were distributed all over the
city that if at any time this wre‘ched
Sukhadia Gvernment was swoin 1
they would see how i1t was being
sworn in. Telegrams were sent to
different places for processions, the
type of speeches that were made giv-
ing all sorts of threatc and creating a
condition which would make 1t im-
possible for any legislature to meet
peacefully or any responsible govern-
ment to function peacefully—all this
is the backgroung in which Mr,
Bukhadia decided on the 12th March,
and he wrote to the Governor that
he still thought that he commanded
the mbjority—somebody can dispute
that point, 1 am only mentioning a
fact—but he did not want to take the
responsibility of forming the govern-

ment, because some pecPls were de-
tambed to create disturbance, and
Ne &4 not want the lives of the poor
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people sacrificed in thig way. It was
much better that he did not take the
responsibility of forming the govern-
ment, and he wrote to the Governor
declining not the offer but refuming
to form the government, though he
considered that he was in a majority,
(Interruptions)

That only shows your dislike of
Sukhadia, but that doeg not prove
your point

Again the issue comes; what was
the alternative before the Governor?
to the Governor's judg-
ment, Mr. Sukhadia wag the right
person to form the Government; he
sent an invitation to him to form the
Government and Mr. Sukhadia in turn
wrote him that he commanded a
majority but that he did not want to
take tne responsibility of forming the
Government because of certain hap-
pemings there It was naturally the
duty of the Governor to .ake intv
consideration what happened after the
4th March Under those circum-
stances he felt that to invite the uppo-
sition leaders to form the Invern-
ment would be putting a sort of a
premium on violence in those disturb-
ed conditions he felt it better to
allow the conditions to meutralize. I
would like to assure hon. Member
Mr. Dange that it was not tv -uppress
anything; it was only with a view to
neutralising the situation that the
Governor was forced to take certain
derisions. The only other aliterna-
tive before the Governor was to ask
the Opposition to form a Government,
which he thought would be unwise,
So, he made a recommendation to the
Government which reached us on the
13th just before we were being
sworn in; his view was that Mr,
Sukhadia was unable to form the
Government which reached us on the
to take the responsibility of forming
a Government. The Governor said
that under those circumstances he
could mot in all conscience ask the
Opposition parties to form the Gov-
ernment,

M&lm Has he u con-
science?
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Shrl ¥, B. Chavan: If you have a
conscience, he has Now, In those

glrcumnstances, what was to be done?
The legulature was to be convened
the next day but it could not be, be-
cause there wag no Government The
alternatives befole us were either to
disgolve the assembly or suspengd it
and create conditiong so that ulti-
mately responsible Government might
be restored That 15 the background
of the decision which the Govern-
ment took It was a sad aud diffi-
cult decision but it was a duty for
the Government to take such a deci-
sion I have no doubt in my mmd
that even if Mr Dange was sitting on
this side and if he had the same faith
in democracy that 1 had, nd if he
had the same loyalty to the Consti-
tution that I had he would have
taken the same decision

Shri S. A. Dange 1 would have
dismissed the Governor

Shm ¥ B Chavan: That 1s why I
put an ‘If—if he had the same
loyalty to the Constitution as I n3d
Unfortunately you have not got the

same loyalty

Shri 8 A Dange: The Constitution
does not prevent the removal of a
Governor who 1s 1ncompetent

‘Shri Y. B Chavan: Only because
be took a decision not to your likung
you consider hon incompetent That
18 a very arbitrary way of judging
very important functionaties under
the Constitution, you cannot think of
them so lightly

$hri S, A. Dange: The Home Miris-
ter should remember that Dr Sam-
pudananand was made a Governor
after he proved his mcompetence in
oP

Shri ¥ B. Chavan: Mr Dange may
well wpeak of dismissals and nangmgs
but those are not the ways of a con-

democracy: 1 can
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Bhri ¥ B Chuvan: If you have
patience, 1 will g@ive all the answers,
The question ultimately comes to this
Our intention was to create condi-
tions in Rajasthan so that a responsi-
ble Government can be installed
theve, our intentions are stl] the
same and this Proclamation 1s for an
mnterim period I would therefore
request the hon. Mambe:is to use the
language of restramnt which will help
us create conditions in Rajastnan so
that a responsible Government may
be installed Even today ruggestions
were thrown about that the Guover-
nor should be dismissed that they
will fight this ang they wall fight that.
This type of talk is not conducive to
the restoration of responsible Gov-
ernment

8hri 8 M. Banerjee: How long
would the purchasing of independents
continue?

Shri Y B Chavan: Ag I sald m the
beginming 1t was a sad duty and we
*e» nspired and motivated only by
the consideration of eosta'liwe 7
responsible Government

Sh Deokmnandan Patodia (Jalore)*
The President's rule wa. 1mposed in
the background of Mr Sukhad.a's re-
fusal to form a Government Does
1t mean that as scon as normal ¢in-
ditiong arc restored he will automati-
cally be invited to form the Gov~
ernment?

Shri ¥ B Chavan Here again, you
want me to take that decision and I
refuse to take that decision TUlti-

mately, 1t 15 the responsibility of the
Governor He must undersiand the
«ituation and 1t 18 the dAnty of the

Governor to assess the situation and

act
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Shri Y. B Chavan: The basis on
which the no-confidence motion has
been tabled is completely mis-
odnceived. It is rather an unusual
decision but it had to be taken to
save the democratic form of Govern-
ment 1n Rajasthan We wanted that
the people should have the right to
form thelr Government as early as
possible and run tha administration of
Rajasthan. That ig exactly the pur-
pose. The basis on which this no-
canfidence motion has been iabled is
misconceived and misleading and has
possibly arisen out of the political
hostility to this Government. I could
see that from the speeches. Other
Members instead of confining them-
selves o the :ssue of Rajasthan went
1o the right and to the left und found
fault with the Government

An hon Member: Where are vou?

Shri ¥. B. Chavan: At the Centre.
The last speech 1 heard was very m-
interesting. 1 can find the real re-
vision for this no-confidence motion.
1t ig not only Rajasthan; it is some-
thing else which is troubling them.
The Yon. Member Mr. Dange has
mentioned many other points, He
does not like the Governmen*. The
Members there do not like the suc-
cess of the Government at the Cenire
here or the Congress Party. Taking
a general view of the election results,
we never thought that we were going
to be the monopolist party in this
country. We have accepted the rules
of the gama. I think the Congress
at least has a better claim that the
present form of elections ang the pre-
sent form of the Constitution was
thelr gift to the country.

Sl P, N, Selanki: It is the right of
e poople; it Iz not your gift.
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Shri Y, B. Chavan: Because the

Congress represents the entire-
people.
Shri 8. M Banerjee: That Cong-

ress is dead now.

Shri P. N. Solanki: Afier independ-

ence you thought that anarchy would
set in.

Shri X. B. Chavan: When I said ‘gift
of the Congress Party’, the Congress
represented the enlire people.,. (In-
terruptions). When we were not
ing at these elections, we were not
sad. After the elections, when we
were in the process of getting results
and knowing the defeat of one Cong-
ressman after another, I was asked
for my reaction in one sentence and
I caid: I am sorry that the Congress
was defeated, but, I am proud that
the country has done well. Maybe,
we were defeated here or there....
This is a large election; we were de-
feated here and there, (Interruvtion)
Not everywhere We were not defea-
ted everywhere. The proof i1s that we
arc sitting here, and you do not like
that Therefore, you have moved a
no-confidence motion (Interruption)
This 15 proof, that we are sitting here.
Wherever you have your own gov-
e¢rnment, run them properly; do ser-
vice to the people We all want to do
service 1o the people, Let the people
judge You ask and let the country
develop Let the progress of the peo-
ple, the march of the people’s pro-
gress go ahead We are not bothered
about whether one party remains or

the other party remains. It is not
that,

The hon. Member Shri Dange said,
and that 1s very important, that he
has got one Member in Rajasthan but
he 1s supporting it because of tacties.
I hope his speach was also one of
tactics. When everything becomes
tactics, one does not know what the
strategy, what the philosophy behind
it is, What is the positive approach
to the problem? He made mention of
me. He said that I am a big question
mark. I am so proud that 1 am stil!
a qiestion-mark to Shri Dange. They
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bave the hahit of trying to put down
Apy party and individual to g formula,
1 am very glad that Shri Dange has
not yet foud g formula for me. I have
some hope of succeeding as Home
Minister, My party knows me; my
leader knows me, and I am sure my
country knows me. (Interruption),
I am a humble servant of this country
I am a humbje follower of my leader.
I stand for democracy; I stand for
progress; I stand for the welfare of
the people. My people know me very
well. If nobody can reduce me to
any formula, 1 am very glad about it.
But this Government has got a philo-
sophy of its own; it has an approach
of its own. Through thick and thin.
and in difficult times, we stand by
that philosophy.

One saddest speech [ heard. And
that was the spech of Dr.
Ram Manohar Lohia He is
not present here today. Why
do I say that it was a sad, rather
tragic speech? It is not what he said:
I am not going to say about that. He
is one of those leaders which my
generation held in esteem. In the
1040s and 1942s, we looked up for a
second line of leadership after Pandit
Nehru, and we were looking up to
Dr. Lohia, Shri Jai Prakash Narain
and other people. We have respect for
them; we worshipped them at that
time. We worshipped, as young men
those leaders.

An Hon, Member: Masam also.

Shri ¥, B Chavan: Unfortunately
no. I heard the speech of Dr. Lohia,
which he made yesterday, He sald:

“¥ g%l 19 3" 1 thought it was :n a
physical sense, and I was rather sad.
But then he said in the next sentence,
which is a very eloguent sentence—
a rather tragic utterance. He said
that a big fort is being destroyed, but
there is nothing to replace it. That
is the tragedy of it; with all the ex-
perfence, with all his intelligence,
with all capabilities and devotion, he
has only learnt to destroy and not to
create. He was very happy that the
Congress was defeated. 1f that is the
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only cosolation you have in mind,
woe will be fall the country. Destroy
the Congress it you want and #f you
can. But what is there o substituie
it? (Interruption) Coalition? You
are going to substitute coalition? Look
here, my friends from the Swatantra
party. You may be very happy and
I will certainly make an appeal to
Shri Dange; it may help him as a
tactician in Rajasthan. But what is
the picture for the future?

Shri 8. A. Dange: Substitute in
m&'ﬁmulnd. West Bengal,

Shri Y. B. Chavan: 1 wish you well
very well; you have your Govern-
ment and 1 wish you well. I have no
doubt about it. But what is this? Is
this something that you are going to
substitute?

st qo wYo waNi  wAw ft zgr
w7 ar |

Shri Y. B. Chavan: Thercfore, what
I say 1s this. T appeal to the people
through this House; what is the re-
sult, the sum-total of the elections of
1967? That possibly you are trying to
destroy something, but we are not
trymng to substitute or
something. Dr. Lohia's speech was
something on the same lines, a nega-
tive line, this substitute line. He
made rather an unfortunate reference
to the late Prime Minister Nehru,
with reference to a foreign exchange
account in London or somewhere. He
also made mention of the then
Finance Minister and the present
Finance Minister, Shri Morarji Desai.
Shri Morarji Desaj had never visited
any bank nor checked any accounts.
There was no necessity of doing it.
It was a completely false statement,

Some hon. Members: Shame ghame.

Shri Y. B. Ohavan: Then about
Panditji's account, 1 think sometime
before, this information may havs
been given, but I would Mke to give
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tertain informafion now about it
Panditji had royalty account with his
publisher and literary agont 1n
London from 1038. Al} the royatics
due to him on his books from the
foreign publishers weie credited to
his account As in 1847, Panditji had
£3,864.1 and 'the dues and other ac-
cruals since then have ben repatria-
ted to India. The monies were re-
patriated to India as and when ro-
quired by him The question of rules,
etc, or regulations on foreign ex-
change, came 1n*tg existcnce after
Independence, and immediately after
that, the whole aecounting procedure
was subjceted to regulations as existed
from time to time So, there was no
qu~ttion of hav ng anv very large
amount Naturally, Pandity was not
me-ely th: Prime Mmmstes of fhis
cruntry; he was not merely the lcader
of tlus enun‘ry Ile was <omeothing
plus He was always a Icader
of humanity and was accepted as a
thinker 1n the world Crores of p2ople
in the countrv wanted to know how
Panditn thought, how he wrote, how
he spoke and reacted Therefore, his
writings and speeches were looked
at with some respect as we Indians
were looking at. And therefore his
books were sold in different parts of
the world. His publisher had natural-
ly some credits but they were comp-
letely subject to regulations, the for-
eign exchange regulations.

Why 1 mentioned it is this: this is
an attitude of pathological obsession
to certain persons and personatities, It
is rather very tragic. Tt is wrong to
have this obsession; it 1s a very tragic
thing for the man concerned. 1 would
request Dr. Lohia to realise this We
al] have regard for him; he may talk
ill of A or B or C. But we still have
regard for him. Why think in ferme
of trying to do damage, do damage to
~the reputation of one big man?

Dr Lohla again made mention of
our présent Prime Minister. He made
that rather unfortunate, may I say,
indecent reference to the necklace.
The hon, Member, Shri Dange mada a
reference to the neclace, may be hir
move was a tactica] one, 1 do not
know. (Imterruption).
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Shri 8. A. Dange: I said I am not
bothereqd about it.

Shri ¥. B. Chavan: That means you
hive aceepted it You are not bother-
ed u.out it, That means you have
accepted that version.

Shr1 8. A. Dange:
abou! 1}

I did not care
(Interruption),

Shi Y. B Chavan: Really, as an 1m-
poitant leader, as a leader on the
floor of the House, I thuinl. it was his
duty as and when to oppo.e politically
to oppose from a political angle the
clecl'on or otherwise We are prepar-
ed to stand on ment. If we are not
proved by merit, we are prepared to
be rcjected and thrown away It does
not malter  But this persona) attack
bv creating an 1mage, a slur, is no-
thing hut 5 game of character assasst-
nation

One of my friends said “we =attack-
t71 some per-ons here and they were
defeated” This process of deceiving
the people, of creating confusion, put-
ting op rather a discorted image of
the people and trymng to mislead ‘the
neople at large, and trying to achieve
polilical results out of 1t 15 something
which is not eonsistent with the idea
of democracy, the 1dea of dccent life
that I have understood. I think I have
iried to answer the pgeneral points
raised I do not want to meet every
point that was raised

I would only submut tnat we stand
by thn commitments that we have
made Whatever party has a majority,
we will support them and give them
our constructive cooperation We wish
them well

Shrimati Gayatri Devi: What sbout
Rajasthan

Shri Y. B. Chavan: I have already
said, you will all help this Government
and the Governor of Rajasthan to
create normal comditions there

Shrimat] Gayatrli Devi: When Mr.
Mohanlal Shukhadia told the Governor
on the 15th March that even though
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[Shrimati Gayatri Devi]

he had a majority, he would not like
tp form a Government in Rajasthan,
wh, +hen dig not the Governor invite
the leader of the Samyuktia Dal, who
then had a clear majority, to form the
Government, instead of imposing Pre-
sident’s rule jn a hjgh-handed, dicta-
torial fashion?

Shri Y. B, Chavan; I have expimined
everything but unfortunatelv she was
not present. I am prepared to discuses
this matt~r with her ouimde,

Shrimati Gayatri Devi: Other mem-
bers say you did not answer this parti-
culay ~oint .

Bhri ¥. B. Chavan: The time 1%
neanng ‘ive o'clock The Prime Mini-
ster has 'o =peak and th: hon mover
of the mrion also has to speak. I
have explained the wrcumstances
under which 'this Pro~lrmation had to
be 1ssued I have ¢xp' 1nud the politi-
cal attitude and o1 political philoso-
phy bchind it. I would request the
House that this misconceived and mis-
leading motion of no confidenc~ should
be rejected

Shri P Ramamurthj; Mr Speaker,
Sir, the House has just now heard the
lengthy explanati~n given by the hon.
Home Munister Even after hearing it,
I cannot but remark that no amount of
chicanery and sophis‘rv will be able
to hide the fact that as far as the sorry
episode of Rajasthan is concerred,
there has been a conspiracy in wh.ch
the Central Government has plaved a
major part, a conspiracy eutered into
betwe-n the Ceniral Government the
‘Congress President and the Rajasthan
Governor, whn himsel¢ 1s nothing but
a Congressman. Any amount of hlind
attempt to whitewash thig conspiracy
will not do,

The Home Minister has really at-
tempted what in legal language is cal-
led suppressio veri, H, suppressed
pome important relevant facts to show
his case wag correct. In a no con-
motion, I would certeinly ke
about many other matters, but

1
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just now 1 am confining myself to the
Rajasthan episode, I n-ed not go into
the number of membery that different
parties have got. But I want to point
out certain major facts. Yesterday my
friend, Mr. Shantilal Shah, was waxmg
elequent talking like a high pontiff
that people who have been elected on
a particular ticket or as indep-ndents
should not go to other parties, and
this is something very immeoral, I
would have given hmm «nme
credence if h~ was not speaking from
the Congress benches there. Every
day nght from 1852 the Congress Party
has be-n doing nothing but this. In
1952 1n Madras the Congress did not
get the requisite majority  The first
thing they did was to seduce the Com-
monwealth Party and their leader and
the Toilers’ Party into the Congress.
Right from that day Mr. Shantilal Shah
has been con'linuing to be a member of
that party If his m~ral indignation is
roused ageinst this, why is he continu-
ing to be 2 m~mber of that party?
Even today in Rajasthan what are they
doing? It was reported that one mem.
ber of the Swatantra Party after efee-
tion had jommed the Congress Mr.
Shukhadia counted him also to show
that he has a majority Another mem-
ber of the Congress Party left and
came to this side. So, for nearly 4 or
5 days this horse-trading was going on
in which the Congress played a major
role So, let us not have these moralis-
ing things on the floor of this House.
Mr Sukhadia thought he could form a
ministry On the 2nd, he issued a
statement to the Press—Hindustin
Tymes had quoted him—stating cate-
gorically that he has not been ab'e to
get the requisite majority and there-
fore the Governor has no alternative
but to invite the opposition leader to
form a ministry, But then something
happened. Mr, Kamraj entered the
field. He is, after all the Congress
boss and we know what sort of Gov~
ernor Dr, Sampuranand is, who said
that it is necessary for the Congrees
party to be returned to power to have
stability in this coumtry, We know'
his partisan stand. Mr, Kamraj order-



e him saying thet whatever Mr.
Sukhadia mught say, he ot to
invite the leader of the largest
party, which iz the Congress, Mr,
Kamaraj ig the Constitutional interpre-
ter and he advises the Governor Im-
mediately the Governor comes to the
conclusion that Mr, Sukhadia has got
a majority. In coming to this
conclusion, unfortunately facts stare
him in the face! Therefore, he
says, “I cannot count the independ-
ents” If he had the power, I am sure
he would have sp:d, “When th- Assem.
bly meets, the independents will not
count. They do not have the right to
vote. We will go onlv by the parties™
Unforlunately, the Constitution did not
allow him to do tha!! Therefore, in
coming to that judgment, he allowed
Mr Kamara) to dictate to him hoping
that in the interval, it would be possi-
ble for the man who iiag been invited
to form a ministry to seduc~ some more
people and somehow or other show a
majority. This was the understanding
and expectation Mr Shukhadia ~I%0
went about doing that.

On the 13th somethiny r~lse happen-
ed It is true they advun-ed the date
of the mecting of the A - mbly But
the Central Government had other
views. The Central Government
thought obviously that Mi Sukhadia
was living in a fool's par : lise and he
would not get a majoritv All this con-
juring up by the G-vernor that an
unmanageable law and o' der situation
would develop if the Assembly had
continued its business on th~ 15th is
nothing but g figment of imagination.
After all, despite itg big name of being
called President’s rule, it iz after all
th- Congress Party's rule The Cong-
ress Party wanted to reimpose its rule,
Why did they not call tha Assembly?
The Home Minister said that they want
10 creat~ g situation where law and
order will be maintained and then they
will have the demoecratic process. I
d&m abeolutely certain that the law and
dirder situation will be considered good
the woment Mr. Sukhadia is assured of
% majority, That 3t what they are
waiting for. In order to manoeuvre for
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that, all this talk of law and order
situatic» is bwvught :n After, all, the
States have manag~d much worse law
and order situations in this country.
As Mr, Manoharan and Mr. Dange
pointed out, there have been worse
situations in the country when bulldts
had been used and the military had
been called, but no State ministry was
dismussed and President's rule imposed
there,

16 hrs

Therefore, S'r, all these questions
come up, thes ¢ai2stions of majority
party and all that, when it concerns
the Congress Party 1n 1952 they did
the same thing in Madras, but when it
came to Kerala in 1965, no such rule
was raised. It was said that the majo-
rity party was there, the major
party was there, the first major
party was there and it had the sup-
port of all other parties, but unlor-
tunately it was not the Conpress Party.
Therefore, why should that party be
called? This is their game.

No amount of chicanery, as I said.
can hide this fact, Tius is a definite
conspiracy, a conspiracy into which the
Congress President himself ulong with
the Central Governm-nt and the Gov-
ernor of Rajasthan has entered in order
to get back the Congress Party in
power firstly through she Prrsident and
later on through the Jegislature, It is
this that they are doing.

* Shri Khadilkar was tolking about
the mandate of the Congress Party and
all that What is the mandate that the
Congress Party hag received, I would
like to ask. They must have a sense
of responsibility, a sense of shameo even
now, Unfortunately, they seem %o
have lost all scnse of shame. After
all, the one central issue on which the
Congress Party went to the people, the
one issue which was highlighted by all
the Opposition pariies, despite the
differences they may have among
themselves, was whether the policy of
the Congress Party, its philosophy, its
programme, ity activities, have got the
confidfence of th~ prople, whether the
people supported them, It is on that
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[Shri P. Ramamurthi)

central issue that the entire elections
were fought throughoui the country.
To t'=at centr 1 issue the answer of
the pezp'a is a decis:ive “No” The
people have said: “No, w~» do not agree
with yo.ur po ‘cies”. 392 per cent of the
peodle h~re oted for you on ‘this spe-
cific question.

Shri Kb 4di ka (Khed)' They have
voted us by a decisive majority.

Shri P. Ramamurti: 29 per cent of
the pecop'e have voted for you. And,
how did they vote for you? T would
like to o into that. You hac the Stats
machiner-,  You v ili*~1 the State
machinery Here is tha Prme Mini-
ster who went to M~duwra, Tiruchirap-
palli and addr-ssed eleclio: meetings
an' .he meetings were orsarised by
the Distr'et Co'lecter T am <peaking
wi*hout any chance of being opposed
beraus~ t+ Distriet Co l~ctor had ad-
mitted it. ILoter on Shri Kamaraj
came out with a statemen: that he
had asked the District Collector to seni
the bill to th~ Congress Partv. Will
you allow me to write to the District
Collector and ask him to arrange a
public meeting for the Oppos‘‘ion par-
ties? What else is it if it is not utili-
eation of the S*tat ma-hiner» s'mnlv
because you are thg Prime hlinister?
In manv other ways the State machine.
ry has been utilisd What did they
do in Tripura? The entire budget for
six months you did not spend. Sud-
¢'erlv it was spent. What did you do
with that money? The entir- money
was spent acco~ding to the dictates of
Congress M.L.A's so that they could
come back (Interruption). These facts
may be unpalatabls to you, but facts
have to be conceded,

An hon, Member: You are distorting
them.

Shri P. Ramamarti: Hold an inguiry.
I am prepared for that. But you dare
not have an inquiry. What did they
do with all that money?

What T say is, the entire State
machinery has been utilised. What

about rowdyism? We were extremely
gorry when we heard that the Prime
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i inister's meeting was disturbed =nd =
stone was thrown at h-r. T would like
to know how many murders were com-
mifted in the course of these elections
by Congress men of Oppcs'tion party
leaders and workers. We know how
Shri Madhu Limave, a istinguished
Member of this House, was attempted
to be murdered during the election
We know that in our own State,
when comrade Umana h -vas addres-
sing a meeting, his meeting was
sought to he broken by Congress
goondas. We now that a Communist
Party worker was murdered in hi
very constituency, and a DMK worker
was mu-dered. We know in Andhra
how manv peonle have teen murder-
ed Al {heews things are there on
record . . . (Imterruptions). People
ve-e murdered ‘n many cases during
the e.eciions, I can give the nomes
of the peonle who were murdared in
the course of election campaign. In
Kerala was it not in Kayamkulam
that a Communist Party worker was

murdere d: ‘ng the election cam-
paign? T*is ‘s the sort of democracy
we have.

What about the money? Are ¥ u
prepared to render to the people n
open stalement of the total amount
of money {ha* you re eived from
big business houses in this country.
both from the companies as well as
blackmarket unaccounted money that
has come {o the coffers of the Con-
gress arty? With all this you con-
ducted the election. T know how the
election was conducted. We know, for
examp'e, ho'v in Kashmir nomination
papers of 39 people were declared
invalid. . . . (Interruptions). And yet
you call this a democracy, and this i
what ig called “free and fair” elec-
tions. Then the words “unfairnes
and unf ee om” have no meaning in
your dictionary.

If you are prepared to conduct the
elections not on the basis of the money
that you rece'ved from these big busi-
ness houses, if vou are prepared to
conduct the elections without utilising
the official machinery for bribing the
people, for intimidating the voters, for
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without using the castes and commu-
nities #s you did in the last elections,
then I am absolutely certain that the
majority that you have there will be
dwindled into 3 minority. That is the
real situation in the country. Even
for the election of the Prime Minister,
we have it from the authority of the
Deputy Prime Minister that the big
business houses had a hand in it, If
about the election of the Prime Min-
ister it is said like that, we can un-
derstand how much big business
houses had a hand in the election for
the entire country, That is what is
happening in the country,

Then we are asked to believe that,
alter all it +» the judgment of o Guv-
ernor, you have to accept the judg-
ment of a Governor, Then, why is the
Central Government there for? It is not
simply for the purpose of dittoing
whatever the Governor says. Here we
know that the Central Government is
itself 3 party to that decision. We
know that Shri Sadiq Al was des-
patched on the 18th. He had a talk
with Shri Sukhad:a and also with the
Governor, The conspiracy comes in
this way.

Therefore, I want to point out that
1 am supporting this resolution of no
confidence, on behalf of my group,
for this simple reason. I am not
going to the other questions, al-
though I agree, for example, with
Shr1 Manocharan, with regard to
the rélations between the States
and the Centre, the nature of
the Constitution, the farcical federal
structure and the reality of the uni-
tary structure; I agree with all that,
and I certainly agree also on the
question of language, which we have
been raising in our legislatures; we
agree with all of them, But I do not
raise those questions just now. Just
now I support .the resolution of no
confidence on behalf of my group for
the gimple reason that we cannot trust
this government to be a democratic
government because it functions in a
wgy which is anti-democratic and
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anti-peopie. The acid test is the
of Rajasthan. If you are resally

pared to abide by the verdict of
people, then, in that case, call

Assembly immediately, Peace

order can be maintained if you
prepared to do that, Otherwise, the
only conclusion that we can draw is
that you want to cling to power by
manoceuvring,

555898 8

Shri Surendranath Dwivedy: Mr,
Speaker, when my hon, friand, Shri
Vajpayee, moved this motion of no
confidence, I was not very enthusias-
tic about 1t. I thought that we should
have probably waited for some time
to sponsor a no confidence motion.
But, after hearing the Home Minister,
who delivered a one hour speech,
rather inflicted that speech, on this
House, 1 am fully convinced that the
Central Government deserves such a
motion on the very first day of the
session.

I do not want to go into the details
of what has happened nor do I want
to repeat what my hon. friends have
already spoken but one thing is very
clear. Too long this party, by enjoy-
ing power without any strong alterna-
tive or opposition to it, has treated
the Constitution, the State and the
Government machinery for the ad-
vantage and convenience of the party
ag if the party and the Constitution
are synonymous, They have not
learnt the lessons, Therefore they
are repeating these things,  These
people owe allegiance to the Consti-
tution and swear loyalty to it but
every act that they do is unconstitu-
tional and against the canons of demo-
cracy, It is no wonder therefore that
they had been beaten in their own
coin. We find today that the people
have registered their no-confidence in
them, but by chance they have a
majority here But wherever they
have been able to form the govern-
ment, the loyalty to the Constitution,
that spirit, is not there. We find the
picture in Haryana, in Pondicherry
and I do not know when this picture
you will find here, This party has
violated the Constitution, They only



who is a cent per cent
Congressman, would not dare take this
action. He is telling us about the
Constitution, I have read this Con-
stitution thrice and my friends must
have read it several times. ] want to
know where in the Constitution it is
embodied that the Governor’s report
would be fina] so far as the President
and the Central Government are con-
cerned. It is stated here that if a
situation arises, the law and order
position is such that the constitutional
machinery cannot work, the President,
if he is satisfied, on the report of the
Governor or otherwise—and it does
not say it is binding—the President
may etc, It is very clearly stated in
article 338.

Now, did they solely rely on the
Governor's report? Shr1 Chavan
would have a case here if he had

E:...

Constitution only says that the Gov-
ernor, if he iz satisfled that a parti-
cular person can command a majority,
will call him to form the government.
There is no question of a single party
or a majority party, So far as we are
concerned, we are a country with a
multi-party system.

You say about conventions. But we
have a written Constitution, Itshould
be our guiding line. You want to uti-
lise the Constitution in your favour

-when it suits you, The independents
there met the Governor who ascer-

Party
After  ascertaining  the
wishes of the Independents the
Governor of Uttar Pradesh
called the leader of the Congress Party
to form the Government And here,
if the Independents had been called
by the Governor to tel] him to which
party or which leader they would like
to give support in the formation of
the Government, probably, ag has been
pointed out by my hon, friend

they had already given their

in writing—the Governor would have
been obliged to call the leader of the
Samyukta Da] to form the

i



Here is the Central Government.
Who is to interpret this?t What is the
lagal machinery? 1 am told that the
Governor of Uttar Pradesh kept the
Advocate-General sitting by his side
so that he could get the legal advice.
T want to know whether there are any
legal instructions if any, to those
rs in cases of such serious
nature, After all, our people have
voted; once in five years they get a
chance, They have registered their
opinion and that has to be respected.
If the Constitution does not provide
such things if such a Constitution is
not adequate, then damn. with this
Constitution. (Interruption) I say,
amend this Constitution, If you mis-
interpret it . .,

An hon Member: You have taken
oath to it,

8hri Surendranath Dwivedy: Yes.
I have taken oath to it, Don’t mis-
understand me, But the Constitution
will mean nothing if it does not pro-
vld:e all this.

Shri N. P. Chengalraya Nalde
(Chittoor): I rise on a point of order.
Is it proper for the hon. Member to
say, ‘damn the Constitution’?

Shrl Surendranath Dwivedy: If he
wants; 1 can withdraw that word
‘damn’, I do not mind it. I did not
mean that way. You take out that
impression from your mind. What I
want to impress upon thig Parliament
is that if this Constitution does not
provide any remedy for a situation
in which the people have registered
their opinion, their desires and aspi-
rationg, and if we do not provide any
ery to implement their desires

5

No-Confidence PHALGUNA 29, 1388 (SAKA)

avoid this, Mr, Chavan may not ac~
cept this. But the fact remains that
at the nick of the moment, not be-
cause of law and order problem,
when Mr Sukhadia thought that he
was facing the Assembly and that even
for a day he could not carry on the
Government because the majority was
against him, he conveniently said that
he could not take the responsibility
and the Governor was there for him
and the President and Mr, Chavan
were here to oblige him. He is ever-
ready. There is g dishonest motive
behind it because they want to bide
time, We have given an opportunity
to the Assembly Members to vote for
the election of the President, It is
because they want to bide time, These
people will get exhausted and they
will got exasperated That is what
will happen to the Members of the
Assembly, After fighting elections
once in g period of five years, nobody,
not even any of us in this Parliament,
although we may say that this Gov-
ernment will toppled in 30 many days
and so on, no Member either in
legislature or in Parliament,
like that the Assemblies or
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remember that there are parties and
they are political forces in the coun-
try, which believe in democracy;
quite agree with him that in this
country no political party and no poli-
tical force which belleves in
violence and which does not believe
in constitutional and pesceful change
has any place or will ever have any
place, The roots of democracy are
well laid in this country and we are
on sound foundation The results of
the elections have shown that we have
brought about a peacefu]l and consti-
tutional revolution which hundreds of
violent revolutions would not have
achieved, That is what the people of
our country have achieved in these
elections, and we have to respect that.

—

Therefore, if really the Central Gov-
ernment have any respect for the
Constitution, if they really want to
create an atmosphere in this country
where people would have faith and
confidence i1n the peaceful order of
change, then they should be prepared
to admit that mistake, There should
be no question of prestige at all. I
hope that the Prime Minister when
she replies to the debate would have
the courage to say ‘A mistake has been
committed and we are now correcting
ourselves’, By correcting themselves,
they will be creating a new precedent
in this House. I hope that the Prime
Minister will do so, Let us all res-
pect ‘'the Constitution. If shie says
that, then I-can assure you that we
might agree not to press thiy motion.

I read in the papers this morning
that Government are not lifting this
Praclamation so soon. They are going
{0 wait till the retirement of Or. Sam~

on the 153th Apri] or s
because they have made Dr.

chinery will be set to work, and a
Ministry will be set up and the leader
of the Samyukta Da]l would be called
upon to form a government.’

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): Mr Speaker, Sir, mno-
confidence motions have become such
a routine that we are not, at any rate,
I am not bothered by their frequency
except that by their repeated and un-
successful use their utility will be
blunted

May I pick up Shrn Surendranath
Dwivedy where he ended? It is very
interesting to listen to speeches here
because in each hon, Member's speech
one has a ghmpse of how he would
tunction in a particular situation, and
unfortunately they wiew our actions
in that light, We heard from Shri
S. A Dange a particular exposition;
we heard from another Member, Dr,
Ram Manohar Lohia, another type of
exposition, which shows the standards
which they may use or they maintain.
Similarly, we hear the motive attri-

tion. Fortunately, the Congress Party
does not suffer from all these things,
And what is the proof?
that today, after being in full power,
we stil] have brought this country to
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nature, either headed by separate
or by coalitions. This in it-
that ‘we do not wamt to
cling to power, that we do not want
undemocratically.

&

act
An hon. Member: That is in spite
oursel

]
“

Ves.
Samar Guka (Contai): That

by the grace of the Congress
Party, but due to the Constitution.

Shrimati Indira Gandbi; By the
fact thet the Congress Party allowed
the Constitution to work (Interrup-
tions). 1 am saying ‘allowed’ because

Pref.
not

1y

very ably dealt with by Shri Shah
and Shri Khadilkar; Shri Pahadia
gave us the detai's of the situation.
Many other Members have dealt with
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situation dificult but the whole com-
plexity of this new situation is there.



this is something which when one polies, and even the distressing mono-
starts sometimes goes out of control poly of shouting and interrupting of
did arise where it was some sections of this
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about security and it is this security
aspect which iz dealt with by the
ked it, but I have District Magistrate, He does not
clear that whatever organise meeting or anything like

witnesses that, but even the cost of this is a'-
ways borne by the party.

Shrl P. Ramamurti: On a point of
information.
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Shrimati Indira Gandhl: I am not
yie'ding now, because there is no
time at all.

Shri Umanath (Pudukkottai): The
District Collector admitted it.

Shrimati Indira Gandhi: As I said,
in six States today we hate non-
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, I would beg of all hon. Members of
this House to look ahead in the
spirit of true faith in democracy.

One point was mentioned by the
Maharani, which was that we were
afraid because of some iry which
might be held. ¥You all know that
this matter has been discussed in this
House, and the Administrative Re-
forms Commission has made certain
recommendations regarding such

An hon, Member: Who said?....
(Interruptions).

Shrimati Indira Gandhi: Shri Bal-
raj Madhok, among others.

Shri Balraj Madhok (South Delhi):
It is good that she has rased this point,

ing others and offering bribes to some.



an assurance from the then Prime
Minister, Shr1 Lal Bahadur Shastri
that he would look ints them?

Shrimati Indira Gandhi: I said that
we were considering the machinery
to look into those allegations.

Mg, Speaker: There are only fifteen

minutes left If Mr. Vajpayee could
conclude in about ten minutes, we
can go on now. Or we can take this
up tomorrow.

oft wrew fagrét wiwddY. e W,
foer vl ¥ @ w9 W o
g & o w1 ol e
w1 awdw fiear §, & o7 w1 off sl
g WK g e fear §, & 7+t
Wt awETe ¥aT E )

Tg o1 Tt § i W Trorewty wr
W T 4% 9w a7 e fow & e
ay wfaew & fame  wiaw o
sy Aw feqr e | e & S
¥ fag ToRNTT OF BT 91 AEeT @)
awr &, dfer gt fag e g
T @ s ¢ fr W ¥ ER
aafigar §, frogwar & oeer &
forofa ar AT 0N, @y ¥ wORTC
ot sfwswei & @, dar
g Wrwr s §, sgET W wrwo
st

TIAEATY WY WZATY 6 A1 o7 iy
ety § i it sfer-dwel & ¥

¥ ooy sweygre & fag dare o

Motion 410
wifieg | ¥ wrow wgf w7 fie Crerewr
# M-ty qowre 7w ook & amly |
s wyr wrr § o g ¥ v aret #
wtid ey e CE
T A Ay afr g 7 ag
wgar dar §r § ¥ for 7y v e gt
T 9 Q% €Y anr e & o v ¥
g ? amrw T AT A § 1 W
AR qTwew w1 0w ey qafr ity ?
W CF TN 7 aeax ® g
s gt ?

wwrafer of, g w=t o ¥ Troreqry
¥ T & o ¥ agy @ oF wf
31 37 ¥t T F qrAy o € ot
¢ 1 Afier oF arr wg o At wT AR
fir Troreqm ¥ Qur vy gor fe ge Aig
TwaTe w1 i s & g % WX
Frwritet 7oy ¥ fqrs omar ! 9w
IR & wfasew TR w1 Aawr
o faar aw W IR wdw § N
qomar ? s ag v ot § e dow
¥ 19 TATHT ATH NAT GATHATLT T ®T
ot afarve ama & fag et e ?
39 guy at fafrer sofee qrét ot ware
w1 TEY FWT 9T 1 Sy ewfaee o el
TR O € ¥fier wraw & fiw
¥ 3% ey ¥ 9w wWw WRIR
Ifea qwwT T | gafag v § mEd
¥ v TOFT TOATIT THEATT & AT
waw adwr g @ § 1 feT o o
gufear ¥ aferesr X ¥ orerc
&< fiear av o AR & At
7o) ¥ Afrsvw e & fag Wb Y
! o7y wgd § e g fgar Wt
wgrer T Ay WX | g WA & Wy
wgT § fie aage 3 wif g amik dfag,
afwar qoft ufe & wod w1 &
oA g § oge ¥ ogd wretfer gk
T T IR R ? g WY
¥ urdt vt v ot vt o ¥ ) s
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% wify & 1 ¥for e ¥ ™
fads ¥ Wit *Wm‘fl
oy M wag ¥ g wife &
TS 144 & g & A &)
W Tw TPy few it Y s
Y ? gfegdaindooad & @
§? ux owee # g wift ewfe
Q% % A7 d 2c g & ? A
T GO ¥ waA At ofee -
qr W Wty fg 8?7 W oear
T W v wr wew e 8
§? w Twro wgRT W@ aw E
NE AW TE TAWT W IA@AT WY
I WA WIT AA F wfgwre ¥
¥ @ oM ? W oAy ¥ ¥R
goe A o fordard £

qumfe o, Taeqw ¥ fauraw
Tt wreg v faeelt # wmg ¥ 1 WY
I qg AHAT ATYX W TR 9T AW
®TA AT A AY TG WA W T
Tt wEwET & fag ¥ ey | 9w
Y ¥ AT FX | A« A 20 A T
s Nfae § o A% W@ W oA
oY wrawar & fag waa wff &1 Afew
wrgd I T WY JEAET Fw ¥
wir ¥t Wit & fawme A wraer W e
wt far §1 8w W d=nfe
g wifgg | W ¥ v ¥ ¥ AW
frrerar nfge WX Wk i e g
t @ ¥ W W wan & o
ST WHY | AR Tg AT T W%
§1 A€ gF wrw & Fea oy fe A
fawrr aWT & 93 FTW WA T A A
qebelt Y AT A A | Iy B wT IR
aa & o g wiafrfet w1 § worr
wft fiwar gaTt Tt # swftrest WY
e ¥ vt | W ofr, W Tgfr
wer % 93 fewraw gfre ¥ gt ¥ Wy

No-Confidence PHALGUNA. 20, 1888 (SAKA)

xm 412

¥? g ) W o 93 -
THl ¥ WY &1 9% WY AT W w
T T ar) A qEeT W
BEMH AT § | W g By gferw

. % VR F @ omr ar awkr @,

# ta B W 3awr 9T WA TR
WEATE

sty o, gW ST WX ¥, Ty
¥ wfirwmeer & ot 5o TR § o
o § a9 gurq o) A
Tg ot gl s O T g€ W
W g st w QX ¥ e W faarg W
JUT Y JY VA oA wEvET Av g
i MRV g T w3 fiF o wwye
# feafa s g 7€ § cafag dfrew
* sfwar 1 A w3 w1 A fo
AT | wGTA wifgwr & T W
TS W gAY wrfeawe A A
O WY W o qGEEA Y ey
a1 W T o 8 g
& €| %37 ¥aw o Fare § 4y
o fireramyger e, ot Aw ¥ fgg ¥ §
o ot SwdE ¥ g A

W TweqT ¥ aer & & o
Wt oF @& &1 T w wAar
wifaqe ¥ ¥ Wt seré ol Ta o
wrwea ¥ fgam & g arrg Y gy et +
& femems qreeY ¥ aver Qe
afer wifoqd 0% ¥ wark wr @
weraT 1 w1 S wwd, frltews
¥ X THeAT ¥ g W g
W T IO I WRTE T R AT
AT Wt nww §, W WY e
Foar ¥ fewe ) fo & dwr W
awar ¥ 1 vy T § e aoerd

H o & g A for dor g O

w7 i & | RET sl Y e e
£ o At & fr wg dowmiidt aoer
¥ wrw e woT el ¥ e
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o wew faegr @ wrwdat]

o sl § TRt | W TR
¥ el woer T & ooy oY
o wni ¥ & rod wed & A,
R s fle & & fag firer @
T ey wew, & o A
T W W | SO qeedd w
e ¥ 7@ anw o T feooit o af §
... (vowe ) oy et ot §, Ravt
& s wel A o ¥ oW A e
gt feolt ¥t ok § f e o
- A qT AT qifeat w frars A
T @ § | g WTRITAT A A HrAWr
waeit & g & wwr T 2 gw e
qaast & at ¥ wrnfore §, ot wenr
oo qrzal § &2, W wive qE @
% @ odf §, e sy Wt &,
dwfre R E Al .. L

St QERATIY WIgT : WAEe oY
4

oft yew fagrdt wraqdt : oo o
qg Frw THa § 6 arad Wi srad
ot § ot ag W v fF wnle OF
qref wfY §, w0 w1 g § o e
"o A wiiw WY aiw T )

T W FTFR aAr @ ¥ Ay o
W ¥ W@ ¥ g wwlaw @ g
o war gheaw & fal o af o
W T GO ST & WIETT 9T
gL T § WK 9@ 3% S §
¥qT wT AHE g I woerd A @R,
aft oY gy ECPTY WY FrywT agL et
Wi | W T e e 9
dar off ¢ Wi wiw N o
it &) shiw g W v g
g

o woli & ary & 3o § ag whw
wor, wgar § 5w A waw W
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Motion e

T *X ol F WTETT W aneew
TR

WEIW WERY, T Wy Wi | W
g e T W AW § fe e
& s $d ot it HeE e
gufpad are o § 7 wrqwa
ag wiw woR & fody &a< §, wT Ay
T Wity @ wry @ war ay w9l
e d%h * e Ay & fad dae

ot wrw fagedt wragdt : coreaTy
AMge g e ANER
& oW wwar | Tgae e wfey
oy fier mar § e gufear e &
WYAT TG AT $T K | g9 TE W
A AR R 1 o ow Ty g
Tl % W ag W nde g,
cafad & wigar § fs a7 N ®
e = W W@ e w aveey
R

“That this House expresses its
want of confidence in the Council
of Ministers,”

16.53 hrs.
The Lok Sabha divided:

think the voting will take a
the voting is
for ten minutes
Minister,
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ft wy fowdt : wow
ot N waerT ww T § A ohd
w Qo wre ot difer s @
% worr & SaWr w1 W grar Qavr
i i % g et & e 3% sqwer
w oW e W oy g .. ()
Wt W ¥O WY W O & weer
g

www  wgew, & it falt feer
v Y aftes ot sveer & an® ¥ ey
it fed wr o 1 ey vy

Motion 41g
367 ¥t wire & wivwt saer et wrgan
K ... (wwew) wsow agew, q@

g W@ & o whr i sd ¥ qder ofie
s Rt W@ E?

, sy W-“ﬁﬁ‘ﬂ'&..
(verwar o) % o Avw gy ff war g ek
g y?

s frewr 367 (1) wo v d:

“On the conclusion of g debate,
the Speaker shall put the ques-
tion and invite those who are i
tavour of the motion to say “Aye”
and those against the motion to
‘.,lwoll-ll

g o W s
367 (2) ¥ ag fear gur & :

“The Speaker shall then say:
“I think the Ayes (or the Noes,
as the case may be) have it”, I?
the opinion of the Speaker as to
the decision of g question is not
'challenged, he shall say twice”...

e ol o & Tt § ey
o T

(3) (v) ag waar §:
“If the opinion of the Speaker

g Wt ey fem & . (wewaw) @
wife & s Hifd | o g
difel | g T P o g AW
@ ot sy W Sifed
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ot wx fomit]
ww (@) ww )

Or, by the members going into the
Lobbies.
s Herrdwr @ g 17ardw
w ot $  spaedr W TW IR
N wfew ® 6 few ag o R
wa vy §.. .. (wwaw) wefag
w fev ww g7 A r ¥ Afew
‘w Iw far € we e A ww
AT W A | ;T T T WA
Fwh ek & e e 83 fra-
o g ? & o xR A W A
iy g wx g% fie wevifes A
erd A wwar ar fAc s W WY
waTe} ¥ wEY # AKX | 97 @ e
i aTet HY I o W § IA
Wt et ¥ AT AT wTeT A1 ¥ W
wrfe ww § ey gewa ¥ ¥ o
s, ..

ge arfe avew: g gf@mn
AT Qg /Y B o T ¥ aidit

ot wg ford . ok Ay W
Mr, Speaker: It is only or conveni-
ence because we do not have Division
numbers. We cannot go into the
Lobbies either. 1t is clear on page 64
of the Handbook for Members under
the heading "Division by aistribution
of slips in the House”...... (Inter-
ruption).

it wy fowe : veow  wnw,
wltfrde et gfear sfenr gt
¥ ¥ wmd O fw @ ¢

No-Confidence MARCH 38, 1967

;

Motion

i

Shri N, Sreckantan Nalr: It is &
rule.

Mr, Speaker: It is only an ad hoe
arrangement.

Shri N. Sreckantan Nair: We do
not want an ad hoc arrangemant. In
the face of a definite rule, how can
you refer to thg Handbook?

Shri Tridib Kuamar Chandharl
(Berhampore): If you will kindly
look to the Preface of the Handbook
that you just now read out, it is
clearly written that if any direction or
any observation in the Handbook 18
in contradiction with the Rules, the
Rules are binding and not the Hand-
book.

Mr. Speaker: There is no contradic-
tion here. It is only for facilitating
it,

Shri 8. M. Banerjee: In the first
Lok Sabha and the second Lok Sabha
when there wag no automatic voting
system. I know how voting was
taking place. I was here when the
automatic voting system was intro-
duced,
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Q¥ Wreiie Wwe 0% aCE o
e ¥ WIAAT WA qRvET WO 9T
RF et w W O aw

Division No, 2]
Abraham, Shri K M

Gopalan, ShriA K

1888 (SAKA) Motion 420

Frow v F 1 wEw ¥ I w0 I
e At &« .. (wwwmn)

Mr Speaker: It 1s all right Be-
cause the division numbers have not
been miven

oft wy fowd % awY fY wewT )
Wy weaw §, x ¥ wT wek § uie
Ia% Wi @ e, AfeT A0 =
W R Rl 1S
writ ot fawre iz v adr §
wiatr sgwwa g ¥

AYES
Lobo Prabhu Shn

Adichan, ShniP C Gopalan, Shri P Madhok Shri Bal Ray
Amat,ShriD Gopalan, Shrimati Suscela Madhuksr, Shn K M
Amin, Prof R K Gopalar, ShnD § Mshato, Shri Bhajatant
Amin, ShriRamehandra J Gounder, Shr1 C Muth ¥ Masty, Shnn S N
Amezaey, ShriM Gowd, Shri Gedilingana Majahs, Shny M
Anbazhagan, Shn Gowds, Shri M H Manoharsn, $kn
Anbuchezhian ,Shei Gowder, Shry Nanja Magany, Shn M R
Anirudhan, Shri K Guha, Prof Samar Meetha Lal, Shn

Banerjee,ShriS M
Barus, Shri Hem
Batu, Shri Jyotirmoy
Basw, Dr Maitreyee
Behera, Shrl Budhar

Haldar, Shn K
Jageshwar, Shra

Gupta, Shr1 Indrant
Gupta, Shri Kanwarlal

Ja1 Bahadur Singh, Shri

Meghehandra, Shr M
Menon, Shnn V'V
Mure, Shn Snnikas
Mody, Shn Piloo
Mohamed Imem, £hn

Berwa, Shri Onkar Lal Jamna Lal, Shn Moharrmad Lima', Shn
Bhagaban Des, Shri Janardhanan, Shri C Molahu, Shn
Bharat Singh, Shei (Dhar Jems, ShriD D Mukerjee, Shrn H N
Barls,ShriR K Jha, She: Bhogendrs Mulls, Shn A N
Biawas, Shri] M Toshi, Shri Jagannath Rao Naik, 5bn G C
Bohra, Shr1 Onkarlal Kachhavarys Shri Hukam Chand Nk, ShnR v
Bris Bhushan Lai, Shri Kalita, Shri Dhireswar Nair, Shn'N Sreekanten
Chakrapani, Shri C K Kamalanathan, Shri Nuur, Shri Vasudevan
Chandra Shekhar Singh, Shri Rameshwar Singh, Shn Nambiar, Shn
Chatterjee, Shiri H R Kandappan, Shri S. ‘Naraysnan, Shri
Chustterjee, Shri N.C Kapoor, Shri Lakhan Lal Nayanar,ShnE K
Chaudhurl, Shri Tridib Kumar Karni Singh, Dr Naysr,Shn K K
Chowdhury,Shri B K Das Kaushlk, ShriK M Naysr, Shnmat: Shakuntala
Dange,5hni S A Khan, Shri Ajmal ‘Nibal, She;
Deo,Shri K P Singh Khan, Shri Ghayoor Alx Onkar Singh, Shn
Deo,SheiP K Khan, Shri Latafat Al Padanstha, Shri Muhagrmed S
Deaal, ShriC.G. Khan, Shr Zulfiquar Als Pandey, Shri Sarjo0
Degal,ShriDinkar Kirattinan, Shn Parmar, Shei D R
Dhandapani, Shri Kuku, ShriA K Patel, Shri] H
Digvifai Nath, Mahant Kothari, Shri S § Patel, Shri Pashabhas
Dipa, ShriA Krishnamoorthy, Shr1 v Patil, Shel N R
Dwivedy, Shri Surendranath Kuchelar, Sk G Petodis, ShriD N
gothose, ShriP P :“msi:r 3 Ra1, Shri Charanyeer
unte, Dattatraya Rajaram, Shn
Fernandey, ShriGeorse Kughwab, Shei Y § Rea Singh, Shra
Ouystel Devi, Sheimatl Lakkapps, Shri K Ram Chesan “hu

Mm:mcw

Limaye , Shei Machu

Remamoonthy Stn P
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Nemanti, Shel K.
Ranjost Slagh, Shrl

Ragn, Shei Duni

Ragp, Bhsi Rabl
Haddy, Sbri Bywars”
Samanta,Shei 8.C.
Saxhandhan, Shei 5. X,
Sambhal, ShriIshag
Saminsthan, Shei

Satys Narain Singh, Shri
Sen, Shrl Deven
Bhah, Shri T.P.

Agadi, Shel S. A,
Aljrwar, Shri Nathu Ram
Ass, Shri Ahmad
Ahmad, Dr. 1.
Ahmad, Shri F.A.
Anthony, Shrl Frank
Arumugsm, Shri R.S.

Bajpai, Shri Shashibhushan
Bajpal, Shri Vidys Dber
Barrow, Shri

Baras, Shri Bedabrata))
Barus, 8hri R.

Barapsl, Shei P.L.
Bagwant, Shef

Besrs, Shri 5.C.

Bhagat, Skri B.R.

Bist, Shri ].B.S.
Bohurs, Shri Onkarlal
Brahm Prakash, Shri
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimat] Jyotsna

Chatterjl, Shri Krishns Kumsr
Chaturved], Shei R.L.
Chaudhary, Shri Nitirsj Singh
Chavan, Skri D.R.
Chaven, Skai Y.B,
Choudhury, Shri J.K.
Choudhury, Shel Valmiki
Dalbir Singh, Shei
Demanl, Shri 5.R.

D, Sbel N.T.

Dans, Shri C.

NouCosjiSence  MABCH 8, 167

Metion’

5w, Shel Vissovades Kysmar 1]  “Bomasd, Sl X

Sharda Naad, Shel
Sharms, Shei B8,
Sharma, Shri N.8.
Sharma, Shri Ram Avtar |
Stharma, Shri Yaloa Datt
Sharma, Shri Yogendra
Shastrl, Shel Raghuvis Siagh]
Shastry, Shri Sheopajan
Shivappa, Shrl N.

Singh, Shrl J.B.
Sivasankaran, Shri
Sotankd, Shri P.N.

NOES

Deoghare, 8hrl N. R,
Desai, Shri Merarfi
Deamukh, Shel B.D.
Desmukh, Shri K.G.
Desmukh, Shri Shivajirso 5.
Dhillon, Shel G.S.
Dhuleshwar Meens, Shri
Dinesh Singh, Shri
Dixit, 8kl G.C.
Pring, Shri D,
Gajrsj Singh Rao, Shri
Gandhi, Shrimati Indirs
Ganesh, Shei K.R.
Ganga Devl, Shrimatl
Ganpat Sahal, Shri
Gautam, Shri C.D.
Gavit, Shri Tukarsm
Ghansan Singh, Shri
Ghosh, Shri Bimalkant]
Ghosh, Shri P.K.

Shri Parimal
Girjs Rumarl, Shrimat
Govind Dag, Dr.
Gupts, Shri Ram Kishan
Hajarnawis, Shri
Hanumantbaiys, Shri
Hari Krishna, Shri
Hasariks, Shri J.N.
Hem Raj, Shri
Himatsingka, Shri
Hirji, Shri
Iqbal Singh, Shri
Jadhav, Shri Tulshidss
Jadhay, Shei V.N.
Jagjiwan Ram, Shel
Jamir, Shed 8.C.
Kahandole, Shri
Kamble, Shri
Kamis Kumari, Shrimat|
Kature, ShriA.S.

Breslhiren, Shel A

Kban, Shel M.A. " P°
Khanna, Shel P.X.
Kinder Lal, Shel

Kirlt, Sbri Manikys™
Kotoki, Shri 7 {iadbar
Kirpalani, Shrimat|Suchets
Krishpan, Shri G.Y.
Rureel, Shri B.N.

Kushbok Bakuls, Shri

Lalit Sen, Shri

Lasksr, Shri N.R.

Laxml Bai, Shrimat]

Lutfsl Haque, Shri |
Madho Rem, Sbri
Mahadeva Prasad, Dr.
Msharaj Singh, Shei
Mahida, Shei Narendrs Singh
Mahishi, Dr. Sarofini
Majhotrs, Shri Inderfit
Malimariyspps, Shri
Mandal, Shrl Yamuns Prassd
Maae, Shri Shankurso
Masuris Din, Shei

Mchta, Shri Asoka
Melkote, Dr.

Menon, Shrl Govinds

Migimaus, Shrizmatl Agsa Das

Mirsa, Shyi Bakar All
Mishrs, Shri Bibbuti

Ojrasia Vo
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Rayns, Dir, Swshille Ramahekbar Prastd Stogh, Shel
Neetapony, Shri Rans, Shei M.B. L
Owaon, Shei Kactik Randhir Singh, Sheiy
Pedmavatl Devi, Shrimatl Rene, Shei

Paksdis, Shei Rao, ShriJagannath
Paadey, Shri Vishws Nath Rag, Dr. K.L.
Pandit, Shrimati Vijsys Laksbml  Rso, Shri K. Narayans
Panigrahl, Shri Chintamani Rso, Shri Muthyal
Pamt, Shri K.C. Rao, Shri J. Remspath|
Parmsr, Shri Bhaljibhsi Reo, Shri Thirunals
Partep Singh, Shel Reo, Dr. V.K.R.V,
Parthasarathy, Shei P, Reut, Shri Bbola
Patel, Shri ManibhaiJ " Reddi, Shri G.5.
Patel, Shrl Manubbai Reddy, Shri Ganga
Patal, Shei N.N. Reddy, Shri M.N,
Patil, Shri A.V. Reddy, ShriR.D.
Patil, Shei Deorao Reddy, Shri Surendar
Patil, Shri 5.B, Rohatgi, Shrimati Sushils
Patil, Shei 5.D. Roy, Shrimeti Uma
Patil, Sbrl T\A, $adhu Rem, Shri
Poonschs, Shri C, M, Sahs, Shyi 5.X.
Pradhani, Shri K. Seigal, Shri A.S.
Pramanik, Shri I.N. Salcem, Shri M.Y,
Prasad, Shri Y.A, Salve, Shri N.K.
Qureahi, Shri Sham Sanghj, Shri N.K.
Radhabai, Shrimsti B, K. Sanji Rupji, Shri
Ragho Remalab, Shri Sanksta Prassd, Dr.
Raj Deo Singh, Shri Sant Bux Singh, Shri
Rajan] Gandhs, Kumaeri Savitri Shyam, Shrimay,
Rajasekharen, Shi Sayyad Alj, Shri

Raju, ShriD.B, Sen, Shri A.K.

Reju, Shri D.S. S¢n, Shri Dwaipayen
Ram Dbani Das, Shei Sen, Shri P.G.

Ram Kithan, Shr Sethi, Sbri P.C.

Ram Subhag Singh, Dr, Setburamae, Shri N,
Ram, Sbri T, Shah, Shrimati Jayaben
Ram Dhan, Shei Shah, Shri Mansbendrs
Ram Sewsk, Shri Shab, Shri Shantilal
Ram Swarap, Shal Stembla Naib, Skl
Ramesh Chardra, Shri Shackaranand, Shel
Rampur Mahadevapps, Shei Shooki Recjen, Shei

Motion 434

Shastri Shei B.N.

Shastri, Shri Razoanand
Sheo Narsin, Shri

Sher Singh, Prof.

Sheth, Shri T.M.

Shinde, Shri Ar.nasshib
Shiv Chancriks Prassd, Shai
Shukls, Shri 5.N.

Shukis, Shri Vidys Cherin
Siddayys,Shri
Sidbeshwar Prassd, Shri
Singh, Shri D.N.

Singh, Shri D.V.

Sinha, Shri R.K.

Sinka, Shri Sarys Narsyan
Sinba, Shrimsti Tarkeshwari
Snatsk, Shri Nax Deo
Solanki, Sbri 5. M.

Sonsr, Shri A.G.
Sundersanem, Shri M,
Sunder Lal, Shri

Supaksr, Shri Sradhakar
Surendra Pal Singh, Shrj
Suryanarsysns, Shri K.
Swaran Singh, Shri
Tamasksr, Shri
Tarodeksr, Shri V.B.
Tiwary, Shei D.N.
Tiwary, Shri K.N.
Tripathi, Shn K.D.

Tuls Rrm ,Shn

Tulsidas, Shri

Uikey, Sbrs M .G.

Ulaka, Shri Rr machendra
Veerspps, Shri Remachandra

Venkstasubbajsh, Shri P.
Verma, Shri Balgovind

Verma, Shri P.C.
Viswanatham, Shri Tenneti
Yadab, Shri N.P.

Yadav, Shri Chandra Jeet, Shri

Mr. Speaker: It is all right. Now I
would request all the hon. Members
k? sit down, The result of the
division is: Ayes 162; Noes 257. So,
‘Noes' have it

The motion was negatived.

Mr, Speaker: We shall now adjourn
the House for ten minutes and meet
again when the Finance Minister will
Ppregent the budgef.

1710 prs.

(The Lok Sabha then adjourned
for ten minutes),

The Lok Sabha reassembled at
Twenty Minutes Past Seventeen of
the Clock.

{Mx. Sezaxm in the Chair)

GENERAL BUDGET, 1067-68

Mr, SBpeaker: The hon. Finance
Some hon. Members: The Finance
Minister is not present here.

Mr. Speaker: Let Shri Nambiar
vesume hig seat now.
The hon, Finance Minister.
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him, an oath or afirmation ac-
cording to the form set out for
the purpose in the Thirg Sche-
dule.”.
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Mr. Speaker: I think the oath is
the gsame for all Ministers; all Minis-
ters including the Prime Minister
take the same oath. Later on, the
Prime Minster may have portfolios
allotted to each Minister, but there is
no gquestion of scparate oaths for
different Ministers, one for the Finance
Minister, one for the Law Minister
and so on. Therefore, there is no
point of order,

Shri Kanwar Lal Gupta: Let him
clarify whether he has taken the oath
as the Finance Minister,

Mr, Speaker: Now, the hon. Finance
Minuster. |

The Deputy Prime Minister and
Minister of Financ, (Shri Morarji
Desai): Sir, the presentation of the
Budget 1s an important occasion when
the Government comes to this Hono-
urable House for approval of its pro-
posals for expenditure and mobulize-
tion of 1esouices during the coming
fiscal year. On this occasion, howe-
ver we are meeting under special
circumstances. As Honourable Mem-
bers, are aware, a vole on account for
enabling the Government to carry on
its business during the financial
yvear 1867-68 has to be considered and
passed before the 31st of March. But
the new Government at the Centre
and the Honourable Members assem-
bled here, cannot, between now and
the end of March, give full conside-
ration to the budgetary requirements
for the whole of the coming year.
The Government, therefore, wishes
to bring before this Honourble
House in a few weeks' time a Budget
outlining the proposals for the full
vear, 1867-88. The usual Economie
Survey will also be presenfed to the
House together with the final
Budget.

My purpose today is a limited one.
I propose first to present the revised
estimates for the current year in the
usual way. I propose also to present
the estimates of Government receipts,
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both revemue and capital, for the
year 1987-88 atexisting rates of taxa-
tion and on the basis of indications
available at present regarding non-
tax receipts. As for Government ex-
penditure during 1987-68, I shall seek
a vote on account for 3 period of four
months only. The estimates of expen-
diture for 1967-68 as a whole that I
shall be presenting today are tentative
and have been limited strictly to re-
sources that are now in sight. These
will be revised appropriately in the
Budget to be presented later in the
light of a thorough review of require-
ments and resources that we propose
to undertake in the meanwhile, 1
shall introduce g Finance Bill today
which merely seeks to continue the
existing tax structure for a further

year.

Economic conditions

Even for my limited purpose, it
would be appropriate to draw the
attention of the Honourable Members
to a few salient features of the current
economic scene. The initial year of
the Fourth Plan which is now drawing
to a close has proved disappointing in
many ways. Economic conditions
caused concern not only because out-
put was low and the foreign exchange
situation disconcerting but also be-
cause prices have continued to rise ra-
pidly despite a slackening in the pace
of monetary expansion. Honourable
Members are aware that unfavourable
weather conditions have plagued the
Indian economy for the second succes-
sive year; and the drought has over-
shadowed the economic scene for the
past many moaths. Qur present diffi-
culties should not obscure altogether
the strength and resilience that the
Indian economy has acquired over the
three Plan periods. But our policies
and expectations in the short-run must
necessarily be based on a realistic
assessment of the current sifuation.

Although agricultural output is like-
ly to show some recovery, compared
to the rock-bottom levels of 1965-66,
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recent estimates are far less optimis-
tic than earlier predictions. Produc-
tion levels in the current year will, it
ig"feared, remain far below the bum-
per harvests of 1964-85. Total food
graing production during 1988-67, for
example, may be as low as 76 million
tonnes as against 80 million tonnes in
1964-65 and 723 million tonnes in
1965-66. The failure of the monsoons
has wiped out incomes and purchasin«
power in large parts of the country
and has created a serious supply pro-
blem not only in respect of foodgrains
but also many raw materials, Once
again, we have had to step up imports
at the expense of our slender foreign
exchange reserves and with the help
of food assistance from riendly coun-
tries. Further substantial imports are,
however, stil] urgently needed to tide
over the period before the arrival of
the new kharif crop. The question of
food aid 1o India is to be discussed at
a meeting of the Aid India Consortium
early next month. Whatever the gvai-~
lable supplies will also have to be dis-
tributed equitably; andq we propose
to evolve soon an agreed policy in this
regard in cooperation with State Gov-
ernments. Meanwhile, the program-
me to raise sharply the availability
of fertilizers and high yielding seeds,
to strengthen farm credit and to pro-
mote agricultural research is making
reasonable progress.

The growth of industrial output had
slowed down considerably in the final
year of the Third Plan. In the current
financial year algo production has in-
creased rather slowly. The index
number of industrial production show-
ed an increase of 2.8 per cent during
April-November 1886 over the corres-
ponding period of the preceding year.
The slackness in industrial growth
was a widesoread phenomenon and
there was, in fact, an absolute drop in
production in many agriculture-based
industries, such as cotton textiles,
vanaspati, jute, etc. On the other
hand, industries catering to the require-
ments of agriculture—such as those
producing diessl pumping sets or pes-
ficides—have fared quite well. The
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failure of monsoons affected industry
in many ways. First, agricultural raw
materials were scarce and their prices
were high. Secondly, farm incomes
were low and consequently the effec-
tive demang for manufactured consu-
mer goods was depressed, Thirdly,
high prices of food diverted urban pur-
chasing power away from manufac-
tured articles. Fourthly, economy
measures introduceq by Government
designed to limit monetary expan-
sion at a time when food was scarce,
created areas of depressed demand
for certain categories of manufac-
tures, for example, railway wagons
and machine tools,

Partly as a result of low domestic
production, our exports also have not
fareq well during 1966-67. Prelimi-
nary data indicate that the foreign ex-
change value of exports shipments
during April-December 1966 was about
9 per cent below that in the same
period of 1985. Apart from domestic
supply shortages, the export position
during these months reflects the dis-
location in trade that followeq in the
wake of the change jn Lthe exchange
rate, Demand conditions in some of
our major markets abroad have also
been slack. These and other develop-
ments in world markets have tended
to depress the value of our traditional
exports, for example, tea, jute manu-
factures and cotton fabrics. On the
other hand, these losses were offset to
some extent by gains secured by such
items as leather goods, footwear, iron
ore, steel products and cashew
kernals.

A deterioration in exports combined
with rising debt service payments
caused a depletion of our internatio-
nal reserves. Between April 1966
and December 1066, our foreign ex-
change reserve fell by the equivalent
of about 18 million dollars despite a
net drawing of 137.5 million dollars
from the International Monetary
!'und. It is also noteworthy that this

incurred during a period
maﬂl were significantly lower
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than during the same period ot 19685,
The reduced import bil] reflecteg the
stringency of quantitative restrictions
on most non-food items in 1985-66.
Although total imports were rather
low, food imports increased substan-
{jally during the current fiscal year
owing to the necessity of supple-
menting domestic supply. Imports
of fertilizers were also substantially
larger than in earlier years. The
liberalisation of licensing policy has
not yet had an impact on the actual
flow of imports, although there are
indicationg of sizeable orders having
been placed against the larger volume
of import licences issued this year.
Since December 1966 there hag been
some improvement in foreign exchnge
reserves. A part of this improvement,
however, is on account of temporary
and reversible factors like an inflow
of banking funds.

Honourable Members will recall
that in the last year of the Third
Plan there was a partial pause in for-
eign aid. This interruption, together
with general conditions in the coun-
try, has led to somewhat smaller dis-
bursements of foreign  assistance
during the current year than was
envisaged earlier. In all, Consor-
tium countries pledged 800 million
dollars for non-project aid during
1966-67. Against this pledge, firm
commitments have been signed for
760 million dollars. The remainder
is expected to be committed soon.
Honourable Members would appre-
ciate, that in a continuing programme,
a firm pledge of assistance enables us
to license imports even in advance of
actual commitment of funds so that,
for all practical purposes, the Con-
sortium pledge of 900 million dollars
has been available to us for some time
for backing our import programme,
In addition, members of the Consor-
tium signed several loan agreements
relating to particular projects in the
field of steel, power, railway, ete. Ald
agreements were also signed with other
frinendly Governments—the Soviet °
Union, Yugoslavia, Hungary and Swe-
den. For this and we are thankful to
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our friends abroad. I must also
acknowledge gratefully the generous
assistance received from s number of
countries angd international organisa-
tiong for scarcity relief which has
helped greatly in the difficult food
situation.

The agricultural situation has not
only led to a slow down in industry,
an impairment of export capacity and
a heavy bill for food imports but it
has also aggravated the inflationary
problem. Food prices rose at a more
rapid rate during 1966-67 than in the
previous year. The demang for com-
pensatory allowances by flxed-income
groups to protect their standard of
living gained ground and put con-
siderable pressure on Government
finances. The index number of
wholesale prices went up by about 17
per cent between March 26, 1966 and
February 18, 1067.

Monetary expansion slowed down
during the current year. In the cur-
rent busy season, however, bank
credit to the private sector has ex-
panded more rapidly than in the
1885-66 busy season whereas deposit
accrual to the banks has been on a
smaller scale, The busy season has
yet to run its course and in the pre-
vailing price situation, it would be
clearly necessary to keep a close
watch on monetary developmets,

The pace of the price increase is
the most disturbing fact which Gov-
ernment will have to keep in focus
in formulating its financial and eco-
nomic policies. What we have wit-
nessed essentially is a spiral of rising
prices where shortages and budgetary
deficits have led to higher prices and
higher wages and dearnesg allowan-
ces. This in turn has accentuated
budgetary difficulties and has led to
a further rise in prices. This proces
has to be halted by concerted action
on many fronts. But Honourable
Members, I am sure, would agree that
our first task in these circumstances
is to restore financial and general
economic stability the need for which

PHALGUNA 29, 1888 (SAKA) (General), 1967-68 434

would be all the more clear from the
brief review that | propose to make
now of budgetary developments dur-
ing the current year.

Revised Est‘mates 1966-67

As in the case of general economic
situation, the budgetary outlook dur-
ing the current year has also been
dominated by the get-back in agricul-
ture. On the expenditure side, con-
siderable scarcity relief assistance
had to be provided to the States to
enable them to generate gainful emp-
loyment and to extend other assista-
nce to the population in distress.
Large imports of foodgraing kad also
to be subsidised in order not to ac-
centuate the price-rise. Even so,
higher prices added to the burden of
dearness allowance and necessitated
increases in other Government out-
lay. Increased outlays on agricul-
tural schemes were also undertaken
in order to step up food production
on an urgent basis.

On the receipts side, the generally
sluggish conditions in the economy
have been reflected in lower tax reve-
nue. The decline in non-food imports
has meant lower collections under
import duties. The Railways too
have suffered from the recession in
demand and the higher wage bill con-
sequent on enhanced prices of food
articles; they have for the first time
in decades failed to earn the normal
dividend.

1

The Centre has also had to incur
substantially larger liabilities on be-
half of the States than was envisaged
at the biginning of the year. The net
result is that despite economy mea-
sures undertaken by Government, the
current year is expected to end with
a much larger defleit than was envi-
saged initially.

Customs revenue will be Rs. 368
crores more than the Budget estimate,
This is after taking credit for sizeable
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receipts under export duties levied
after devaluation. Import duties pro-
per show a shortfall of about Rs. 79
crores. Income-tax revenue shows
a fall of Rs. 40 crores whereas excise
duties are expected to yield Rs. 10
crores more, The States’ share of
Central t{axes and duties will also be
Rs. 12 crores more, mainly due to
payment of arrears. The net tax
receipts retained at the Centre will
thus be slightly less than the Budget
estimate, despite the large receipts of
Rs. 117 crores under cxport duties.

The net budgetary receipts corres-
ponding to loan assistance obtained
from foreign countries and inter-
national organisations will be Rs. 135
crores more. This, however, is due
to the accounting difference made by
the change in the exchange rate, In
foreign exchange terms, disburse-
ments of gross assistance have fallen
short of earlier expectations. The
rupees accruing from PL 480 imports
from the United States of America
will be nearly Rs. 93 crores more.
Assgistance of the wvalue of Rs. 85
crores in the form of food-gifts from
Canada, Australia, Soviet Russia and
a number of other countries has also
accrued to the Budget.

On the disbursement side, the pur-
chase and sale of foodgrains and
fertilisers account for a deterioration
of Rs, 235 crores, The bulk of this
—approximately Rs, 180 crores—is
on account of the subsidy borne by
Government on imported foodgrains
and fertilisers.

During the year, provision had also
to be made for a substantial increase
in assistance to State Governments.
Rs. 108 crores more were provided
to engble them to undertake larger
Plan outlays. Of this, Rs. 60 crores
were for minor and major irrigation
and rural electrification schemes in
order to step up agricultural pro-

grammes, particularly of a quick
yielding type.  Additional scarcity
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relief assistance sanctioneqd to the
States amounted to Rs. 40 crores.
Special loans amounting to Rs. 113
crores had also to be provided to en-
able some of the States to clear their
unauthorised overdrafts with the
Reserve Bank, thus adding up to a
total of Rs. 261 crores by way of in-
creased assistance to the States.

The Central Plan including the
outlay in the Union Territories finan-
ced out of the Budgét is expected to
bae Rs. 117 crores more than provided
for 1n the Budget Estimates, This
increase is accounted for by the need
to provide more funds to public sec-
tor undertakings and larger assistance
towards debenture programmes of
land mortgage banks, agricultural
credit stabilisation funds, consumer
cooperatives and family planning and
additional outlays in respect of sche-
mes of agricultural importance. An
additional provision of Rs. 13 crores
for the financial institutions has also
been included here.  Honourable
Members would appreciate that larger
provision hecame necessary after
devaluation in the case of many Plan
projects and programmes.

On the non-Plan side, an increase
of Rs. 29 crores occurs under defence,
including border roads, due mainly
to devaluation and dearness allowance
increases.  Similarly, interest char-
ges show an increase of Rs, 48 crores.
There are a number of other indivi-
dual variations which taken together
counterbalance one another and I
shall not mention them.

The increase in expenditure might
have been even more but for the
economy measures taken during the
year. The Budget grants were re-
viewed in the course of the year and
sizeable reductions were made in
revenue and other expenditure. The
savings located were of the order of
Rs. 81 crores, which made it poasible
to absorb unavoidable additional te-
quirement.
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In the aggregate, the Revised
Estimate show a deficit at the Centre
of as much as Rs. 350 crores for the
current year, as against Rs. 32 crores
estimated at the Budget stage. The
large budgetary deficit has been a
matter of concern to Government as
it must be to the House. I would,
however, like to draw the attention
of Honourable Members to the fact
that but for the additional assistance
to some of the States to clear their
overdrafts and the subsidiseg sale of
foodgraing and fertilizers, the deficit
at the Centre would not have been
materially different from what was
originally anticipated.

The assistance of Rs. 113 crores to
some of the States because of their
overdrafts from the Reserve Bank
has merely had to the effect of in-
creasing the deficit at the Centre.
The financial position of the State
Governments will not be clear till
their budgets for next year are pre-
sented. And I would like to remind
Honourable Members that jf there are
some States which have contributed
to the deficit at the Centre, there are
others whose financial position has
been sound. Indeed, it is likely that
by taking on a substantially larger
responsibility for assisting the States,
the Centre has, during the year, im-
proved the financial position of the
State Governments taken together.

But Honourable Members, I am
sure, would agree that a situation in
which any State Government can run
unauthorised overdrafts from the
Reserve Bank without limit cannot be
allowed to continue, Apart from
adding to the deficit at the Centre,
such g situation is not equitable bet-
ween one State and another. In view
of the seriousness of this problem, the
Reserve Bank, in consultation with the
Central Government, informed the
States in December last that in case
an unauthorised overdraft persisted in
future, the Bank would issuwe a notice
to the State calling upon it to take
adequate steps to eliminate such
overdraft within a period of three

weeks failing which it would be open
to the Bank to stop paymenis on ac-
count of the Stale. Simultaneously,
the facilities for temporary accommo-
dation were also suitably enlarged to
give the State Governments greater
flexibility in their ways and means
position. It 1s my earnest hope that
with these arrangements, we would
begin a new phase in which deficit
financing by the State Governments
would be a thing of the past. At the
same time, Honourable Members, 1
am sure, would agree that the Centre
also will have to set a better example
of financial discipline if it is to enlist
the cooperation of the States in ensur-
ing the maintenance of sound fiscal
and budgetary policies. At this stage,
I can only assure the House that we
are determined to pursue sound finan-
cial policies ourselves and to ensure
the same in the Stafes with the co-
operation of all concerned, including
the cooperation of the Honourable
Mesmbers assembled here.

Budget Estimates 1967-68

I shall now turn to the outlook for
the next year. A number of differeat
and cven conflieling considerations
have to be taken into account in fram-
ing the Budget for 1967-68. Plan out-
lays werc restricted in the first year
of the Fourth Plan and there is obvi-
ously need to resume the momentum
of development as soon as possible. In
any event, agricultural programmes,
including minor irrigation, major irri-
gation works nearing completion, pro-
vision of credit and the like must be
carried forward vigorously if the
momentum already gained in the im-
plementation of the new agricultural
strategy is not to be lost. The same
is true of the family planning pro-
gramme as of industrial programmes,
including production of fertilizers and
pesticides which are so essential for
underpinning our efforts for increasing
the productivity of our land. Deveé~
lopments jn other sectors also cannot
be held back for long without jeopar-
dising the progress towards self-reli-
ance,
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In one sense, the present situation
m which there are signs of a recession
in demand and of excess capacity in
many areas, notably cap;tal goods in-
dustries and transport is proprtious
for a step-up 1n developmental out-
lays. Liberalisation of 1mports gnd
greater availability of non-project
assistance should facilitate our task
On the other hand, the prevailing price
situation and the very difficult sup-
ply position created by the second
drought in succession make 1t obvious-
ly undesirable to step-up investment
to the point when prices of essential
goods come under further pressure,

Next year's Budget has necessarily
to be framed 1n the background of the
complex picture which I have just
outlined. In order that both Govern-
ment and Parlament may have ade-
guate time to assess the situation fully,
we have decided for the present to
come to the Honourable House with
a Budget m which expenditures have
been restricted to resources in sight
at present. Al the sme time, I must
repeat, that this 1s only an interim
Budget presented primanly for obtain-
ing Parhamentary Appropriations for
expenditure during the first four
months of the next year in terms of
Constitutional requrements. As 1
mehtioned at the outset, Government
expect to review the position shortly
and bring forward such proposals for
incurning additional expenditure and
raising resources for the purpose as
may be necessary and feasible in the
present circumstances At this stage,
therefore, I shall merely indicate the
basis on which the present Budget ha.
been framed.

Next year'’s Revenue receipts at
existing rates of taxation are estimated
at Rs 3071 crores being Rs 214 crores
more than the current year's Revised
Estimates, The major Increase occurs
under excise duties, namely, Rs. 86
crores due mainly to the expected off
take from the new oil refineries, Cus-
toms revenue 15 also expected to be
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Rs, 58 crores more mainly because of
anticipated larger imports next year.
Income tax 18 not lhkely to show an
improvement of more than Rs. 15 crores
because of the madeguate growth of
industnial production this year, parti-
cularly in the agro-based industries
The rest of the increage occurs mainly
under interest receipts, Rs. 37 crores.
Of the total revenue receipts, Rs. 370
crores will be transferred to the Stateg
as theiwr share of Central taxes and
duties

Credit has been taken for a market
loan of Rs 350 crores next year. Con-
sidering that the maturities next year
are of the order of Rs 255 crores, this
will mean a net borrowing of Rs 95
crores as against Rs 81 crores this
year Some mprovement hag been
assumed in view of the fact that the
Reserve Bank has so far this year been
a net seller of Government securities
which 18 an encouraging feature.

Foreign loans other than PL-~480
are placed at Rs 835 crores or 1115
million dollars gross which 1s signifi-
cantly higher as compared to the cur-
rent year's Revised estimates of 800
million dollars The bulk of the non-
project assistance of 900 mullion dollars
pledged this year 1s expected to flow
in next year. Further non-project
assistance and drawals therefrom
should also be possible The repay-
ment lhabilities next year are about
Rs 185 crores, thus giving a net of
Rs 640 crores.

The rupee accruals in respect of PL
480 imports which are jnvested in the
special securities of Government are
expected to amount to about Rs 285
crores Assistance of 50 million dol-
lars on account of the wheat gifted by
Canada has also been taken into ac-
count,

Next year's expenditure estimates
include Rs. 969 crores for Defence as
agaunst Rs 942 crores 1n the Revised,
thus showing a rise of Rs, 27 crores
whuch 13 mostly accounted for by pro-
vision for normal increments and in-
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creased cost of stores and purchases,
Border Roads account for s provision
of Rs. 423 crores which is Rs. 4 crores
more than in the Revised.

The purchase and sale of foodgrains
and fertilizers account for a net ex-
penditure of Rs. 158 crores because of
the subs)dised sale of imported food-
graing and fertilizers. Rs. 13 crores
are also payable to the manufacturers
of fertilizers as a subsidy on the jm-
ported raw materials used by them.
On the basis of the economic cost to
Government and the existing issue
prices, the total food and fertilizer
subsidies to be borne by Government
next year amount to about Rs. 185
crores,

A proviston of Rs. 105 crores hms
also been made in the next Budget for
losns to States to enable them to pur-
chase and distribute fertilizers, seeds
and pesticides as against Rs. 60 crores
in the current year. Other provisions
inelude Rs. 18 crores for the Food Cor-
poration as against Rs. 12 crores this
year and Ra. 37 crorexy for scarcity
relief assistance to States as against
Ps. 70 crores this year, botly loens end
grants.

Non-Plan grants to States and Union
Territories next year will be Rs. 2¢1
crores of which Rs. 141 crores are
granted under the Finmmce Commis-
sion's award and Rs. 18 ¢rores in lieu
of tax on Rajlway passenger fares.
Non-Plan expenditure of the Centre
under developmenta]l heads next year
I3 estimated at Rs. 183 crores as against
Rs. 164 crores this year. The increase
of Rs. 19 croresoccurs mainly under
Education, Scientific Research and
Public Works., The total interest
charges next year are estimated at
Rs. 510 crores which is Rs. 47 crores
more than the Revised. The adminis-
trative expenditure is placed at Rs, 184
crores as against Rs. 184 crores this
year.

The need for economy has been
taken into account in making the

budgetary provisions for next year on
M02 (Al) LSD--8,

the expenditure sfde. Provislons for
pavment of interest charges, transfers
to States and Union Territories under
the Finance Commission’'s awards or
similar arrangements or scarcity relief,
assistance to neighbouring countries
and obligatory paymentg like pensions,
ete. hardly offer any scope for reduc-
tions. The increase in Defence expen-
diture next year has been restricted
to the minimum considered necessary.
The increase in administrative expen-
diture has been held at Rs. 10 crores
of which Rs. 3 crores relate to Police
and Rs. 2 crores to tax collection char-
ges. 1 would, however, Like to assure
the House that the objective of the
utmost economy in expenditure consis-
tent with efficiency will continue to be
pursued as a matter of the highest
priority.

The resources for the Plan next
year on the basis of the estimates just
mentioned and a number of miscella-
necus items not mentioned here are
placed at Rs. 1711 crores including Rs.
188 cvores tn be found by public sec-
tor undertakings from their own re-
sources. Of these, Rs. 535 crores have
beert allocated to the States for their
Flan schermes and the balance has
beéen rétainéd for the outlay on the
Central Plan including the Plan of the
Union Territories. -

The provision for Centra] assistance
to Btates includes Rs. 172 crores for
agricultural programmes and Rs. 146
crores for irrigation and rural e'ectri-
fication schemes. In addition, a provi-
sion of Rs. 8 crores has been made for
similar programmes in the TUnion
Territories Plan. The Central Plan
also includes Rs. 5! crores for agricul-
tura) programmes and Rs. 25 crores
for the Agricultural Refinance Cor-
poration, the land mortage banks de-
benture programmes and the Agro-
Industries Corporations. Another Rs. 4
crores have ben provided for transfer
o States for building up agricultural
credit stabijlisation funds Thus, the
Central Budget for the next year in-
cludrs Rs. 405 crores for prograinmes
ot agpriculturs! importance In addi-
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Sir, I am well aware that the provi-
sions which have now been included

ard of living for millions of our people
lie in accelerating the tempo of
lopment. But this has to be
without generating further inflationary
preasures, angd on the basis of a realis-

be directed towards attaining this ob-

the Parliament. I hope and trust that
in the course of the debate on the pre-
sent Budget, Honourable Members
would have many constructive sugges-
tions to make about the future course
of our policy. We, on our part, shall
give every consderation to the criti-
cisms and suggestions offered so that
We can carve out y surer path out of
our present difficulties. With this
hope and assurance, ] commend this
mterim Budget to the House.

13.05 hre.

FINANCE BILL®, 1687

The Deputy Prime Minister and
Minister of Finance (Bhri Morarjfl
Desal): I beg to move for leave to
introduce a Bill to continue for the
financial year 1967-68 the existing
rutes of income-tax with certain mod
fieations gnd the existing rates of an-
nuity deposits and to provide for the
continuance of certaln commitments
under the General Agreement on
Tariffs and Trade and the disconti-
nuance of the duty on salt for the said
year.

Mr. Speaker: The question is:

“The leave be granted to intro-
duce a bill to continue for the finan-

18.08 hre.

The Lok Sabha then adjourned till
Eleven of the clock on  Tuesday,
March 21, 1967/Phalguna 30, 71888
(Saka).

inong:dwmm.m IL, sectisn 3, dated 30-3-67.

recommaendation of the President,

GMGIPND-Ig8 I1-1702 (Al) LS— S-4487—970.



